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22.100O1): 	After hear.ng Mr.S.K.Ghosh learned 
- counse1 for the applicant and Mr.B.C.Path.- 

ak. learfled Addl.C.G.S.C, for the respon- 

"I  -. P 
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-L-b4 I 	dents, the application is admitted. 

	

ti- 	I 	 Issue notice. 
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List on is/ii/oi for further order. 

I 	 Member'>  
•:' 	

: 	 1 	mb 	I 
15. 11.01 	Await'service report. List on 

)1 11/12/01 for order. 
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i'•ji 	 L L I 	 Member 	 Vice-Chairman 
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/  ti,  —Iq 1 11 . 1 2.0 	 Four ueeks time is allowed to the 

••-••• ( 	resporCients to Pile uritten statement 
List on 71,02 for order. 
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7,1 .2002 List the case on 7.2.1002 to 
enable the respondents for filing of 

written stat.nt. 
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Mr 8.C.Pathk. 1earric1 ArH . 	fSi _VVVVp 	 ---------- .,--- 

C. appearing for the respondents prayed for 

time for filing written statement. Earlier, 

on two other4 OCCSSjORS, we granted time 

to file written statement, We again allow 

furthr Pour weeks time as a last chance 

for riling written statement. 

List on 14.3,2002 Per order. 

mb 

- 	' 	 14.3.2002 

Member 	 ,. 	Vice..Chaj.rm an 

No written statgment came forth 

thouqh time granted . List the case for 

for. hearing on 11.4.2002. In the mean-

time, the respondents may produce the 

connected records, if so advised. 

V 
The respondents may also file 

written statent within two weeks from 

today. 

\ec L2 
	 Vice—Chaiima ' 

bb 

11.4.02 Heard learned counsel for the 
V V 

parties. Hearing concltided.JudqmentV\. 

delivered in open Court. KeIt in Vseparate- - 

sheets.Appljcatjon £s disposed of.. No 
COsts. 	
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427 9& 2O0of 

11.4.02 
DATE O DECISION 

ShA N,L;*Baruah & 22 others 
APPLICA\JT(S) 

Mr.k,Singb 1  Mx.S.K.Ghoeh 
[ 	 7i V' 	 P )i 	.1.1 	73 I' 	I 	 S / 

VERsrJs- - 

UiOn Of India & Ors. 
RESPC;TT)FThJ'j ( S 

 ) 

Mr.B.C.Patbak. Add].C.G.S.C. 
1 	 ADVOCATE i0r< THL. 

.......................0 	

RFSPONuENT$. 

HE 	 MR.JUSTIC D.N,CHOWDHURYVIcCH?XRHN 

HE DI' ,  'BLE 	 4ER 

ethr REporters of local papers may be olloc', to 
the jud;ient ? 

To be referred to the R/;porter or nor. ? 

JLether their Lordshipe wish to SE the 	ir cepy of the 

jddgnant ? 
. .;ether the judc;ment i to be circu.ated to the other 

Benches ? 

Judgment delivered by Hon 'ble VIC}iI1AN 

LV 
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CENTRAL AIMINISTRATIVU TRIBUNA 
GUWAMTZ BENCH 

Original Application No.427 of 2001 

Date of Orderz This the 11th Day of April 2002 

HON!BL M.D.N.CHOWDliUy,ViC)Xj 
HON HL MR.K.K. SHhL4A AUNINISTRATM MEMBER 

1. Shri Nirmal Chandra Baruah(& 22 others). 
5/0.Sri Raseawar Baruah 

Resident of Village Suteragaon 
P.O.. Takelagaon. 
Diet .Joprhar, Assam 

(The applicants are all Casual enployees of the 

Bharat Sanchar Nigam Ltd (in short B$NL), Jorhat 
(SSA) 

By Advocate Mr.N.Singh Mr.S.K.Ghosh 
-Ye- 

The Union of India 

Through the Secretary to the 

Govt. of India, 

Ministry of Communication 

Department of Telecommunication 
New Delhi,. 

The Chief General Manager 
Assam Circle s  

Govt. of India 
Department of Telecommunicati on  
Ulubari, Guwahati. 

The General Manager 

Bharat Sanchar Nigam Limited 
Jorbat Telecom District 
HorMt-785001 

4 	The Deputy General Manager(Admn). 

Sharat Sanchar Ni.gam Limited 

Jorhat Telecom District 
Jorhat.785001. 

By Advocate Mr.B.C.pathak. Addj.C.G.S.C. 

CHOW1DURy J. (V.C.): 

Heard Mr.!.Singh learned counsel appearing on 

behalf of the applicant and also Mr.B.C.Pathak,learned 

contd/. 
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Add1QC4G.SC for the Respondents. Upon hearing the learned 

counsel for the parties and on consideration of materials 

on record we are of the opinion that tsa4urther probe into 

the claim of the applicants is required to be undergone. 

2 	This order we have passed in view of the forwarding 

(?nnexure 3) Memo No.X-'5/C/RR/98-99/101 Jorhat dated Nil 

signed by Sr.Telecom District Manager, Jorat, whereby the 

list of the Casual Labourers/Full Time/part Time with details 

particulars was forwarded. The aforesaid communication also 

indicated the detailed particulars of their services duly 

endorsed and certified the authenticity of the facts chedked 

with available in record. In view of the facts cited above we 

feel that the case of the applicants are required to be 

.1 

rechecked by taking into consideration the documents and 

giving the opportunity to the applicant to justify their 

case with supporting the materials. With the observations 

made above, the application is disposed of with directions to 

the respondents to verify the claim of the applicants. The 

applicants may also personally move the department with 

representation in writting narrating all facts within one 

month. The respondents may examine the representations as 

early as possible preferably within one month from the date 

of receipt of the representation and pass a reasoned order 

and communic ate the same to the applicants. 

• 3. 	The application is accordingly, disposed of. There Shall 

however, no order as to costs. 

LM 	ADMINISTRATIvE MEMBER 
(D .N .CHOWDHtJRy) 
VICE-CHAIRMAN  
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IN THE CENTRAL ADMINISTI_TRIBUNL___ 

GUWAHATI BENCH 

(n Application under Section 19 of -  the Administrative Tribunals Act, c 

1985) 

Title of the case 	: 	O.A.No 	 /2001 

Shri Nirmal Chandra Baruah J 	: 	Applicant 

- Versus- 

Union of India & Others: 	Respondents.. 

INDEX 

SL. No. Annexure Particulars Page No.. 
 Application 1-16 

 
---- Verification 17 

 1 Copy of .judgnerit and order 18-26 

• dated 31.8.1999 

04. 2 Copy of the impugned order 27-28 

dated 10.1. 2001 

F7~-  05. 3 Photocopy of the Register 29-35 

Filed by 

Date 	
Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

fj Application under Section 19 of the Administrative Tribunals Act 
1985) 

O.A. No 	 12001 

BETWEEN 

Shri Nirmal Chandra Baruah 
8/0 Sri Raseswar Baruah 

Resident of village Suterqaon 

P.O. Takelagaon, 

District-Joprhar., Assam 

Sri Madhu Bora 

Son of Sri Ganesh Bora 

Resident of village Assaibarigaon 

• P.O. 	Chowtang, 

Dist.. 	Jorhat,, 	Assam.. 

3.. Sri Jibon Bora 

Son of Sri Qiridhar Bora,, 

Resident of village Feehual 

P.O. Feehual 

Fistrict-Jorhat (Assam) 

4. Sri Padum Handique 

Son of Tapuram Handique 	 S  

Village Alonqmora,P..O,. Alonqmora,, 

District-Jorhat,, Assam, 

S. Sri Nandeshwar Bora,, 

Son of Sonti bora 

Village Seeter Gaon 

P.O. 	Takela Gaon., 

District-Jorhat, Assam.. 
/ 

6. Sri Joyram Kolita 

Son of Late Dauram Kolita 

Village Da Gaon 

P..Q, 	Gorokhai Dol' 

• 	 t 
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0istrict -3orhatAssam 

Sri Ramen Sarmah, 

Son of Debeshwar Sarmah., 

viii 1 No.. Sonari Gaon 

P.O. Alonqmora 

01st.. Jorhat Assam. 

Sri Anjan Outta 

Son of Chaniram Dutta 

Village Rangdoj Joqonja'aon 

P.O. Rangboi Chariali 

DiStrict-Jorhat (Assam).. 

Sri Prasanta Gogoi 

Son of Naren Gogoi 

Village Chowr,j Gaon 

P.O.. Bar\Bhat-4 

District Jorhat 

Sri Babul 8or 

Son of Robin Bora 

Viliaqe Charibahi Dulia Gaon 

P.O.. Charibahi., 

District-Jorhat Assam.. 

11.. Sri Juqal Goqoj 

• Son of Joqeswar Goqoi 

Village Ujanjnonaj Gaon 

P.O.. Rangajan, 

DiSttict-Jorhat, Assam.. 

Sri Ajit Bora 

Son of Thairam Bora 

Village Along Mora Gaon 

P.O.. Alonqmora, 

District-Jorthat (Assam) 

Sri Horen Sora 

Son of Debeshwar 8o'a 

Village Chowni Gaon 

t 

N 

I 	 I  

L.. 

[1 
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P.O.Barbhat-4 • 

Dist. Jorhat (ssam) 

 Sri Khagen Gogoi 

Son of Late Padma Goqol 

Viii Chowni Gaon 

P.O.. 	Barbhat 

District-Jorhat.. 

 Sri Kasheswar 	Bora 

Son of honiramBora 

Village Hatiqar Nowselia Gaon 

P.O. Chowkial Gaon 

01st.. 	Jorhat.. 

 Sri Mohen Bora 

Son of Sarukam Bora 

\'iliage Khirkhowa Gaon 

P.O. Chowkial 

Oistrict-Jorhat(Assam) 

17.1 Ohiren Borah 

on of Late Dhandiram Boruah 

Viii Hatiqar Nowsolia Gaon 

P.O.. phowtang 

District-3orhat 

 SrI Nila Kanta 8ora 

Son of Late Rasheswar Bora 

Viii.. Solmora Gaon 

P.O. Moiow Pather 

Dist, 	Jorhat., Asam.. 

 Sri Robin Bora 

Son of Sarespai Bora 

VI1L 1 No.. Sonari Gaon 

PLO.. Alongmorea 

District-Jorhat (Assam).. 

20. Sri Rantee Dutta 

Son of Late Bhaben Dutta 
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Village Greakhia Dall 	 k 
District Jorhat(Assam) 

Md.. Rasid All 

Son of Md.. S. Ahmed 

Village Melamora Gaon 

P.O. Melamora 

Dlstrict-'-Jorhat(ASsam) 

Sri Mohes Dutta 

Son of Konakeswar Dutta 

Vill Da- ayan Gaon 

P.O. Dhekar Garaha 

District-3orhat(Asam) 

23. Sri Biron j3orad 

Son of Bhuban Bora 

Vill 2 No.. Chiribahi Gaon 

P..O..Dhalajan 

District-Jorhat(Asam), 

..Applicants 

-AND- 

The Union of India, 

Through the Secretary to the 

Govt.. of India, 

Ministry of Communication, 

Department of Telecommunication, 

.New Delhi.. 

The Chief General Manager, 

Assam Circle, 

Govt.. of India, 

0 
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Department of Telecommunication, 

Ulubari., Guwahati 

Cci' 

L2OCT 

The General Manager ,  

3harat Sanchar Nigam Limited 

Jorhat Telecom District 

Jorhat-785001 

4.. 	The Deputy General Manager (Admn..) 

Bharat Sanchar Niqam Limited 

Jorhat Telecom District 

Jorhat-785001.. 

Respondents.. 

DETAILS OF THE APPLICTION 

Particulars of order aciainst which this aouication is made.. 

This application is made against the order dated 101..2001 issued 

under letter No..X-1/Con/Part 11/2000-2001/61 by the Deputy General 

Manager, office of the General Manager, Sharat Sanchar Niqam Ltd... Jorhat 

a printed format to each of the applicants ignoring their case for 

cohferment of Temporary status and Regularisation in total violation of 

the Scheme issued by the Department of Telecom and therefore the 

apr1icants are praying for a direction to the r'espondents to consider the 

case of the applicants for conferment of Temporary status as they have 

all the critera f or granting Temporary Status in the Scheme.. 

Jurisdiction of the Tribunal.. 

The applicant declares that the subject matter of this application 

is well within the jurisdiction of this Hon'ble Tribunal.. 

Limitation.. 

The applicant further declares that this application is filed 

within the limitation prescribed under section-21 of the Administrative 

Tribunals Act, 1985. 

Facts of the case.. 

4..1 That the applicants are citizen of India and as such he is entitled 

to all the rights, protections and privileges as guaranteed under 

the Constitution of India. 

N 
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4..2 That your humble applicants are all cash -em .eSO the Bharat 

anchar Nigam Ltth (in short BSNL) ,Jorhat $SA and everyone of them 

had rendered more that 240 days  of work in a given year, and as 

such they are entitled to be considered for regularisation on being 

conferred with the temporary status as per Casual Labourers (Grant 

of Temporary Status and Regularisátion) Scheme 1989 9  adopted by the 

Government of India, Ministry of communication vide Mthistrys 

letter No.. 269-10/89-STN dated 7..11..1999.. 

4..3. That the applicants were serving as casual Mazdoor in difrft 

off ices of the department of Telecommunication of the Government of 

India under 3orhat SSA of the Jorhat Telecom District ( as it was 

earlier known before constitution of BSL), till the month of May 

1998. 

4..4 That the Govt.. of India, Ministry of, Communication, made a scheme 

know as Casual Labourers (Grant of Temporary Status and 

Regularisation) Scheme in the year 1989. This scheme was 

communicated by letter No.. 269-10/89STN dated 7..11..89 and it came 

into operation with effect from 1..10..1989.. Certain casual 

employees, who completed 240 days of service in a given year 9  had 

been given the benefit uhder the said scheme, such as conferment of 

temporary status, wages and daily wages with reference to the 

minimum pay scale of regular Group D' employees including the D.A. 

and H.R.A. Later on, by letter dated 17.12.1993 the Govt.. of India 

• clarified that the benefits of the scheme should be confined to the 

casual employees who were engaged during the period from 31..3..1985 

to 22..6..1988.. However, in the Department of Posts, those casual 

labourers who were engaged as on 29..11..1989 were granted the 

benefit of Temporary status on satisfying the eligibility criteria.. 

The benefits were further extended to the casual labourers of 

Department of Posts as on 10.9..1993 pursuant to the 5udqment bf the 

Ernakulam Bench of the Hon bl Central Administrative Tribunal 

passed on 13..3..1995 in O.A. No.. 750/1994.. 

/ 

I 
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That in view of the facts and circumstances as has been revealed 

in the preceding paragraphs the present applicants had also claimeth 

that the benefit 	xtended to the casual employees working under the 

Department of Posts are liable to be extended to the casual 

employees working in the Telecom Department as the applicants are 

also similarly situated.. But since the authorities concerned in the : 

Department of telecom did not consider their claim favourably, some 

of the applicants as well as other similarly situated persons had 

approached thfs Hon'blêTribunal by filing two Original 

applications which were registered as O.A. No.. 302 and 229 of 1996, 

whereupon this Hon'ble Tribunal by order dated 13..8..1997 Oirected 

the Respondents to give similar benefi's to the applicants as was 

given to the casual labourers woking in the Departm,t of Posts.. 

That, it is most respectfully stated that instead of 	complying 

with the direction given by this Honble Tribunal, the respondent 

authorities choose to terminate the services of the applicants and 

other similarly situated persons with effect from 1..6..1998 by oral 
/ 

orders.. The applicants being aggrieved by the verbal order of 

termination of their respective services along with other similarly 

situated persons approached this Hon'ble Tribunal by filing a 

series of application being O.A. Nos.. 107/98, 112/98, 114/98, 

118/98., 120/98.. 135/98, 136/95, 141/98, 142/98, 145/98, 192/98, 

223/98, 269/98 and 293/98. The said O..As.. were decided on 

31.7..1999 by the Honb1e Tribunal by a common order directing the 

respondent authority to examine the case of each applicant 

individually in consultation with the records and thereafter pass a 

reasoned order on merits within a period of six months.. 
/ 

A copy of the aforesaid order dated 31..8..1999 Is annexed 

hereto and the same is marked as Annexure-!.. 

That thereafter each of the applicants have approached the 

competent authority concerned f or consideration of their respective 

case, as has been directed by this Hon'ble Tribunal in its order 

dated 31..8..1999 and also appeared before a committee 	with 

documentary evidence available with them on various dates in the 

4-5 

46 

4..7 
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nnth of May/June, 2000, 	 for 

examining the relevant records so far as the period of service 

rendered by the applicants.. 

Thereafter, when all of your humble applicants were 	eagerly 

waiting for a favourable decision in their favour in the light of 

the judgment and order dated 31..7..1999 	but surprisingly the 

respondent authority has issued the impugned orders printed in a 

common format under No.. X-!/on/Part-II/2000-2001/61 dated 

10.1..2001, forwarded to each of the app1icats indivi±ial1y 

rejecting the claim for conferment of temporary status and 

roqularjsatjon.. The respondents more particularly the respondent 

No..4 informed by the impugned letter dated 10..1..2001 that the case 

of the applicants for conferment of Temporary Status and 

Regularisatjon, as per the casual labour (Temporary Status and 

Regularjsatjon) scheme 1989, could not be considered purportedly 

because they have not completed 240 days of work in any preceding 

calendar year.. 	It is relevant to mention here that all the 

applicants have completed more than 240 days work in a particular 

calendar year.. The detail particulars of the services rendered 6y 
the applicants under respondents are shown below for kind perusal 

of the Hon'ble Tribunal.. 

Sl.. Name No..of No. 	of No. 	of No. of No. 	of No.. 	of 
No. days days days days days days 

worked worked worked worked worked worked 
in 1993 in 	1994 in 1995 in 1996 in 1997 in 1998 

1 N..Ch..Baruah - 120 300 60 280 154 .  

2 MadhU Bora 150 180 240 270 150 

3 Jiban Bora - - - 243 238 

4 Padum - 212 243 342 206 150 
Handigue 

.5 Nandeswar - 212 243 342 206 150 
Bora 

6 Jayram - 212 243 342 	1206 150 
Kalita I  

7 Ramen - 	- 212 243 342 206 150 
Sharma 
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8 Anjan Dutta - 212 342 2ft 150 

9 Praanta 
Gogoi 

* 212 243 271 206 105 

.10 Babul Bora - 212 243 

--4 
342 206 150 

:11  Jugal Gogol 212 243 342 206 150 

.12 

13 

1Ajit Bora 

Haren Bora 

- 

- 

212 

212 

243 

1243 

1342 

342 

206 

206 

150 

122 

.14 Khaqen 
Gogoi 

- 212 243 342 206 120 

15 Mohori I3ora 212 243 342 206 120 

16 Kasheswar - 

ora 
 

212 243 342 206 1 150  

17 Dhiren Bora.- 212 243 342 	j206 1  146 

1$ NilaKanta 
E3ora 

- 212 243 342 206 120 

19 Rabin Bora - 212 243 342 206 65 

20 Ratu Dutta - 212 243 271 206 123 

21 Rasid All 344 318 326 328 308 44 

22 Mohan Dutta 212 243 342 206 122 

23 Biren Bora 140 126 244 272 210 113 

I 

The copies of the aforesaid common order dated 10..1 2001, 

issued to each of the applicants with the identical text and 

Memo No.. in a common format and relevant portion of the 
/ 

aforesaid Register for casual labour under Jorhat SSAhre 

marked as Annexure-2 & 3 respectively.. 

Your humble applicants further craves leave to produce each 

of the aforesaid common order dated 10.1..2001 issued individually 

to them at the time of hearing of this application.. 

4..8 That it is stated that the Government of India, Ministry of 

Communication, Department of Telecommunication Services, New Delhi 

vide their letter bearing No..2694/93-STM-II(pt) dated 9..2..2000 

sanctioned 672 posts for grant of temporary status amongst the 

existing casual workers and it is also stated in the said letter 
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dated 9..2..2000 that all othercOfldit tT' 	etter 

dated 12..2..1989 remain unchanged In this connection it is relevant 

to mention here that after receipt of the sanction letter from the 

department of Telecommunication Services the Chief eneral Manager, 

Telecom, Assam Circle'distribUted some of the posts for grant of 

temporarY status among the various divisiOnS/circles under the 

CGMT, Assam Telecom Services and the applicant came to know that 

still some more sanction posts are available with the respondents 

for conferring benefit of temporary statuS Therefore Hon'ble 

Tribunal be pleased to declare that the present applicants are 

temporary status casual Mazdoor and further be pleased to direct 

the respondents to grant the benefit sanctioned under the scheme 

for grant of temporary status and regularisation with immediate 

effect along with back wages or till the formal order reinstatement 

is passed.. 

49 That your applicants are being entrusted with regulr nature of job 

namely, cable construc'tOfl, cable laying, internal wiring, fault 

repairing, cable maintenance, line work, overhead line maintenance, 

new connection, line testing, battery charge etc as such the nature 

of job entrusted to the applicants is perennial nature, therefore 

there is no difficulty on the part of the respondents to absorb the 

applicants on regular post and also there is no difficulty tog rant 

temporary status under the relevant scheme stated above 

4..10 That It is stated that subseciuently the respondents issued the 

impugned orders bearing letter NoX-1/COfl / partfl/20002001 /61 

DATED JORHAT 10th January 2001 in respect of all the applicants 

wherein it is stated that the case of the present applicants, has 

been examined following the order of the Hon'ble Court passed on 

31..8..1999 in O.A. Nos.. 302 and 229 of 1996 by a Committee i n 

consultation with the records and after examination it Is found 

'I 

1 

I 

r 
1 

(d 

I 
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__ 	 I that applicants are not eliqible fo -qrnt.of_temporarLi us in 

view of the fact that they have not completed 240 day work in 

department of Telecom in any calendar year preceding 1..8..1998 and 

also on the ground that the appointments were not in engagement as 

on 1..8..1998.. This decision of the Committee IS highly arbitrarY 

unfair and illegal and the same has been done behind the back of 

the applicants without taking into consideration the certificates 

earlier issued by the respondents showing the number of working 

days more than 240 days in many of the calendar years prior to 

1..8..1998 in respect of all the applicants without cancelling the 

said certificates and also without cancelling the findings and 

recommendations of the LJCM constituted by the Telecom Department 

itself.. The decision of the subsequent committee to the 

disadvantage of the present applicants is not tenable in the eye of 

law sand the said impugned decision communicated under impugned 

letter dated 10..1..2000 is therefore liable to be set aside and 

quashed.. 

4..11 That it is most respectfully stated that as evidently the 	
I-.  

applicants have completed more than 240 days in the preceding one 

or more years, they are eligible and. also entitled for conferment 

of the Temporary Status and RegularisatiOfl, as envisaged in the 

Central Government Scheme known as casual LabourerS (Grant of 

Temporary Status and RegularisatiOn) scheme, 1989 and also as has 

been directed by this Hon'ble Tribunal on 31..8..1999.. 

4.12 That it is most respectfully stated that though the authorities 

concerned denied the applicants of their legitimate rights of 

getting temporary status and regularisatiOfl yet some similarly 
/ 

situated persons.. Some even with less working days in their credit, 

were reqularised by a separate order at 10..1..01 under Memo No.. E- 

l/TSH/C1/20002001/57 in a blatant display of pick and choose 

policy by the authorities concern.. 

• Your humble applicants crave leave of this Hon'bla Tribunal to 

produce one of such regularisatiOn order dt 10..1.2001 issued in 

A 



• 	
- 	 - 

respect of other similarly situated person. 	during the courseof, 

hearing of of the present applicatiofl.. '  
1 

4.13.. That i t is most respectful 1 y e1u I ttéd that the respondent 

authorities have 	in a most blatant manner., resorted to pick and 

choose policy and with utmost arbitrariness sought to deprive your 

humble applicants from their legitimate rights of getting temporary 

status as per the Cxovernmentpolicy and this Hon 'ble Tribunal's 

various orders in this regard.. Therefore the Impugned order dated 

10.1.2001 issued under Memo No. XWCon/Part 11/2000-2001/61 in 

respect of each of the applicants are liable to be interfered with 

by 	the Hon'ble Tribunal as 	the same are vitiated with 

arbitrariness & unreasoned discrimination.. 

Further in view of the facts and circumstances as reflected in 

preceding paragraphs of this application the respondent authorities 

are liable for a direction from this Hon'ble Tribul to confer 

upon the applicants the temporary status with effect from the date 

on which other similarly situated persons were confer: red upon such 

benefits, in terms of casual labourers (trant of Temporary Status 

and regularisation) Scheme of 1989 and tId. Hon'ble Tribunal's 

order dated 31.8.1999.. 

4..14 That it is most respectfully stated that some of the similarly 

situated persons deprived similarly as those of your humble 

applicants had approached this Hon'ble Tribunal and the F4on'ble 

Tribunal adjudicated the similar issue in number of cases 

• directing the authdrities to consider the case of those applicants 

in the light of the Scheme 	issued by the Department of -: 

Telecommunication from time to time and to confer upon them the 

temporary status within the stipulated time.. 

The applicants crave leave of the Hon'ble Tribunal to refer 

to and rely upon those judgment and orders at the time of hearing.. 

4..15That this application is made bona fide and for the cause of 

justice.. 
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5- 	 th leaal provis ons. 

51 For that in terms of the Casual Labours (rant of Temporary. Status 

and Regularisation) Scheme of 1989 as has been adopted by the 

Govt.. of India vide Ministry of Communication letter No,. 269-1-/89 

SIN dated 7..11..89 and this Hon'ble Tribunal's order dated 13..8..97 

in O...A.. Nos.. 302 and 229 of 1996, and Order dated 31..8..1999 in O..A: 

Nos. 107 of 1998 and Ors.. And in view of the evidence as reflected 

in the Register of Casual Labourers under Jorhat SS, authenticated 

by the T..D..S.., Jorhat and C..A.0.., TDM's office, Jorhat, your 

humble applicants hacing each of them been completed more than 240 

working days  in a given year is entitled to be conferred upon the 

Temporary Status and in contrary termination order date 10..1..2001 

is liable to be set aside and quashed.. 

5..2 For that since other similarly situated persons, with required no.. 

of working days  in a given year then your applicant have already 

been conferred with the Temporary status by the authorities 

concerned, your humble applicants are also entitledto get the 

benefit of Temporary status and the same cannot be unreasonably 

discriminated upon by the respondent authorities at their whim and 

caprices.. 	 - 

/ 

5..3 For that since the fact that each of the applicants have completed 

more than 240 wo-king days  in a given year, has been categorically 

reflected in the Register of Casual Labourers maintained by the 

respondent authorities themselves and the competent authorities, 

the respondent authorities are liable to be directed upon by the 

Hon'ble Tribunal to confer the temporary status upon the 

applicants in terms of the aforesaid Scheme of 1989 issued by the 

Govt.. of India and in the light of the decision of the Hon'ble 

rribunal in a similar cases such as O.A. Nos.. 302/96,229/96 and 

107/98 (Series) dated 13.8.1997 and 31.8.1999 respectively. 

F 
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For that all the applicants have fuif illed the criterion—id down ¼ -- 	 c-N 
in paragraph 5 (1) of the provision laid down in cual labourers N 

(Grant of temporary status and ReqularisatiOn) Scheme, 1989 

5.5 For that the applicants have completed the requisite number of days 

in terms of provisions laid down in paragraph 5(1) of the casual 

labourers (for grant of'temporrY status and rgularisatiofl) Scheme 

1989W N 

56 For-that applicants are continuously working since 192/1993 cJ 
without any break.. 

5.. 7 For that the works performing by the applicant are of permanent 

nature. 

5.8 For that the present applicants are entrusted with the similar 

nature of works whlph are being performed by the regular Mazdoor of 

the department of telecommuniCatiOflS. 

5.9 For that the impugned order dated AO.A.2004 declaring the 

applicants ineligible for grant of temporary status is contrary to 

their own records and also contrary to the findings given earlier 

by the scrutinising committee constituted by the department of 

telecommunication itself and also contrary to the certificates 

relating working period issued in respect of the respective 

applicant countersigned by the competent authority of the 

/ department of telecommunication. 

5.10 For that the decision communicated through the impugned letter 

dated 10.1.2000 is contrary to the service records maintained by 

the respondents.. 

5.11 For that the applicants were in engagement as on 1..8..1998 in terms 

of the interim order dated 2..7..1998 passed by the Honble Tribunal 

\ 
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passed in 0 A.. No 	y3as such th impuqned order dated 
) 

(Annexure- L 4 es) is liable 	 aside and 

quashed.. 

6. 	Details of remedies exhausted. 

That the applicant states that he has no other alternative dn 

other efficacious remedy than to file this application.. 

7.. 

	

	Matterg not øreviouslv filed or øendthci with any other court.. 

The applicant further declares that some of 'the applicants 

approached the Hon b1e Tribunal Through O.A. Nos..229/96 and 302/96 " 

and the same were disposed by the Hon'ble Tribunal on 31..8..1999 

with a direction to 'consider the case of the applicants in the 

light of the scheme issued by the Department of Telecom, after 

examining their service records but the respondents arbitraril 

rej ected the claim of the appi icarts for conferment of Tenorary 

status by the impugned letter dated 10..1..2001.. The applicants 

further declare that they had not previously filed any more 

application., Writ Petition or Suit regarding the matter in respect 

of which this application has been made before any court or any 

other authority or any other Bench of the Tribunal nor any such 

application,, Writ Petition or Suit is pending before any of them.. 
S. 	Reliefs souaht for 

Under the facts and circumstances stated above., the applicant 

humbly prays that your Lordshlps be pleased to grant the following 

reliefs.. - 

8..1 	That the impugned letter dated 10..01.. 20001 issued by the 

respondent no..4 be set aside and quashed.. (At ) T'XURJ 

That the respondents be directed to confer temporary status 

to the applicant in terms of thé'Casual Labourers (Grant of 

Temporary Status and Regularisation) Scheme, 1989 framed by 

the respondents department with immediateeffect, 

/ 

- 	-16 ' 	 - 
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I8 3 That the respondents be direc.ted to r jstated the applicants 

in service vith immediate effect.. 

8..4 To pass any other order or orders as deemed fit and proper by 
• the Hon'ble Tribunal.. 

8..5 
/ 

Costs of the application.. 

9. Interim order Draved for.. 

Pending disposal of this application, an observation be made that 

• 	 pendency of this application shall not be a bar for the respondents to 

• 	consider the case of the applicants.. 

10.. This application is filed through Advocates.. 

U.. Particulars of the I.P.O. 

:i) 	I.P.O. 	No.. 

• ii) 	Date of issue 

Issued from 	Z 	G..P..O.., 	Guwahati. 

iv) 	Payable at 	 Guwahati.. 

12.. List of enclosures.. 

As stated in the index.. 
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VERIFICATION 

:r, Shri Nirma]. Chandra Baruah, 3/0 Shri Raseswar Baruah,, aged 

about 33 years, resident of villaqe Sutergon, P.O.. Takelaqaon, District 

Jorhat, Assam do hereby verify that the statements made in Paragraph 1 to  
4 and 6 to 12 are true to my knoledqe and those made in Paragraph 5 are 

true to my legal advice and I have not suppressed any material fact,. 

And I sign this verification on this the 22nd day of October, 
2061.  

/ 

( 

Ad Ch 

/ 
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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 
GUWAHAT1 BENCH 

0"iginal AppliCilltiOn No.107 of 198 intJ others 

Date of deiejon This th. 31at day of August 1999 

The Hon'ble Mr Justice D.N. Bartish, 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

1. O.A.NO.107/998 

Shrj Subal Nath And 27 Others 	
'.....App1jnt3 

BY dvocates M 1.L, Sarkar and Mr M. Chanda 

-Versus 

The Union of India and others
Respondents 

By Advocate Mr B.C. Pathak, Add!. C.G.S.C. 

• 	 2. 	0.11/1998 
• 	 All India Telecom Employees Union, 

Staff and Group  to, 
and Snother  

By Advocates Mr B.R. Sharma and M 	
Applicants 

r S. Sarma 

16 

G 	
Respondents 

India Telecom Employee3 Union, Staff and Group l D l  and another 	.....Applicant 3 	 ' By Advocates Mr B.K. Sham5 and fir 
S. Sarmna 

- Versus... 

The Union of India and others
Respondents By Advocate t':c A. Deb Roy, Sr. C.G.S.0 

4. O.AdNO.118/1998 

Shrj Bhuban 1<aljta and 4 others 	
Applicants 

By Advocates Mr J.L. Sarkar, Mr M. Chanda 
and Ms N.D. Goswanij. 

-Versus_ 

Th 	Li jon oi India 5iO otber 
By Advoca, 

M11 A. Uib Hciy, Sr. C...s.C. 

C 
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5. 	O.A.No.120/1998 ri 
Shri Kamala Kanta Das and 6 others App1icant 

By 	Advocate. 'Ir 	3.L. 	Sarkar, 	Mr 	M. 	Canda 
and Ms 	N.D. 	Goswami. 

-versus- 

The 	Union 	of 	India 	and 	others 	 ...... Respdridents 
By Advocate Mr 	B.C. 	Pathak, 	Addi. 	C.G.S.C. 

: 	6. 	O.A.No.131/1998 ••• 

All India Telecom Employees Union and 
another ......Appilcants 
By Advocates Mr 	8.1<. 	Sharma, 	Mr S. 	Sarma 
and Mr 	U.K. 	Nair. 

-versus- 

The Union of 	India and others .. 	.Respndents 
By Advocate 	Mr 	B.C. 	Patha, 	AddI. 	C.G.S.C. 

• 	 O.A.No.135/98 
7. 	Al 	India 	PeFecom Employees Union, 

Line Staff and Group 	'U' 	and 
6 others /4i2licai;t 
ByAdvocateg Mr 	8.1<. 	Sharma, 	Mr S. 	Sarma 
and 	Mr 	U.K. 	Nair. 

-esus- 

The Union of 	India and others .....espondents 
: 

ByAdvocate Mr A. 	Deb Roy, 	Sr. 	C.G.S.C. 4 
tA "•.  

..... Applicants 
•J; 

•cates 	Mr 	B.K.Sharma 	Mr 	S. 	S.arrna 
r 

.................. 
 

er s:s- 

Union ofIndia and others 

... 

.....Repondents 
By Advocate Mr 	A. 	Deb Roy, 	Sr. 	C.G.S.C. 

9. 	c .ANo.1.4l/l998 

All India Thl 	omEmpl 	e 	Union, 
LIne. Staff and Group 	'U' 	and another i.eApplicants 
By Advocates Mr 	B.K. 	Sharma, 	Mr S. 	Sarma 
and 	Mr 	U.K. 	Nair. 

J 	 -versus- 

The Union of 	India and others .......espondent 
By 	Advocate Mr 	A. 	Deb 	Roy, 	Sr. 	C.G.S.C. 

MIT' - 
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10. 	O.A.No.142/199b 

All 	India TeleCO 	Employees 
 UniOn, Applicants 

Civil 	Wing 	Branch. 	 . 

By Advocate Mr B. Malakar 

-v e r a u a -. 

• 	The,Ufli0flt 	1ndi 	and 	others. 	
. 	• ....Reapond. t 8  

Mr 	B.C.. Pathak, 	Addl. 	C.GS.C. 
By Advocate 

11. 	o.145/19.8 

• 	Shri Ohani Ram 0ka and 10 othere 

By 	Advocate 	Mr 	I. 	
}iussaifl. 

• 	_verSUS - 

Unto!' 	of 	India 	and 	
others . 	 . . . 	

. kpondCfl 

The 
Advocate 	Mr.. A. 	Deb Roy, 	

Sr. 	C.G.S.C. 
By 

12.O.A.NO . 192 / 1998  
All India Telecom 	Employees Unions '0' 	and 	another 	

. 
an, Line Staff. 	GrOUP 

y 	
B.K. 	Sharma, 	Mr S. 	

Sarma 
Mr 

ar 	Mt U.K. 	4att 

-verSU 	.• 
.espOfldent 5  

The uion, of 	India 	and 	
others 	 ,.. .. 

y 	vOca 	Mr 	A. 	
Deb Roy: 	Sr. 	C.G.S.C. 

.,. 

Employee3 Unions 	.  
'o' 	and another 	

Appl1Cart 
ne staff and Group 

and Mr S 	Sarma Advocates Mr B.K.Sharma 

-verUS 

others 
The Union.Pi 	india and 

Mr. A. 	Deb Roys 	Sr. 	C.G.S.C. 
ByAdV0Câte 

14 	o..269/1998 
........... 

All 	india 	
Telecom •Emp1oYe' 	Un1Ofl 

'fl 	another 	.....
A pp1'  

Line Staff 	nd 	roup 	
and 

Advocates Mr 	B.K. 	
Sharmas 	Mr S. 	Sarma, 

By 
Nair, and 	

Sharma. 
Mr.U.Ki t  

• 	 ver5U5 	 . 
RespOfldes   

..... 
The Union of 	India and others 
	. 

Addi. 	C.G.5.  
By AdvQCate Mr 	B.C. 	

Pathak, 

0•# 
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15. 0.A.No.293/19 96L 

AU India Telecom Employees Union, 
Line Staff and Group 'D' and another 	•....Applicaflts 

By Advocates Mr B.K. Sharma, Mr.S. Sarma 
and Mr D.K Srma. 

-versus- 

The Union of India and others 	 .....Respondeflt8 

By Advocate Mr B.C. Pathak, Addi. C.G.S,C. 

ORDER 

BARUA: .. 

All 	the 	above 	applications 	involve 	common 

questions of la and similar facts. Therefore, we propose 

to di8pose of all the above applicatiQna by a common 

All India Telecom Employees Union is a 

r'ec 	/3 	union of the Telecommunication Department. 

-: 	 n takea up the cause of the members of the said 

Some of the applications were submitted by the 

said union, namely, the Line Staff and Group 'D' 

employees and some other applications were filed by the 

casual employees individually. Those applications were 

tiled 	as 	the 	casual 	employees 	engaged 	in 	the 

Telecommunication Department came to know that the 

er' ices of the casual Mazdoors under the respondents 

were likely to be terminated with effect from 1.6.1998. 

The applicants, in these applications1 pray that the 

respondents be directed not to implement the decision of 

terminating the services of the casual Mazdoor3, but to 

grant, them similar benefits as had been granted to the 

employees under the Department of Posts and to extend the 

I. 
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benefi ts of the Scheme, namely, Casual Labourers (Grant of ,  

Temporary Status and Regularisation) Scheme of 7 .111989, 

to Lhe csua1 Mazdoora concerned, Of the aforesaid O.As, 

however, in O.A.No.269/1998 there is no prayer against the 

order of terr4natjon. In O.A.Uo,141/1998, the prayer is  

against the cancellation of the temporary status earlier 

granted to the applicants having coneiderod . thojr length 

of service and they being fully covered by the Scheme. 

According to the applicants of this O.A. the cancellation 

was made without giving any notice to them in complete 

violatjon of the principles of natural lustice and the 

rules holding the field. 

3. 	
The applicants state that the casual tiazdoors have 

been continuing in their service in different offices of 

the Department of Telecommunication under Assam Circle and 

N.E. 	Cjtclø. 	The 	Government 	of 	India, 	Ministry 	of 
Communication, made a scheme known as Casual Labourers 

0 
Temporary Status and Regularjsaj0) Scheme. 

% Scheme was communicated by letter No.269_10/89_sTJ 

day7.l1.l989 and it came into operation with effect 

- 10 - 1989 - Cettajn casual employees had been given 

nefit under the said Scheme, such as, confermert of 

mpnrary atatus, wages and daily wages with reference to 

the minimum pay scale of regular Group 'D' employees 

including DA and UkA. Later on, by letter dateJ  
the Government of india clarified 

that the benefits of the 

Scheme should he •.onfirid to the casual employees who were 

engaged during the period from 31.3.1985 to 22.6.1980. 

However, in the Department of Posts, those casual 

labourers who were engaged as on 29.11.1989 were granted 

the benefit of temporary status on satisfying the 

eligibility criteria. The benefits were further extended 

- 
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to the casual 18bourers of the Department of Posts as on 

10.9.1993 pursuant to the judgment of the Ernakularn Bench 

of the Tribunal passed on 13.3.1995 in O.A.No.750/1994 

• 

	

	
The present applicants claim that the benefit.extended to 

the casual empi yees working under the Department of Posts 

•  are liable to be extended to the casual employees working 

in 
the Telecom Department in view of the fact that they 

are similarly situated. As nothing was done in their 

favour by the authority they approached this Tribunal by 

filing 0.A.NO5.302 and 229 of 1996. This Tribunal by order 

dated 
13.8.1997 dIrected the respondents to give similay 

benefits to the applicants in those two appljcatjoq as 

given to the casual labourers working in the 

Department of Posts. It may be mentioned here that some of 

the 
casual empl3yees In the present O.A.a were applicants 

in O.A.Wo.362 and 229 
of 1996. The applicants state that 

instead of complying with the directjor1 given by this 

Tribunal, their services were terminated with effect from 

1
.6.1998 by oral order. According to the applicants such 

was illegal and contrary to the rules. SitUated 

the applicants have approached this 
Tribunal  by 

'• 	i 	the present O.A.. 

; 
-' At the time of admissj0 of the applications, this 

 

nal passed interim orders. On the strength of the 

Interim orders passed by this Tr1bunl 
some of the 

applicants are still working. However, there has been 

complaint from the applicants of some of the O.A.s that in 

(sPite of the interim orders those wnot giver) effect to 

and the authority remained silent.( 

5. 	
The contention of the respondents in all the above 

O.A.s 	is 	that 	the Assocjj011 
had no authority 	to 
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represent the so called casual employees as the casual 

employees are not members of the Union Line Staff and 

Group 'D'. The casual employees not being regular 

Government servants are not eligible to becoillo rnember,e or 

office bearers of the staff Union. Further, the 

respondent8 have stated that the names of the casual 

employees furnished In the applications are not 

verifiable, because of the lack of particulars 	The 
records, according to the 	

that 60MO 
of 

thO casual employees were never engaged by the 

Department In fact, enquiries into their engagement as 

casual employees are in progress. The respondents justify 

the action to dispense with the services of the casual 

employees on the ground that they were engaged purely on 

temporary basis for special requirement of specific work. 

The respondents further state that the casual employees 

were to be disengaged when there was no further need for 

continuation of their services. Besides, the respondents 

4100  utate that the present applicants in,the 
0-A.s were 

engaged by persons having no authorj
,  and without 

fpllowing the formal procedure for 

According to the respondents such 

casual employees are not entitled to re-engaoomant or 

regularisation and they cannot get the benefit of the 

Scherne\ of 1989 as this Scheme was retrospective and not 

prospective. The Scheme is applicable only to the casu 

employees who were engaged before the Scheme came iriL. 

effect. The respondents further state that the casual 

employees of the Telecommunication Department are not: 

similarly placed as those of the Department of Posts. Tnc 

respondents also state that thy have approached the 

Hon'ble Gauhati High Court against the order of 
thr,  
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Tribunal dated 13.8.1997 passed In 0.A.oa 302 and 
229 

1996. The app11 	
does not.. dispute the f a c t that 

against the orde.r of the Tribunal dated 13.8.1997 passed 
In 0 .A.N0S6302 and 229 of 1996 

the reapondents have writ 	 filed app1j 	
ions before the HOnb1e Gauhati HIgh Court. 

Howe,er, according to the applicants, no interim order has 

been passed against the order of the Tribunal. 

S 

• 6. 	
We have heard Mr B.K.Sharma, Mr 

J.L. Sarkar, Mr 1. and Mr S. 
Malakar, learned counsel appearing 

O 

behalf of the applicants and also Mr A. Deb Roy, learned 

Sr. C.G.S.0 and Mr B.C. Pathak, learned Add). C.G.SC 

8PPearing on behalf of the reapoJldeflt5 
	The learned counsel for the app1j 	

diput0 the claim of the respondents that 
the Scheme was retrospective and not 

prospectfe and they also submit that it was upto 1989 and 

then extended upto 1993 and thereafter by subsequent 
 circulars 	

According to the learned Counse) for 
app1jc8 the Scheme Is 

also 6 pp 1 ibl0 to the pren• 
The learned counsel for the 5PP1ICSntS fUrth 

	

•4 	
,,. 

u bmit 	that 	they 
have documents 	to show in 	that nnectlon 	

The learned coUnsel for the applicants also 
 

bmjt that the respondents cannot put any cut off dat 

Qr lnPZementt0 of thescheme 
	

nsmucas the Apex 
Court has not given any such 

7utoff d& 	and had iSsued directjn 	f o r 	conferment 	of 	temporary 

5Ubsequ1 regu1arjsj0 to those casual workers who have 
completed 240 days of service •Ifl 
	year., 

7. 	
On hearing the learned COunser for he 

feej t h a t the applicatjoh 
	

partjp3 

s require EUttfier e
n regarding the factuai POSjtj0 	Due 	

xdm jnat 

to the PaUCIIy of s r;. SS 	
to 	Lh 	itII)Lnj 	:.n,. it 
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definite c
onclusion. We, therefore, feel that th 

	inat, 1  should be re-examin 

	

	
e 

ed by th respondents 
tti0 

into coflaideration of the 
submf5j08 

of the Jer,), Counsel f 	 rg o'r the 	 a  8 PPlicantn. 

8. 	In 	view of 	the 	above 	we  
application8 	

dipose 	t 	ttc, 
with directjo to th 

respo the cas 	
ndoflt to 

e 	
f each OPPlicant. Th 	j1pplicalltsrny 

	ti,l repreefltatj. 
Individually 	1thj 	a pori)d 	f One 	ont.l from the date of receipt Of th 
	order and, if .jch represefltatjo 	

are fjld lfldlvjduill  
shah 	 tJ acrutjn 	

and OxonnC 
each case iu Cona 

with the records and thereafter pace 
rea.901led orde, 	n 

merit8 of each case within a period oL six 
flIOfl 

thereafter. The lflterjp order Passed in any of the cas5 
shall 	remain 	in 	force 	til, 

	

the 	dispoa1 	th represefltat 

) Order. aStOCOS9 

Va "it  Copy 

	

Qfflc 	i)  

CeTI Mrnt 	tiO TtIU 

wgha B.flCh. GUwab-O 

i*iL 

1'  
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13114 RA 7' £4 NC1IA R .IVJG,4 M LIMITED 
(1 (X)"FRNMENT OF INaW4 FTVTERPflJSJ) 

1H('If (IF TilE (iA'EE,1l, ñIAGM( 
.IORIJ,4 T 1fI.1COM 1)M'7RI(,T 

•/)RilA 1- 785 ON 

10 
Sri 

ViIt. (> 	P. 
ihana 
Dist. 

As you are •awarc that as per dircction given by Hon 'bic CAT Guwahati 
I3cnch, Guwaliati in OA nos 107/98, I 12/9 114/98, I 18/98, 120/98, 131/98. 135/98, 
136/98, 14.1/93, 1.42/98, 145198, 192/98, 223/98, 269/98 and 293/98 the department 
constituted verilication colniflittecs for different SSAs/units under the circic for 
conducting detailed verificalion/scrutiny about the no, of days of engagement year-
we ill tlifkrciit UflItS/OlIjeCS and also lo collect proof/evidence For such casual 
labouicr iiicluding yourself. The conimitice verified all the documcntaiy as well as 
other proof from (lie various units/offices and also personally interviewed such casual 
labourer inc3udjn you on 	 In out officc/SSA, thc committee 
comprised of three members namely, 

Sri M. C. Modak .Ass(f; Director Tcic kf 	(Welfare), 0/0 the CGMT, Guwahati. 
Sri ft Paycug, D. E. (P&A), 0/0 the 1DM, Jorhat. 
Sri D. Ijartin,h, A. 0. (Cnah), 0/0 the TDM Joi1int 

The a t'orcsnkl conintittec submitted its report to the dcpnrtmcnt detailing 
all ;mboiit their liiiding/pioof against each casual labourer including you, the detail of 
Such Sc.nm(iny report is enclosed and furnished herewith as in Annexure for your 
in formation. • 

Jude, the nbov ciIcitm11sI:ince "Is /Oti eoId mint satisfy the eligilmility 
criteria as laid down in time scheme for conferment of TSM/Rcgulamisation. Your case 
could not be considered favourably. J.9case take notice that you have not been in 
engagement under the department since 	 / yeu-hve-been-clisengag4..as 

the department is bound to 
consider only (he cases of such eligible casual labourers for confemmneni of TSM 
against such vacnncics/works. 

This is done in accordance with the I Ion 'ble tribumials order and also the 
stayistatusquo I hat was directed to be niainawed. - 

• 	

. 
I tieIo Aniic 	

- 	 l)eputy General Manger 
0/0 the GM, tSN L, Joihat 

/wa 
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ANNEXLJRE.-A 

• 	 Details of findings by the verification Conmiltee of Jorhat SSA in case 

• 	 ol S!ri/S?1ts 	in the Unit 

/ Oflicc 

t)ate of 
engemenf 

Aulhorfty of 
engagement 

No. of days engaged 
year wise! month wise 

Proof of 
engagement 
documentar. 

Nnune& Designation or 
members of vcriflcatlon 

coinmittce 

Reasons In brief as 
found Ineligible 

Rezr* 

Upto 01-08- (Year/Day Say AC(J-17 
--.-------..---- 0 -.---.- 

I) Name: Sri M. C. Modak, 
98 for s) for the Desig. : Asstt. l)irector Telecom 

• lOrtnaI eases cases (Welfare) 
(YowIL)nys) bccanc of 0/() 	: 'i'be COME, (inwahati 

slny/slatus 
qno/not in Name : Sri 0. l'nycng, 
disengage Desig. : D. E. (P&A), 

order 0/0 	: Ihe T1)M, Jorhat 
passed by 
Uon'ble Name : Sri D. l3aruali, 
iribunal Desig. : A. 0. (Cash), 

0/0 	: 'rho TpM, Jorhat 

\ 	
Po:i 4 f\ 1-t-. 	fe 	e)O.b_ 	 ociyVS' 

c & c&.t 	E-ti 

--a- 
\ccIc_ 	, 	. 	

• 0 

• 	 • 	l'r; 

• 	ftII 	 • 

• 	 Dy. GneraI Manager Ielocorn, (Admn) 

• 	 . 	 0/0 11ie. M 	eftcoii, L.N.L 
• 	Da4e 	1t \2c' • 	 • 	• 	 r,jotIiat—. XLUO1 

0 	 Signature 
Designation 
Sea! E. 
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IN THE CNAL 4INISAPIVE TRnMRAL 

GUWAHATI BENCH ::: GUWAHATI. 

0 

ca 

1\ 

\ 

O.A. NO. 427 OF 2001. 

Qari Nirmal claandra Baruah &I  Os. 

Appljcants. 
Vs- 

Union of India & Os. 

...... iespondents. 

C Written Statetent s for the respondent No. 

1 9  2 9  3 and 4 ) 

The Written Statements for and on behalf of the 

abovenoted respondents are as folløw 

That a copy of the O.A. No. 427/2001 (referred 

to as the "application") has been served in. the respondents. 

The respondents have gone through the same and understood 

the contents thereof. The interest of all the respondents 

being similar, they have filed this common written statements 

for all of them. 

That the statements made in the applicatiOn, 

which are not specifically admitted, are have hereby denied 

by the respondents. 

That with regard to the statements made iY para 1 

of the application, the respondents state that the order 

dated 10.01.2001 was issued after through examination of the 

engagement particulars of the applicants by a duly constituted 
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ipart!nental Verification Committee which revealed that the 

applicants are not entitled for the benefit of the Casual 

Labourers' $cheme. Accordingly, order was issued to the 

applicants to communicate the findings of the Verification 

Committee. This was done in conformity with the direction 

gin by the Hon'bie Tribunal in its order dated 31.8.99 

Passed In O.A. No. 107/98 (series). 

The order under attack is a reasoned order which 

was passed after due application of mind in the facts and 

circujstances of the ease. 

4 • That with regard to the statements made in para 
2 & 3 and 4.1 the responden - 5 have no comment to offer. 

50 That with regard to the statements made in para 
4.2 and 4.3 the respondents state that the applicants were 
engaged on different occa,sions for small duration for per-

formance of unskilled work, which is occasional and intermittent 

in nature and for which sanction/creation of regular post is 

not justified. None of the applicants was put on casual duty 

for 240 days in any year and they are not eligible for grant 
of Temporary Status or regular1zajo. The applicants do not 

satisfy the eligibility condition of the 1989 scheme as none 
of them put on duty for 24 0  days in any year. 

6. 	That with regard to the statements made in para 4.4, 
the respondents state that pursuant to the judgement delivered 

by the Hon'ble Supreme Court of India, the Department of Teleco 

(DOT) prepared a Scheme in 1989 to provide relief to the casual 
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casual labourers who have put in 140 days service in a year 

The scheme is 10 as 'Casual ibourers (c-rant of Temporary 

tatus and regularisation ,)Soheme, 1989 and came into effect 

on 1.1 0.1989. 

The scheme is intended to cover all casual labour-

er.s who were on engagement on the day of the introduction of 

the scheme an,d have completed at least 240 days in a year. 

Under the provision of thescheme, the Department has regular-

zed thousands of casual labourers who were engaged before 

01 .10.89 and have worked for more than 24 0  days in a year. 

The DOT has imposed a complete ban on engagement of 

casual labourer w.e .f. 22.6.88 and strict restraining order 

was issued to all field officers. The officer/staff of the 

Department are devoid of any power/competence to engage any 

casual labourer for any type of work. 

There is irregularity of an. enormous stale in the 

engagement of casual labourer after 2 . .88, some filed units 

have resorted to irregular engagement of casual labourers in 

defiance of ban order. No selection procedure of any kind was 

followed in. any case • Such irregular engagement have been 

un-justified and without justification on choose and pick basis. 

The DOT addressed the selection on humanitarian ground 

and as an one time relaxation it has been decided that all 

casual labourers on engagement as on 01 .3.98 have continuously,  

worked for at least one year would be granted temporary status 

In the process, the Department liberalized the 1989 sobeme with 

a View to provide relief to the mazdoors. 
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After the above liberlizatjon, the respondents 

Department worked out the einga.Eement particulars of all the 

casual labourers as on 01.c.98 on the basis of authentic 

records by Muster Roll s, paid vouchers and granted Temporary 

Status to nearly 600 casual mazdoors who are found to have 

worked for more than 240 days in a year. 

That with regard to the statements made in para 4.5, 

the applicants state that with the ext-ension of cut sate 

from 31  .3.85 to 22 . C16.88 and again. to 01 . 08  .98 the DOT scheme 

is presently more beneficial than the scheme of Postal Depart-

ment. According to postal scheme casual labourers engaged up 

to 10.9.93 only covered .thile the DOT scheme take of casual 

labourers engageO up to Qi . C .98 providing they have completed 

24 0  days. 

It is the essence of postal as well as DOT Scheme 

is to provide security of job to the casual labourers who have 

worked continuously for 1(one)year. The applicants as they 

have not worked for 240 day s in any year are en t it led for the 

benefit of the scheme. 

That with regard to the statements made in para 4.6 

and 4.7 the respondents state that pursuant to the common order 

dated 31..1999 passed by the Hon'ble Tribunal, Guwahati in 

o .à • No.1 07/98 and others the respondent No .2 formed SSA level 

committee to exaniin,e each case on the basis of the authentic 

records of the Department. All the claimants was also given 

an opportunity of bearing to present their cases before the 

II 
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committee to establish their claim on the basis of information/ 

records which may be available in their possession. 

The verification committee for Jorbat SP comprising 

of one D, one SDE and one A.O. thoroughly scrutinized all paid 

vouchers, Muster Roll etc. for entire period to work out the 

number of days that all claimants including the present 23 

applicants were engaged for any tupe of work. After extensive 

scrutiny of records in eluding those produced by the applicants .T 

The committee found that each of the applicants was engaged 

tka on duty for small duration on a number of occasions. The 

number of days engaged in all the years fall short of 24 0  days 

an d the number of day s that each of the app Li cant s was put on 

duty was communicated to the applicants. 

For example applicant No.1 &ri N.C. Baruab was 

engaged for 14 0  days in. 1993, 20 days in 1994, 135 days in 

19959 44 dayd in 1997 and 124 days in 1998 • He has been 

engaged for any work after 01 . 06.98. 

tailed engagement particulars of all the applicants 

as worked out by the committee is placed in separate sheets at 

Arinexure'I series. 

9' 	That with regard to the statements made in para 4.8 

and 4.9 of the respondents state that casual labourer is not 

an organized cadre of the 1partment and no sanctioned post 

of casual labourer exists • ]0T Hq has authorized the circle 

to grant Temporary Status to all casual labourers who was on 

engagement as on 01 • .98 and also have put at least 24 0  days 

in a year as an one time exception. The applicants have not 

worked for 24 0  days in any year and were also not on job as 
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on 01.06.98. They are not eligible for conferment of Temporary 

Status even by the relaxed and libei-ized norms. 

The Department has created appropriate cadre/post 

for attending to all types of work. Recruitment to each cadre/ 

post is governed by the statutory recruitment rules of the post. 

10. 	That with regard to the statements made in para 4.1 0, 

the respondents state that the verification committee has soru- 

tinized all reliable and authentic records for working out the 

engagement particulars. The committee also examined the infor- 
19 

mation/papers presented by the applicants in support of their 

cases. The findings of the committee are bases on unassailable 

records. The respondents craves the leave of this Hon'ble 

Tribunal allow them to rely upon Ind produce the records of 

verification committee at the time of hearing of the case • These 

I 	
records could not annexed due to big volume and size. 

11 • 	That with regard to the statements made in para 4.11, 

4.12, 4.13 and 4.14, the respondents state that it is the indepen- 

dent findings of the committee based on. a authentic records which d 

establies that the applicants have not worked for 40 days in 

any year. The applicants are, therefore, not eligible for grant 

of Temporary Status. The applicants have been correctly informed 

of the position vide order dated 10.01  .2001. 

Uniform procedure was adopted through out the circle 

for verifying the eligibility of all the casual labourers and those 

found eligible have been conferred, Temporary Status. The casual 

labourers who completed more than 24 0  days in a year satisfy the 

eligibility condition of the scheme and form a distinct Group. 

k 
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The applicants, as they have not completed 24 0  days, in any year 

are not eligible for grant of Temporary Status are not similarly 

situated with the former group for the purpose of conferment of 

Temporary Status. 

All the eligible casual labourers who have completed 

24 0  days in any year have been, granted Temporary Status and no 

eligible 3mCh casual labourers has been deprived of the due ad 

admissible benefit of the scheme • Denial of the benefit to 

ineligible casual labourers is not deprival. 

The department had made exhaustive examination of the 

applicants case and found that they are not eligible for gran.t 

of Temporary Status. The decision has been communicated to the. 

applicants by a reasoned order giving the details of the engage-

ment year wise. 

Hence the application is devoid of merit and the Hon'ble 

Tribunal may be pleased to dismiss the O.A. 

12. 	That with regard to the statements made in para 5.1 

to 5.11 9  the respondents state that the grounds shom in the 

application cannot sustain in law in view of the facts and cir-

cumstances of the case. Hence, the application, is liable to 

be dismissed with cost. 

13 • 	That the respondents have no comments to offer to 

the statements made in para 6 and 7 of the application. 

14. 	That with regard to the statements made in para 8.1 

to 8 -5  and 9, the r e sp on dents state that under the facts 

and circumstances the case and the direction given in the 



eases in O.k. No. 107/98 (series) the application, does not 

have any merit and have the same is liable to be dismissed 

with cost. 

In the premises aforesaid, it is 

there fore, Pax prayed that Your Irdships 

would be pleased to hear the parties 

peruse the records and after hearing the 

parties and perusing therecords, shall 

further be pleased to dismiss the case 

with cost. 

Verifioatio4........... 

47 
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V_3_R ..I_P_I_CAPION 

Se-r 	
, presently 

wor king as k 	4i( TeJ 	 ( 	being 

competent and duly authorised to sign this verification, 

do hereby soleunly affirm and state that the statements 

Blade in para 	 4 	 are true to my 

klowledge and belief, these made in para , 

being matter of records are true to my information derived 

therefrom and the rest are my humble submission before this 

Hon'ble Tribunal. I have not suppressed any material facts. 

And I sign this verification on this 22t1r day 

of March, 2002 at Guwabati. 

cii 
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I 	JORIIA 1- 785 00! 

I l e 

To 

• 	Si  

Vill.4-j,p 	L!A4d 	 .. 

That 	jLb 
Dist.  

\- c,,\ •- 

H As you are aware that as per direction given by .Hon'ble CAl' Guwahati 
J3endi, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 13 1/98, 135/98, 
136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department constiLud veiflca(joii committees for different SSAs/units under the circle for conducting detailed verificatioiil.scnitiny about the no. of days of engagement year- . 

wise in ditThrcn units/oftccs and also to collect proof/evidence for such casual 
lahoucr including yourself. The committee verifled all the dumncntaiy as well as othu ptoof Itom (he VflIIOUS uni(s/ofticcs and also personally içfterviewed such casual labourer includuig you on 1 _ 266  In our officWSSA, the committee comprised of three. members namely,  

(I) Sri M., C. Modak Asatt, Djice(orlckco,n (Wclfnr), 0/0 (lie CQMT, Guwalinti, 	 . 	 H Sri D Payeng, D L (P&A), 0/0 the I DM, Joihat 
Sri D Bam-uali, A• 0. (Cash), 0/0 thcIDM, Jorhat, 

 

The aforesaid committee submitted its report to the department detailing 
all about their finding/proof against each casual labourer including, you, the detail of 
such scrutThy ,  report is enclosed and furnished herewith as in Annexure for your. 

Under the above circumstances as you.could not satisfy the eligibility cri(c,rja as laid down in the scheme for comilem -nient of 'l'SM/Rcgularjsat ion. Your case 
could not be considered favourably. 1.)Icnse taI 0110tice that you have not been in engagement undcr the department since _ (- d&o / youJiavc..beondisengagcd as 
CasuaI—lubour_wj(Iiffcctfrojn as the departinTit 1 s bound to cOflSidcr only thc cases of such ciigil)lc casual laiourcrs for confcrmcnt of TSM t1t SIJ 	vac.ancics/worksl 

'.5 
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Details of flndng8 by thyCtLEiCftLLO11 ComuUCO of Jotitat SSA In case 

in th 	R e Un 

Office ' 
 

Au(horily of No of dn engageil 	Pi on! of 	Name & Dccig*ahIOfl of 	Rcawfl' In brief a

lit
engagement year W1SC I month wIC engagCfl"t 	

mcmhcrsofve.ttat(0d 	,ound Ineligible 

joctimentar 

1'c 	 c-Or 
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b' b•nei Mroc1 	'c -m. (Admc 

o(O the G. M. TetCC);, 

iorha*— 785001 J  

Dale H 	 . 	 S11&nntucc 	:- 
t)cgI1fltlO 11  

Seal Etc. 



File No. 14 

OF A. 0. 

W o HAS PAiD 

j: 

I ANNEXUR - C" (Page -2) 

rticu1arS 
From The Date Of Initial Engagement 

Cu Mazdoor Sri 1a1 Ch. Baah 	 Son of: Sn RoseSW& Bamah 

-u 

TDE.. Jorhat - 
-do- 
-do- 

- a 

TDNI. Jorhat 
-do- -. - 
-do- -- 
-do- 

SRSon0'uI 
-do- 
-do- 
-do- 

—! 

Ralzin  

AJCNO. 

8 	41192-93 	i95OOIT.C. Das 

1 	. 	Mar. 	3 	-do- 	10 	47/92-93 	Rs. 135.00 	-do- 

April 	30 	-do- 	28(b) 	4/93-94 	Rs. 1350.00 	( 	-do- 

May 	31 	-do- 	12(9) 	7/93-94 	Rs 139.00 	-do- 

June 	30 	-do- 	4(b) 	11/93-94 	Rs. 1350.00 	-do- 

July 	15 	-do- 	5(b) 	15/93-94 	Rs. 675.00 	-do- 

Total 	I 	 140 	I days 

1994 	Au. 	4 	ACG - 17/ 	9(6) 	•18/94-95 	Rs. 	180.00 	I 	T. C. Das 

Sep' 	16 	1 	o- 	13(a) 	24/94 -95 	. 	720.00 

Total 	
l 	 20 	I days 

1995 	1 	Jan. 	31 	ACG - 171 	32(h) 	40/94-95 	Rs. 1658.50 	1 	T. C. Das 

Feb. 	28 	-do- 	64(b) 	44/94-95 	Rs. 1498.00 	-do- 

Mar. 	24 	 63(b) 	43/94-95 	Rs. 1284.00 	-do- 

Au. 	30 	 I 	51(a) 	24/95-96 	Rs. 1605.00 	I 	-do- 

Se. 	22 	1 	-do- 	I 	15 	38/95-96 	Rs. 1177.00 	-do- 

Total 	 . 	1351 dayS _  267.50 	T. C. Das 

996 	April 	I 	5 	ACG -17 	24(c) 	2/96-97 	Rs. 

May 	6 	
7/96-97 	.321.00 

June 	3 	I 	o- 	I 	11 	1 	11/96-97 	. 161.50 	I 

Au 	30 	-do- 	1 	39(e) 	70/96-97 	Rs 1605.00 	1 	o- - 

L Total 	1 	44 

Siate of thQee Membe 	 - 

4 

tor Telecom 	
AccOunts OthCer 

Di 
Telecom Circle 	

O/o the TDM. Jorhat 

'an. Guwahati - 781007 

DiviSi0fl 	
(PS A 

0/0 	RbM.M Jorliat 

TDE. Jorhat - 
-do- - 
-do- - 
-do- 
-do- 

TDE. Jorhat - 
-do- 

M. TaniilrflOflh 

-do- - 
-do- 
-do- 
-do- 

S. R. Son 1  

S. R. Sonowal 
-do- 
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To 
Sri 	

\cA"'-•. 

Vit i .  

'liutna 

As you arc awale that as pc drcc0fl ivcu 
y iim'b1c CAT Guwahtti 

t3cnch, GuwahU in OA nos 107/98, 112/98, 114198, 18/98, 120/98, 131/98, 135/98, 

I 1'/i 	lii fQ. I .1iqa I '1 	
o)7/J• 	 7X9/8 nud 7.9/ 	ihc (kpnt't1flt 

itica(0It cotiitu,ttce; lot 
(liltelCUI SSAS/ nt 	undel the cii dc 

cO(ltictU 	dctailed vci'i fl eation/sCtt Y about the no. of days of ci tgeflc 	yC8 

wiSe ifl (flCI'CI%t ttnitsIOl 	flI(l nISO U) c0lICCt 	0of/evidcnce for such casual 

Iat)0UIC nchudtn yourself. The 	cti1icd all the 
documCnthIY as wet1 as 

other proof from the various uiits/Of 	and also 1ictS01Y ntCI'V1CW 	such casual 

1ak)ouL'Cr 1nC1UdtI 	ou on 	
in our 0W1ccISSA, the 	 ttcc  

COlitpt'1 sed 01 UIICC mctnbc rs niunCly ,  

Sri M,. Cl. Mod8k Asstt. DircClOU 'FctccOIfl 
(Welfare). 0/0 the CGMT, Guwallati.' 

Sri 0. Pnydg.l). l, (P&A), 0/0 
the TOM, Joiliat. 

Sri D. ljaruah, A.0. (CnSh). 0/0 the 1DM, Jorhat. 

The aforcsflid 0iiUflht1CC submitted 
its report to the dcpartlflt c1iting 

aU tthoitt their 11dtnPt00f nai1iS( cah 
casual labouicr jncluding you. the detail of 

SUCh scrutinY report is CnCiOSC(t 
nod furnished herewith 

as in Annexure for yOui' 

iuformaI 1 Q. 
Under the b0Vc ciicuiiCS as you 

could not satisfy the clgibiltY 

crilCfl8 
as laid down in the scheitle for 

confermC1 of .1.SM/RC arisatbon. Your case 

could not be co1usidctCd 
favoulabtY' plensC tuke nOtiCC that you have not beeui in 

UUdCF the dcp tI))C1)t S1UCC.. 	
1 

asuaUab0t1 	

the depart11ie 	is bound to 

COflSI(tC1 only the cases of 	
ch ctiibl casual tabot rs for 	

of TSM 

ifl5l 5ch vacancies1 WOl ks. 

1 ins is done in 
accoidmCC with the 

I lou bic tribtiliats order and also the 

that was dtrcctcd to be 

('ad') 	AnncW c-A. Dcputty ( ic cia1 Man cc 

0/0 the GM, USNL, io hat 

/ 

qp 



ANNEXU RE-A 

Detuils of lindiligs by the verification Committee of Jorhal SSA in case 

of Shri/mtt 	 in the Unit 
/ 0111cc 	 "-c 

/ 

w. 
J)ste of - 

,.pgemcnt 
Authority of 
engagement 

No. of days engaged
ear wlse/ month wise Lg7g 

of 
ment 
ntar 

Name & Dtslgat1on of 
members of verification 

committee 

Reason, In brief as 
found Ineligible 

Remgst 

(A) (B) __  
Upto 01-08- Year/Day Say ACO-l7 l)Name Sri M. C.Modak, 

98 for a) for the Desig. 	Asstt. Director Telecom 
ormal case cases (Welfre) 

(Year/Days) because of 0/0 	The CC)MT, Ouwahati 
stay/status - 
quo/not to ) Nane: Sri D. Payeng, 
disengage Desig. 	D. E. (P&A),' 

order 0/0 	The 1DM, iorhat 
passedby 
Hon'ble 3) Name Sri D. Baruafl, 
Tribunal Desig. 	A. 0. (Cash), 

0/0 	The 1DM, .Iorhat 

kk.  
'I.  

:S 	 . 
'S 

C  s - 	S% 

Cd 'c 
-. 

_ 	 I 

tR! 	 (q1 

Dy. Genetsi Manager Telecom, (Admn) 

''1114 	1. 

 

0, 

o/o theG. M  

Dtc :- 	
lRZ 4 J(Jlhat —  /CtjO1 

Signature 	:- 

1 )csitttat IIL 	:- 

Seal 	:- 

C- . 	. 	-. 



I 	- 	 I AU. 	I 

Total 76 days 
1997 	Feb. 	1 28 ACG-17 

May 	1 31 -do- 
Sept. 22 -do- 

Oct. 	1 31 -do- 
Nov. 30 - 

Dec. 	I 31 -do- 
Total 	 1 173 days 
1998 	Jan. 31 ACG- 17 

Feb. 28 -do- 
March 	1 4 -do- 

L 	May 	1 31 -do- 
L 	Total 94 days 

Signature of the.Corrnittee Members 
-) 

Assistant DirecorT&om 
AssamTeIeconCjrc 
Ulubari. Guwahati - 1007 

I 

I 	 90 I 	24/99J . <• Iii LOt) -do- I 
70 42/96-97 Rs. 1491.00 	I -. D. K. Das 
36 8/96-97 Rs. 1651.00 

33(19), 25, 24/97-98 
11(47)  

Rs. Ii 7100 -do- 

3, 79 30/97-98 Rs. 1651.00 -do- 
90, 121 35/97-98 1 	Rs. 1597:00'; -do- 65,20 38,39/97-98 Rs. 1651.00 	- -do- 

55, 89 .43/97-98 Rs. 1651.00 D. K. Das 
73, 147, 48/97-98 Rs. 1491.00 -do- 

132 53/97-98. Es. 	213.00 -do- 
97. 177(9) 8, 9/98-99 Rs. 1651.00 -do- 

-do- -do- 

TDM, Jorhat P. Sundara f 
-do- 	. -do- 
-do -do- 

-do- -do- 
-do- -do- 
-do- 	:- 	

.. -do- 

.TDM. Jorhat D. Baruah 
-do- -do- 
-do- -do- 
-do- -do- 

Accounts Officer 
0/othe TDM. Jorhat 

Division
*A!Jorhat~ A)  O/o the  

1 

I- 

.', 

.... 	 mx 	" 1 age -.2). 

	

From The DateOflnitiäl Engagement .. ... . ...... 	 .. 	 -• 	 : 	: -. i '.zdoorSri Madhu Kumar Borah. 	 Son Of Sri Ganeh Bórah 	 - 

rhzn.  

File No. 33(1) 

,t4TH :.00F MODE OF PAYMENT .. AMOUNT 1 * 8NGAGED 
_____ ILL[NG/ 

ASSING 
NAMEOFA.O. 

JAYS ACG - 17/ 
MIRoII 

Vr. No. A/C No. BY WHOM 
_____ 

THORITY 

jB 
WHO HAS PAID 

Jan. 31 ACG- 17/ j 	10 32/93-94.... Rs. 1449.00 P. K. Das IDE, Jorhat S. R. Sonowal - Feb. 	_ 28 -do- 5 37/94-95 Es. 1309.00 _-do- -do- -do- _July _ 31 	I -do- 1 
_ 9/94-95 Rs. 1449.00 -do- -do- -do- 

Aug. 31 -do- 17 15/94-95 .Rs. 1449.00 . 	 -do- -do- -do- 
Sept. 30 -do- 14 18/94-95 u.s. 1403.00 -do- -do- -do- 

I 	Toxal 151 days  
L 	1995 Feb. 28 ACG - 171 43 35/94-95 Rs. 1498.00 D. K. Das. IDE, Jorhat S. R. Sonowal 

______ Nov. 30 -do- 108 26/95-96 Rs. 1598.00 -do- -do- -do- 
Total 58 days  

I 
	

1996 April 30 ACG - 17 11(6) 5/96-97 Rs, 1598.00 D. K. Das 1DM, Jorhat P. Sundara Rajan 
July 	i 21 -do- 6(18) 18/96-97 Rs. 1065.00 -do- -do- -do- 
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aw 
To 

Sri  

VIII. 	 P.O. 

Thana 	 . . 

Dist. 	. 	 . 	 S 	 . 

S. 	
. 

As you arc aware that as per direction given by lion ble ( A1( juwahati 

Bench, (juwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135198, 

p6/98, 141198 142/98, 145/98, 192/98 1  223/98 269/98 and 293/98 the department ' 
constituted verification committees for different SSAs/units under the circle for,  

conducting detailed venficationlscrutiny about the no of days of engagement year-
,wise jn ci$çrent units/offices and also to collect proof/evidence for such casual 
Iabotcr i9tuding yourself. The committcc verified all the documentary a welk as 
othei proof from tht various urnts/offices and also personally interviewed such casual 

labourer including you on 	5 (<nEP In our officc/SSA, the committee 

comprised of three members namely, 	
I 

Sri M. C. Modak Asstt. Director .  Telecom (Welfare),'O/O the CGMT, 0uwahati 

Sri D. Payeng, D. E. (P&A), 0/0 the 1DM, Jorhat 
Sri D l3aruah A. 0 (Cash) 0/0 the TDM, Jorhat 

The aforesaid committee submitted its report to the department detailing 
all about their finding/proof against each casual labourer including you the detail of 
such scrutiny .report is cnclàsed and furnished herewith as in Annexuré for your 

iii lot tuatton 
Under the above circumstanceS as you could not satisfy the eligibility 

criteria as laid down in the scheme for conferment of TSM/RegulansatlOfl Your case 
could not be consideted favoum ably Please 1  tjmkc otice that you have not been in 

cngâgcrncnt. under the dcartincnt since / 

cas4&al -labour with -effeet--frcni . 	as the department is bound . to 
considcr only the cases of such eligible casual labourers for "onfennrit of TSM. 
against such vacancies/works. 

This is done in accordance with the Hon'blc tribunals order and also the 
stay/statusquo that was directed to be maintained. 	 . 

I 
•1 

I. 

E.nclo 	Annexurc-A. 	
I)cputy (icncral Mant.'.cr 

-. 	ihe ( ;N4, ISN I., .Ioi'Iii( 



M4rEXUREA 

in the Unit 

or 
i omce 	

4 

utb°rj of o. of d* engsged 	
pof 	

Name & jgn*0flOf 	
Rea$O In bef as 

ben of vertflC*° 	
found neflgtble 

P.DemeUt engagement ear wIse! month Wise eflg*gtmtt 	
men' 

- 	 ocUmeUt*t 	
conunIttee 

98 	 7at i \ \ 
dtsengg 0/0 	The TDM, Jochat  

ordcr 
tI 1  

- 
7 

Cç - — 
I 
II 

, 	I 

D:- 

 

cI 
TV10 	'1• 

y. GenCf 
Maaqe eeC0m (frdm1I 

• 	
iqt, 	. '

I 

ihe <3. iA 

Signature 
Designation 
Seal E. 
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- ANNEXUrJ 	-"C" (Page - 2) 

Engement Particulars From The Date Of initial Engagement 
In respccr of Casual Mazdoor Sri JibonBora.- 

- 	 . 	 . .. . 

t O. 	the 1DM, Jorhat. ., 

Son of: (3iridhaBora 
. File i'o. 44(1) 

L YEAR 	MONTH 	NOOF 
I AMOLNT NAOFO. 

MODEOFPAYMENT 
. ENGAGED BL TG/PASSG 

. 	 DAYS ACG -17/ 
M/Roll 

Vr. No. A/C No. BY WHOM AUTHORITY WHO HAS PAID 

L
1992 Nov. 30 

Total 
ACG - 17/ 83(49) 22/92-93 Rs. 1373.00 D. K. Das TDE, Jorhat M. Tamilmoni 30 days .• - . 

L
1994 June 5 

'- I 
ACG - 17/ 5 5/94-95 Rs. 	234.00 J D. K. Das TDE, Jorhat S. R. Sonowal -do- 

Sept. 	10 -do- 
12 15/94-95 Rs. 1.1.49.00. -do- -do- -do- 

Dcc. 	31 -do- 
19 I8/94-95 Rs. 	.1 68.00 - 	 -do- 	:. -do- -do- 

L it;i 1 	 77 days 
37 

. 

27/94-95 Rs. 165900 
- 

-do- -do 
 

Jan 	28 
I 	Total 	 28 

ACG - 17/ 
days 

15 1 	31/94-95 1 	Rs. I 	-0.00 D. K. Das TDE, Jorhat S. R. Sonowal 

r 	997 	Feb 	21 
May 	10 

ACG- 17 3(3) 43/96-97 Rs 1 H300 D. K. Das TDMJdrjfat P. Sund 	Rajao 
Aug 	20 

ø- 84 8/97-98 Rs. 	533 00 do- .- 	 -dp- -do- -do- 29(30) 18/97-98 Rs. 1065.00 
Oct 	31 -do- 57(24). 30,29/97- 

-do- -do- D.Baruah 
Rs. 165 1.00 -do- -do- 

90(18) 98 
-do- 

I 	Total 	 82 days 
1998 	Jan. 	14 

Feb. 	28 
ACG - 17 50(6) 45/97.98 Rs. 	6.00 D. Baruah D. K. Das TDM, Jorhat 

April 	30 
-do- 
-do- 

172(8) 48/97-98 Rs. 1.10100 -do- -do- do- 131 	4/98-99 Rs. 1598.00 -do- 	- 

-do- 
-do- . May 	31 -do- 9:i27 -- —9Y798-99 Rs. 1651.00 Total 	 103 	days - 

-do- -do- 

Signature of t1)e.CQmjttee Members . 

Assistant 

. 

. DiretoiTelecom . 
. 

 Assarn  Telecom Circle 
Accounts Officer 	.. . 

. Divisona1 JE ~Ieer) 
Ulubari, Guwahati - 781007  

Q/o.The TDM. Jorhat 	
. O/o th  

b 

-.1 



I. . 

,J!M1?'I11MthtR 
N!G,M LM1I'II 

(A (;Ot/ERNMENT OF INDIA FNTERPRfl 
 

OII'1(.IOI lifE (ENFtI. AIANA(iIl 

JQgIIA r 1'EI.E(:Ol 1)IS7R1'1 
JOKI1AT 785001 

To C 

V11. 
Thana 

- 

DtSt. 

As you arc aware that as per direCtioi 
givCfl 

by iio;b1C CAT Guwabati 

Bench, Gwahati in OA nos 107/98, 112/98, 114198, 118/98, 120/98, 131/98, 135/98, 

136I9, 141/98, 142/98, 145/98, 
j9V9, 223/98, 269/98 and 293198 the depaflCnt 

constituted verifiCatn commie for different SSAUn1tS under the circle for 
C011dUctLi.d9taul vcriflca1ioStmy about the no. of days of engagemcnt year

- 

wise n thiferent units/omees and alsG to collect 
proofI 	

fo such casual  

lah6LrC 1nciudi yourself. The commi 	
v
erified all the .docUmt:. as well as 

other proof from the vaflOUS units/rnces atid aiso petsoflaflY inteiëwe 
	h casuai 

labourer 1 ludiiig you on ___2-- In our officcISSA, the ommittee  

• comprised of three members namelY, • 	
. 

Sri M. C. Modak Asstt. Director TekcO.(Weff,0/O the CGMT, 
	 ahafi  

Sri D. payeng, D. E. (P&A),0/O the TDM, iohats 

• (3) Sri D. Baah A. 0. (Cash) oio the TDM, Jorhat. 
The aforesaid committee submitted its report to the department detailing 

all about ticir f1ndinPb00f against caôh casual labouCt including you. the detail of 
such scnttifl.Y rcpo is enclosed and fuished herewith as in Anflexure for your 

• inibn1iatiO.. Under the above circustas as you could not saÜs the eligibili 

criteria as laid do 	
in the schetue for confet of 

	
Jcgulansatbon. Your case 

could not be considered favourblY. Plea e ake. tice that you havflot been in 

cngageineilt under the dcparttllCtit 
SiflCC 	

I 
the department is bound to 

consider only the cases of such 
eliblC 

casual labourers for confet of TSM 

against such vacaciew0s 

	

Ibis is done in 0ccotdt1 	
iih the I Ion'bIC tribudn1s 0tdcr.attd alSo (lie 

tay/st atu 
5qUo thatwas directed to be niataed. 

I 
Dc uly flcncrm raan?.0 

.Enc(o :- AJmexure 	 • 	• •• 	
()1t) the (iM, IISNI-, Jinbat 

1 
V. 
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ANrEXURE-A 

Details  of 1indings by the verification Committee of Jorhat SSA in case 

of Shri/Spe. 	 in the Unit 

/Of?c& 	 V 	 V  

%Wement 
Authority of 
engagement 

No. of days engaged 
year wise I month wise 

Proof of 
engagement 
docurnentar 

Name & Designation of 
members of verification 

V 	committee 

Reasons in brief as 
V 	 found ineligible . V 

Upto 6I-08- Year/Day Say AGO-Il 1) Name: Sri M. C. Modak, 
 

V 98for s) for the Desig. : Asstt. Director Telecom V 

• Lormal eases cases (Welfare) 
• 	V  (Year/Days) because ol 010 	: The CGMT, Guwahati 

: stay/status . 	. 	. 
quo/not to ) Name.: Sri D. Payeng, 	V 

V disengage Desig. 	D. E. (P&A). 
ordor 0/0 	The 1DM, .lorhat 	V • 	V 

0• 

passedby . 	0 

Hon'ble 3) Name :.Sri D. Baruah, 
Tribunal Desig :.A. 0. (Cash), • V 

V  
0  010 :: The TOM, Jorhat ' 	V 

\. 
k SV.  C;.c..o¼e 	 •••4. 	NCC1. 

R%-k — We\ %I 

Dge

V 	
V 	_( 	•..::..1 

.'S 

%I 	•\%' u 

\o. ¼.  

• 	. 	 Ic 	 QV 

V 

1 --'- 	
r---- 

V 	
• 	

-. 	 V 

C.o--"- 

q-XT'7!I 	 11tPT) 

Dy. Gefleril Manegar Telecom, .(Admn) 

0/0 	G. M 	e!cco'', B..N.L 

r(. 1 JoIhaL— eQOi 

Sigrature 	:- 
l)csignation 
SeaI E. 	:- 
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4 	 . 	

0 

I 	 . 

(1/. .

•l• I:fl"t l• I I'I1T rt',I  

- 	
•i'fl li.I)''f Sd Indutii 1Isaudlqu, 3/0. 3r Tpirm 1Inditie File No. -57 

thc •fl)t-1 . 

• 	Yrr1Ilnth 	IJ 	Mode of Piyrnent 	 Arnont - EnedBl111 	'm'f' 

c'f 	
y 	Pasg 

Days 
	 Whom Y.j_. 

	

ACG-17/7Vr. No. 	WC No. 

M-RollJ 
J3rL 	31 	. ACG-17 	jk 	16/92-93 	Rz. 1240.0.0 T.C.Da _________ 

11 	do 	10(i) 	1Q/2 Q3 	R 	68000 	dc 	do 

48  

d 	
Feb 	31 .rACG-17 	4(i) 	18/93-94. 	R. 1395.00 1C.Da IDLJorhat _____ 

Tune 	26 	do 	1(d) - 	4/94 95 	Rs 117000 - do 	do 

Sept 	11 	ACQ-17 	24(e) 	. 9194-95 	R. 495.00 	P. C. 

ol• 	
•-- 	___ _____ _____ 	 S  

11 	 f(m) 	12194-95. 	Ps. 528.00 	do  

- 	Dd: . _30_ 	-  do - 
 
_ 	JL_. 	15/94-95. Rz.1440.00 	- do - 	-do- 	- 

1: 	 I_Li2------------ 
 

e$ 	 1995 	Jan 	31 	PCG-17 	"j) 	24/94-95 . R. 1643.00. 	P.C. 	.TDE,Jorint 

I 	 . 	 . 	
r.ik 	 I 

_ 	
21P195 	P146400  

Feb.
2, 	-do- 	21d) 	30194-95 	Rs. 1431.00 	-do- 	-do- 	I 	- 

• 	 I 	TOT 
a 	 - 31 	iu 	1(g) - 	12/9697 	F 165800 	C. 	EJu1t 	I 

	

. 	
Thki 	

5 

31 	__ 	4(d) 	15/96 	FL 165800 	do 	'do 

30 	-do- 	- 4(e) • 	19/96-97.. 	. 1605,00 	. -do- 	., -do-' 	-d 

:0c 	19. -do- 	i8( 	.20/96-97 	Rs.1016.0O 	do- 	-do- 

I . 	 TOTAL.  
19°1 	Jan 	2 	do 	3(k') 	33/°6Al 	R 1551 00 	P. C. 	TDE,Jcrh P ..n 

Mar. 	28 	do 	_(f) 4(41... 25_'I9697 	P.s__14Q7_00 -do 	do_ D B 

My 	5 	- do- 	Rs.26500 	-d 	 _.. 

3ç_ 	30 	do- 	3I.h 	13/97-98  

Oct 	28 	-do- 	16) 	16/97-98 	Rs:1498.Q 	-do- 	-do- 

- 	Nov 	30 	dn 	7(1 	301Q7_98 	R __IhOSOO 	do 	do 

	

-do- 	1(j) • 	22197-98 	P.s.1658.00 	-do- 	-do- 	____ 

TOTAL 181 
 

	

I 	 elri 	24(i) 	26/97_8T  P.s 1605.00 	P_C_I_TDE_Torhat _Dl 

S 	 • 	 S 	• • S . 	 -- ___________ 

L1 	 1 48 	 i 	I 

iituiur 	ri\3trr If[Tli'9 	
NkrY'-' 

!ii i it 	T;1c';i 	 Accow OfIiccr 

T:ikin :rI' 	
• 	 O/o the ThM, Jothat lct 

i 	- 	' 	 • 	. 	. 	 . 	 . 	 -- 

-Ii 
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iiiflhlAT TEI.EC(JM DISTIUC1' 
- 	WRIlAT- iRS 001 	 ;. 

\— 

:. 

f • 	. 

: 

L 

To 
Sri 	

13, 

V ill. 	4P 	P. 0 - - 

iliana 	
I. 

• 	Dist. _:: 	_ -_1' • 
As you are awaé that as per dicctiOfl given by Hon'blC CAT ()uwahati 

l3ench,G1Wt1 iii OA si07/98, 112/98, 114/98, 118/98, 120/98, 131198, 135/98, 

	

• •• 	
•. l3l9, 141198, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the depathflCnt 

• 	
consitutd verificatiOtt coii1InttCCS for dilTerent SSM/uflitS under the circle for 

• 1
ductiflg dctailcd vcricatiO5autmY about the no. of days of engagement year- 

WISC 
in different unitfftcCs and ãlsè to collect 

poofJevideflcc for such casual 

labourer. includiñ oursclf. Tile conittCC' 	
ifted all  the documefltaly as Wll as 

other proof from the VarIOUS 
unitsioi4es and also personallY interView such casual 

• . •inbourcr. nc1udittg you on 	
lit our oflicc/SSA, the cotatnitt 

• . comprised of three members narnly, 	• 
(1) Sri M. C. Modak Asstt. Ditcctor Telecom (Welfare), 0/0 th

e  CGMT, Guwahati. 

:
;(2) StiD. Payeng, D. C. (P&A), 010 the TDM, Jorhat. 

	

• : 	
:::. (3.) Sri D. Baruab, A. 0. (Cash)5 0/0 the TDM., Jorhat. The aforcsald committee subnutled its report to the department detailing 

findiniptoOf against each casufli 
labourer 

all about th r 	
j1teludig yU. the detail of •  

sucit scrutinY rcpo is enclosed and furuished herewith s in Annexure f& your 

	

1. • 	• information. .....' 

• • •• ,.• 	
•. Under the above circunStaflCas you could riot satisfy the eligibility 

	

• 	
. . .critcra as laid gown in the scheme for confetment of TSM/RCU sation. Your caseT 

coild .itot be. eonSidCICl favoulablY. 
licase take notice that yd have not been in 

• 	
cngagcnlCflt undcr the dcpainCnt sincC 	

1 

c 	
. 	 - 	- 	s the department is bound to 

consider only the cases of such cligiblç sual labourers for donfcC11t of SM 

against such vacanciew0tks. This is done in accoiidanC with the i-ion'blc tribunals order and also the 

stay/ statUsqlbo that was directed to be maintained. 
-I-- 

Deputy (kuctal M1I1i.CV 

ilir 	M, IIF 
tnelo :- 



__________ _________ 	 • 

_ 1 
ANNEXURE - A 

Details of findings by the verification Committee of Jorhat SSA in case 
• 

of Shfl/Sn1ti. 	ii5-S c c.-g c?-, c,— 	_ 	in the Unit 

iOffice_ / 1 	 : 

Date of Authority oil No. of days engaged 	Proof of 	Name & Designation of 	Reasons in brief u Re 

ement engagement jyear wise I month wIseengagement 	member! of 'erU1catIon 	found Ineligible 

ldomtt1r 	comnitCe 
I 	Y.- 

£ o 

S. 

'1 

t2) kT"*4 •q 	. 	• 	• 

0,• 	 ••••.•• . : 	 .. 	
• 0• • 

I 
II 	

s at Manager Talecom, (Admn) Dy. Gene  

•0 	 . 	 . 	 . 	

, 4, 	4"4 	 41. •..:, 

0/0 th.G. M ie'cco'', B..N.L. 

	

• De :- 	 c'.•ct 	

Johat— AiboOl 

Signature 	:- 
Designation 
Seal E. 

VT 
v. 

(A) 	(B) 

: 	
tJptoOi08-l(Year/DflY Say ACO-l7 1)Namc:SriM.C..:M0d 8 . 

98 for 	s) for the 	 Desig. : Asstt. Diret0ttTeiO00m 

ormal cases 	cases 	 (WeItre) 

(Year/Days) because o 	 0/0 	The CGMT, Guwahati 

stay/sttus 	 : 
quo/not to 	 )'Nnie: Sri D. Payeng, 

disengage 	
Desig. 	D. B. (P&A),. 

ordor 	. 	0/0 	The 1TDM9that 

• 	•. 	 ...Honblc 	. 3) Name: Sri D,Baah,. 
pasSedb)' 	. 	•; g 	

. 

Tribunal 	 Dcsig: A. 0. 
. 	0/0 	The 1DM, iotlit.r 

( 	
t 

S 	 • 

• 	
••.. 	 . 	 S. 	

f 	0 

1 ,1 



a 
1: 

I,  

Yew Month Mc 	it 	. Engnged Billing 	1 iT.oikO.1 

of By .Pain 
Whom Authont 

ACG-17/ 1 	Vr No. 	NCNÔ. 

Pr1?'U'0fl I C. Dan ThE.lcirhnt ' 4 1 AC( 	17 	IS( 	 toI2 ' M hrnilr n 

do I°( 	L2td 19 201Q2 I', 	1140. 00 do do 
20 - dci Aug 7/4_ P 	900.0 do do 

et0 do 121) hn 15600 do do R .  
W23-4 1. -do- - do - 

do 1H4 Rq. 135001 du 
' 4  

. . . 

si /tj Ii 4f 1/ 	,1 I 	1 	91  5 	(\ r C' fL* i'i-hRl I 
• . 	l•. Si.. 

Plmknn 
Fri V. do I 	F 2I'Ri kt. 	117(100 tJ(. 1,. 
I In 2! d 1 4 ; I 	- I- 	1 17 d 	-- - 

ittpr do 1 ( 	4 1 	SO4i') .i fri 

11 A' 	' 	7 1 I 2H4 9 I' 	'2' 	(1(1 do 'I 

'1 do I 1 S9 4t4 1440.00 dn do 

I99 5 mo, .11 AC'.+-17 1( 	i;) 24/5P4•95 F. 	1.0() P.C. iDLJotlmt. F. 	Jiji,ir ,o;;i 
4 ____ Phukan 

Itb — 28 do n,if 7/Q495 Is 118400 do do Ii 
Mar. 27 -do 5- 21 hI .30194.95 Rs.l39F.00 - do - do- -do - 

lL....... 
1296

...  
July :31 

____ 
ACG-17 1(1) 

,• 

j 	1i96.nj7 
. 

F. 	15.00 P.C. 1DE,Jothat P. 
,. 	. • •Phukan 

I 	Au,. 31 do It h) 15/96  Q7 Pc 165S00 b 
_____ 

do - 	I 	- 
1 10 iIi - 1"J"A07 .. 	10fl(s lr 

Mr 2  Iq do- •JJjfl ,1/96-97 1 1117.00 

ui 

do.- _• T?E 
- 3.0 .. ±_. _ 	._13192_ Ru. 151.00 . 	-do- -do- 

Oct. '28 do- 16ff') 6/7-98 RjL_1498.00 -do- '-do- - dci - 

1'0I'M, 115 
30 

12 j 

.._ . '10- 

A00-1 

- dci 

2.1 	o 1 

ii,; 

i 	t 	S 

1'1, 	....... 

.. 	.. 

). F:1 26f77-98 

..... 

2 1'7 ,M1I1(S9 
29:97-9F19.'J0 

P.s. 1605.00 P.C., TDE..Tc,rkit 

-do- •-do. 
eli 

-  

do do 

Ii 

L ..._...... 

I.. 

/ ~̀, 	

MINEXIJRE-" C" 

D3 of 1i,til Fgnmt 
t f ual Mzd')or Sri NM1IdewHr fiorh, WQ Sri 3ont Borah. FUe No. - 58 

 the TDM, Icirust 

I - .'.t 	--' 	 .• 	. 	!c'r t 	'., 
	 .7111 	C1 1 	I.. , 

5;,.. .Ii•5,._,1 	I.., I, 	 ,.i, 
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() 

JJJI4 Ru TSA NCI1A R NIG,4 jh( 141M I'! El) 
(4 GO1.ThNMINT OF INI)IA 

p,vflflPR1S1?)' 

()i•I'lCb 

 

01,171E GINlRI1' %f,4A'A('I1 
JORIIA T TJil,ECOM J)ISTRIC1 

JORIIA T * 75 001 

I-- - 

/ 
IJ6 

I. 

SlLL±L tL  
Vill 

1)1st. 

As you arc aware that as per directiOtt given by H'blc CAT G ahati 

3enehyOIwhati in OA nos 107198, 
112/98, 114/981 118/98, 120/98, 131/98, 135/98, 

l36198t4l198, 
142(98, j45!98, 192/98, 223/98, 269/98 and 293/98 the depaiiflCflt 

ontUjted eri1icati011 committees for differeht SSAs1UtltS under the circle for 
vcrific,atiO&sôt y about th no. ofys of engagemCflt year-

vSC 
in diffeicnt uiuts/oEICCS and sp to collect 

pioof/evidce for such casual 

laouI& including yourself. The conili( verified all the docUfl1Cflt Well as 
othei prôf from the various units/offices and alo personalY i

nterviewed: such casual 

labourCr including you on in our 'fficcJSSA, the committee 

comirisCd df three members namely,: Sri M. C. ModakASstt. l)ircctofTCt0fh (WelfaiC) 010 the CGMT, Guwahati. 

Sri 1). t'uvcng, I). E. (P&A), 0/0, the TUM, Jorhat. 

Sii 1). 'Baruah, A. 0. (Cash), 0/0 the TDM, Jor1it. 
The aforesaid committee submitted its report to th department detailing 

all abdut their, findinproOf against each casual you. the detail of 
such scrutiny report is enclosed and fuiiished herewith as in Aiinexurc for your 

,inforiti8(tbI• Under the above circun'StanccS as you could not satisfy the e%igiilitY 

criOriaaS laid down n the scheme for confcuThc1t Of 
511 cgt  1S8t101t Your case 

• 	tutd 1101 be onsidcicd f vo ucably. licaC take notice that you 	
n have not bcei i 

c.  
engagement under the dcpai1mCt slncc 	

I 

c.atmHiibm -wjth -cffeet-4fOn 	
the department is bound to 

consider only the cases of such eligible casual labourers for 
conferment of TSM 

against such vacancieS/W0s with the Hon'hlC tribunals order and also the 
This is done in accordaflcC  

st aylstatUsque that was directed to be niaintaiied 

Fnclo :- Annexurc-A. - 
( 

l)cputy (éncr8l Manger 

0/0 the GM, I3SNL .lorhat 
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1H 
i• It': .. 

4r T •'j 

I 	- 

- A 

DeUS of tdii by the veriftCatiOfl Conmitt of Jorhat SSA in case 

of Shr!Srnt• 	 - 	

__-- in the Unit 

/O1cC-.-------- - 

	

te of AuthOritY of No. of da engaged 
	i'of 	

Name & sign 	
of 	

Ke*SOfl% In brkf aa 

flpgemcnt engagement ear wise I onth st engagemt 
	

membt of verlfie*t10fl 	
found ineligible 

ocumtflt 	
committee 

A 
Upto 01.08- YeaDaY Say ACO-17 t)4amC Sri M.CMo. 

98 for 	a) for the 	
Desig. Asatt. Director Telecom 

(WeIfate) 

	

caSca 	 • The CO Ml, (3uwaht 

4 	 . 	I 

, 	.•\, 

orm 
•. 	ID3YS) bcCaO 	 - 

staylstatus 
quo/not to 	

2) 4*mC 	Sri D. pycflg. 

diengagc 	
DesIg 	0. E.. P&A). 

4. 	 •iotdct 	 010 	The TOM, Jorhat 

• 	 passedbi 
Hor'bl0 	

3) 11RmC 	Sri 0. fIaruali, 

- - . - 	
- 	Tribunal 	

DeSig. 	A. 0. CssI'), 

• 	 -'- 	
0/0 	The TOM, jorhat 

- 	

- 

• 	. 

ol- 

2t4F 	L 

c- 
Iz- 

1)'i -  

I,  

	

-W' 	(qIfl 
Dy. Gefle1 Manager 'reieCom, (Admfl) 

. •. 	 ,? ° 	

•I 

	

010 the <3. M 	e'(CO, 

SigiatUre 
Dcsigpatiofl 
Seal E. 
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f)\ 
BIJA RA T .S4 NC!1A R NIGA if LIMITED 

(4 ( , t.iR,VMINT OF INDIA ENTERPR1,' 

QtI'ICE OF lYlE (iLAERAL MANAGER 
JORIJA 1' 7EJ.ECOM DISTRICT 

JORJIAT-785 00' 

To 
jri  

P.  

T1ianaiiL—_-__ 	 H 

I ).1r 	 ,-(J- SL _ _-.------- 

As you are aware that as per di rcctioigiVefl by Hbn'ble CAT Guwahati 

Bench Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98 135/98, 
• 	136/98, 141198. 142/98, 145198, 192/98, 223/98, 269/98 and 293/98 the dcpathncflt 

0stituted verification committees for different SSAs/uflIts under the circle for 
oadutindctai1Cd vcrificatiofllSCrUtlflY about the, no. of days of engagement year- 

• 	wise in different units/offices and also, to co.liect:proof/evidence for such casual 
• 	labourer including yourself. The cornmiitcc verified all the documcfltaiY as well as 

othet proof from the various units/offleC$ aud'also personallY interviewed such casual 

hoiirèr' iàcludiug. you on • 	
r- 	. In our officc/SSA, thç cot mittee 

th  
comprised of three members nanely,. 

• " ' ' ' '(1) Si M:'C. Modak Asstt. l)irector Telecom (Welfare), 0/0 the CGMT, Guwahati. 

(2).Sri D.  Payeng, D. E. (P&A.').O/O the TDM, Jorhat. 

(3)' Sri D. l3aruah, A. 0. (Cash). 0/0 the TOM, .Jorhat. 
The aforesaid committee submitted its report to the department detailing 

all about their finding/proof against each casual labourer including you the detail of 
such scrutiny report is enclosed and furnished herewith as in Annexure for your 

in!rma1io,fl. 

• 	' 	
'' 	Under the above circumstances as you could not satisfy the eligibility 

crittrla as laid down in the schenic for conferment of 1 SM/RCgUlarISatbon Your case 

• ' ' 	
could tiOt be considered favourâOly. Please take notice that you have not been in 

ciigiigcmcn wider the department since 3L.2— / 
.a*hit1Ourilh effect from - 	

the department is bound to 

onsider only the casçs_of such eligible casual labourcrS for conferment of TSM 

against such vacancies/works. 	 -. 
This is done in accordance with thc Hon'blc tribunals ordcr and also the 

stay/statusquO that was directed to be maintained. 

I nlu ;- 'AiiucxuI c-\. 	 I)cputy General Manger 

0/0 the GM, I3SNL, Jorhat TI 



:1 
,- 

/ 
ANNEXUR-A I' 

/ 	

Details of lindiugs by the verification Committee of Jorhat SSA in case 
in the Unit 

of ShriIS81 , 
 

1 	F uiiicc 	•-' 	•-- 	- - 	 ________________ 

L 
of Author 	olf No. of diys engaged 	Prf of 	I Name & Designation äf 

of verIfleat101! member' 
_.. 

Reasons In brief as 	R.ei 

found Ineligible 

e agementI engagement year wise / month wise engagementi 
committee 	I 

Il
ocumntar I  

• :— 

• 
L 	 (B) 

 

tJptoOl-O8- YearlDay Say AcGI71iC Sri M. C. Modak, 
• 98 for 	s) for the Desig. : Assit. Director Telecom 

uTntnlca 	cases (W118) 
0/0 	The CGMT, Guw1 

(Yea/Days) because o 
stay/status 
quo/not to 	 12) Name: Sri 0. Paycng, 

disengage 	 f Desig. :0. E. (P&A). 

ordcr 	 . 0/0 	1The TDM, iorhat 

passedhy 
Hon'blc 	,3) ah m 	ru 	, Nae: Sri D. Bu 

- 

Tribunal 	•- ' 	 . Dcsig. 	A. 0. (Cash). 
The 1DM, Jorliat 

U 

Lc., 	L \ - 
_) ¼ 	•- 	

. 

(\ 

cc 	t'-- 

• • 	-. 	. S.  ..• c 

(cxan) 

Dy. Genet II Manager Telecom, (Admn 

: 	• , ::t .j 4t ., 

0/0 the G. M. ekco;r, 

iJ.that— X5001 

Signature 	:- 

l)csignoliofl 

SealE. 
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Q\ ct,  , 
lilA RA T SA NCUAR NIGA M LIMITED 

(A GOVERNPJENT OF INDIA ENTERPRISE) 
OFFICE OF TilE GENERAL MANAGER 

JORIJA T TELECOM DISTRICT 
JORIIAT- 785 001 

Sri 	 . 
Viii. 	- P.O. 	 . C\ 
Thana 	 0; 

Dist.  

: 

: 0  

0 0 	As you are aware that as per dirdction given by Flon'bl,e CAT Guwahati 
O 0 Bench. Guwahati in OA noslO7/98, 112/98, 1  114/98, 118/98, 120/98, 13 1/98, 135/98, 

i 136/98,• 141/98, 142/98, 145/98, 192198, 223/98,, 269/98: and 293/98 the departmtht 

0 0 constituted verification committees for differenf. SSA/units under the circle for 

• '. conducting detailed .vcrilication/scrutiny about tli no of days of engagement year-
'wise in 'different units/offices and also' to collect proof/evidence for such casual 
'Iabourcr..including yourself. The committccverificd all the docum entary as well as 

'0 other proof from the various units/offices and also personally interviewed such casual 
labourer 'including yOU on 	 -s1J In our 'officcISSA, 'the committee 0 

comprised of three members namely, 
(i):Sri'M. C. Modak Asstt. Director Telecom (Welfare), 0/0 the CGMT, Guwahati. 

'(2) Sri D. 'Payeng, D. E. (P&A). 0/0 the TDM, Jorhat. 
(3) Sri t). Barunh. A. 0'. (Cash), 0/0 the TDM, Jorhat.  

The aforesaid committee submitted its report to the department detai1in' 
all about thcir finding/proof against each casual labourer includit,ij you. the detail of 

O 	such scrutiny report is enclosed and furnished herewith as in Annexure for your 
inl*rnation. 	 ' 	

0 	 • , 

• 	" 	Under the above circumstances as you could not 'satis' the eligibility 
criteria as laid down in the scheme for conferment of TSM/Rcgufarisation. Your case 

0 
could not be considered favourably. Please take notice that you have not been in 
engagement under the department since Tc'. 
cla.sual iabour with effect from 	 as the  department is bound 1:0 

consider only. 'the cases of such eligible casual 1aboiirers for conferment of TSM 
against such vacancies/works. 

this is done In accoidance with the I km'bk 1Iil)IZIIfllS order and also the 

s1av/statusqIo that was directed to he maintained 	
0 

[ncIo : - .Atnicxiiue-,\. 	
l)cputy General Mau;.',cr 

()/O the GM, L3SNL, Jorliat 



• 	 .. 

ANNEXUREA 	 .; 

Dctiiibtof Iiiiding.s by the vcrificiition Committee of iorhnt SS/ 4t in cu,qc 

ofShriIStt 	 in the Unit 

/ Office 	 O 	 -. 

LtL2) 

7- 

-U 

f 
tent 

Authority of 
cngagement 

No. of days engaged 
yearwise /: month wise 

Proof of 
engagement 
locumentar 

Name & Designation of 
members of verification 

committee 

.ReasonS in brief as 
found ineligible 

Rtn!w! 

— 
. (A) (B)  

Upto 01-08- Year/Day SayACG-17 l)Name: Sri M. C. Modak, 
98 for s) for the Desig. 	Asstt. Director Telecom 

- ormal cases cases (Welfare) 
(Year/Days) because of 0/0 	: The CGMT, Guwahati 

stay/status 
• quo/not to . ) Name: Sri D. Payng, 

disengage 
: 	

• Desig. : D. E. (P&A), 
order •• 0/0 	: The TEiM, .Iorhat 

passedby  
Fon'blc : 3)Name: SrID..Baruah, 
Tribunal Desig. 	A. 0. •(Cash), 	: 

0/0 	The TDM,, Jorhat 

.:. . -.• 	•• 	 ' . 

. 	. . 	 . 

• 	 . 	* -. . .• 	
. 	 •1—N 

CS_ 	z 	• .. . 	 . 	,. 

t: •• 	. 	. 	,. 

_c 
• 	. 	- 	 . .. 	. 	

••.•, . . 	. •() . 

• 	 P*I Miiager Telecom, (Atmn) 

• . 	 . 	. . 	 , 	i••J ,•t4.. 	 . 	i •  

010 theG. M.. 	e!ccon1, B.3.N.L. 

Date 
• . . gi.Joihat— 	5001 

Signatike 
Designation 

* 	. ... 
:T.• . 	

Seal E. 



ANNExuRE&(Page-1) 

Engt PartiIars From the Date öf1n1 Eiemt. 
In reect of Casud Mazdoor Sxi Anjen Dutta. 	' 	Sbo Sri Cheim Dutta. 	 Fe' No 64 

	

O/o the WM/Joi1i*t.. 	_____  
Y 	MONTh 	NO OP 	MODE OF PAY1AENT 	AMOUNT .ENGAOEI) 	BIllING! 1 NAME OF 

	

DAYS ACG-71 Vr. No. A/C No.' 	 - BY WHOM, 	PASSING 	WBO I1A 

	

__ 	
:Rs-.1120.00

PAID

1993 	Feb. 	28ACG'-17 	7(L} 	19192-93 	T. C. Ds. 	TDB/JRT 	M.. Tomikocci

TotaL 	 '? 	28. ______

1994 	M. 	27 . AC047 '3(),2 	,23/93-94 	1200.00 T. C. flu 	TDE(JRT 	S. R- &ww*1 

	

'Total 	 - 	27 ' 	 ____ 

1995 ' 	Jia 	31 	ACO-i1± 	1(f1 	24/94-95 R.1643.00 P.C. vk3z. 	TDE/JRT 	P. SusR*i- 

	

____ 	Feb. 	28' 	-do- 	8(a) 	27/94-95 Ri. 1484.00 	-do- ' 	-do- - 	-do- 

- 	 Mir.' 	27 	-do- 	'2(iL, 30/94-95 Rs.i39i 	-do- 	-do- 	-do- 

Total 	6  

US 	July 	31 	A.CG-17 	1(e) 	12196-91 P.s. 1658. 	P.C. Pmk&. 	TDP1)RT 	P. SwzP.ii- 

_____ 	Aug -  31 	-do- 	4(e)' 15/96-97 Rs.165& 	-do-  

Sept 	30 	- do- 	4(c') 	19/96-97 Ri. 1605.00 	. do - ' 	- do - 	- do - 

Oct 	19 	-do- 	18()_ 20196-97 RL1OI6.00 	-do- 

• 	 iii 	 ' 	' 	 ' ___' -- 
	 -j 

l97 	Jui 	29 	ACO-17 _j_ 33/96-97 Ri. 1551.00 P.C. I*iikn 	TDE/JRT 	P. SaidsRajtn- 	' 

- 	 M - 	28 	-do- 23(k) 	37,1/96-97 R.1497.00 	-do- 	- do - 	-do- 

_____ 	Apil 	5' 	-do- 	3197-98 P.s. 265.00 	- do - 	- do - 	-do- 

Sept. - 	30 	- do. 	(a) 	13197-98 P.s. 1551.00 	- do - 	 - do - 	 - do - 

Oct 	28 	- do 	16/97-98 P.s. 1498.00 	- do - 	- do - 	- do - 

Nov - 	30 	- do - 	7(iL 19/97-98 P.s. 1605.00 	- do - 	- do - 	- do - 

Dec. 	31 	-do- 	22/97-98 Rs.1658.00 	-do- 	-do- 	-do- 

Total 	181_ 	 ' 	., •. 	___________ 

• 	 ? , ' 	 30 	ACG.17 	24(n) 	26197-98 'ps. 160500 P.C. htkn 	TDEIJRT 	D. Baruab 
19 	J  

- Feb 	 do - _____ 29197-98 P.s. 149800 	- do -  

• 'Mb: 	31H 	-do- 	fl,5(L 32,1197-98 Rs.1638 	-do. 	- do 	 -do - 

Az.xil '" 	•:'30•j' 	-.". 2 	'3/9g-99:Iks.1605)o 	.-do- 	'-do- 

______ 	May 	31_ '6(a) : 6/98-99 Rs. '1658.0O 	-do-,,,,_.  

6 	-do - _jL_ 8198-99 Ri. 321 	- do - 	 - do -  

A3L%t DCtor TeLscom 	 ,.--- 	 Aecoa*s Officer 	
(P&.k) 

A 	Tel.conz CzcIe "' 	" 	' 	 . 	'O/o the 1DM, JodaL 	'''"'' 	' 	-' 0/° the )M, Jthlat. 

4 	
' 	 ' 	 .' 

19 
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/'//A 1?,.1 1' I N( 71,1k N1(44 4! LI,iI1 1 Jill) (A Gflf;/.'RNhf)rNl. 
().. 

OIIj( T 'W.TJjj (alf,VIR4f ilt4N,1?,jj 
J011114 	I)JS1k/( T 

JORFIA T - 785 fioF 

To 	
•. .) 

Sii 	 (I)C 

It 
ViLl.j 0 	

iO.. • 	t;_.._.._ 	•.•-.--.------------.---- 
I Iianj  
Dtt 

As you are awre that as r direction given by Hon'bl CAT Guwahij 
l3enc.h Guwaljj in OA nos 107/98 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 
136/98, 141/98, 142/98 145/98, 192/98 223/98, 269/98 and 293/98 thcdepàrtin •consiituted Vcrjficatjoi1 COffl 	

cc for different SSA/unjts under the circle for - coiiduti:g detailed vcrificatioli/.scrutilly about the 
no. of days of engageinn 'ear-

wise in dilThrcnt Ônits/of1jc and also o cllcct proof/evIdence for such casual 
Jabouicr including yorsclf The committee vcriflcd all the ocumciita as wcIl as 
o(l1r proof from thevajous units/offices and also personally interviewed such casual labourer Includiiig you o 

-•L 	vç_ In 	
nl our OffiCC/SSA the comjttce colnprsed of three tnet -nbers namely, 	. • (I) Sri M. C. Modak Asstl Diictoi• Telecom (Welfare) oio the CGMI, Guwia Sri D. Paveng, D. E. (P&A) 0/0 the TDM, Jorhat. 0 	 .1 

Sii D. i3aruah A. . (Cash) 0/0 the TDM, Jorhat. 
The aforesaid commjUee submitted. its report 

to the department detaiIiig all about their finding/1)i•0of against each casual labourer including you. such scrutiny report is e 	 the detail of 'flfoima(jon 	 nclosed and furnished herewith as in Annexure for your 

Under the above circumstances as YOU could not satisfy the eligibility criteria as laid down in the Sclicnic for 
COnfCfl!C[)t of 	

Your case could not he considered favourably. Please take notice that you have not been in 
C 119a9cinelit under the dcpaf-li,lciit Siflcc 	 / 

as (lie departiieiit is boiuid to C(iSjdcr oiijy (he cases of such eligible casual labourers for'
-co11fCflCflt of TSM agatnst such vacancies/wot.ks 

This is donc ii, accor-dance with the Hon 'bic tribunals ordcr id also the stav,'s(atus(1U0 (hat was directed tO be niaifflaiiied 
I iid 	:- 

I)cJIy ( ICIICI;II ().(_) (lie (f1 liSNl Jorhat 

• 	•. 



41(  
ANNIXURE-A 

• Detuils of findings by the veriflcation Committee of Jorhat SSA in ease 

/01 Shri/SnUl. 	
- in the Unit 

/ 	
/Officc £.1) 	CLt 

14 

zteof 	Authority of 	No. of days engaged 	Proof of Name & Designaflon of 	Reasons In brief as 	Reniiri4u  
gcment engagement year wise 	month wise engagement nembers of verification 	found ineligible •• 

documentar committee 

(A) 	(B)  r. 

UptoOl-08- Year/Day Say ACG-17 l)Náme: Sri M. C. Modak, 
98 for 	a) for the Desig. : Asstt. Director Telecom 

iorntnl cases 	casc (Welfare) 
(Year/Days) because of 0/0 	: The COMT, (Juwahati 

stay/status 
quo/not to ?) Name: Sri D. Payeng, 
disengage Dsig. : D. E. (P&A), 

order 	• 0/0 	: The TDM Jorhat 
passedby 	• 	• • 	• 

Hoi'bté 	, 	• 3) Name : Sri D. l3aruali, 
Tribunal Desig. : A. 0. (Cash), 

010 	: The 1DM. Jorhat 

q. 
:V 

• 

• 

-Q 
• 	• I.  

4_ 

.tJv S  
ri) 

Dy. G.rei'al ManagerTeieCOm. (Admn) 

., 	• 	1tj,r.q, 	?4T?. 

oJo 	kill G.  

I)atc :- 
,iqgjJoihat— )L001 

Signature 	:- 
I )csignaiini 	:- 
Seal E. 



U 

• 14.  

j1t.1EXt)RE C 

f 	
1IIIflT Frrn 	 ;I,u 	1:,igiieId 

Iii rc.':l ofitnl M;door Sri PrnnItn (kugal , IQ - 3ri 11&e.n Go'i 	IIn o. 
 

th TDM. Jodit 

Year 	Month 	o. 	
ng 

	

: 	
Eng 

By 	s
d 	Billing 	wne of AO. 

of 	

Pa 

	

Whom 	Authorit. 

	

ACC17/ 	Vr.) 	NCNO 

• 	M-P.11 

	

i9?'Nov. 	30 	AL(3-i' 	5(n) 	19197-98 	F 160500 	P.0 	DEJorhat P.'1aI1i 

Phuk 

	

Dee. 	31 	- do- 	6 c 	22/97 -98 	Rc 1658 00 	- d- 	- do- 	- 

	

TOT 	61 	 - 

1?98 	J 	30 	CG-l7 	4(1) ' 	26/91-98 	Rs. 1605 OQ 	P. C 	ThEJOrh 	D BJ 	•. 

	

Phukw 	
• 	i•; 

	

Feb 	28 	-do- 	14 k . 	29/97-98 	RB l498 	-do- 	-do- 	-do - 

	

 
Mw- . 	31 	- do- 	 'o 	32.1/98-99 	Ru 1658 	- do - 	- do - 	 ° - 

rU 	30 	- do - 	22 d 	3/98-99 	R 1605 00 	- do - 	- do- 	- do-  

	

31 	do- 	'3 	 l98-99 	Ru 165800 	- do- 	- do- 	- do- 

	

4 	- do - 	4 	• 8/98-99 	Ru 214.00 	- do - 	
- do - 

	

TOTAL 124 	 . 	 - 

Signatureof CoCe Membe 

	

st 
B TnkomCirCle . 	

. 	 O1othWM.3° 	
/ 

Ulubari 3 OUWthl*t1 781007 	. 	.. 	 . 	
. : 

•;: 



to

' S.,. . 

•t•' ,  

4j 

• 	
•: • 	-RIM PA 71 

&4 NC/IA R N/GA i tii JED' 
.1 GOJERN1FNT OF !NPJ4 ENTFRPRI,VFJ 	., . 

Un/elf (/1 111ff (.1ilVR[bi/. M,1A'4(,J.1( 
J0Rl/4 T lEIifGUM DIS1Rl(.7' 

fURl/AT- 785001 

To. 
Sii 	 1, 

v1l.__cvP. 	
. 

iliana  

0 	 - 
Dist. 	 .-- .. 

As you are aware that as per direction givcñ by Hon'ble CAT Guwahati Bench, Guwahati in OA flOS 107/98,. 112/98:1 14/98l 18/98, 120/98, 13.I/99, 135i8, 1318, 141/98, 142/98, 145/98, 192/98 223/98, 29/98 and 293/98 the department con ~
(ituted verification cornmjftees for different SSAs/uijjts inder the circle for 

. 
.1 

cOductingdctaj led Ycriticaiionlscrutjny about the 11 0. ofdays of enamcnt year-wise in diffetent units/offices and also to collect proof/evidence for such casual labourer 
including yourself. The committee verified all the documentary as well as 

'other Oiobffrom thevarious units/offices and also personally interviewed such casual 
labourcr ,including you on S'. ST . In our officc/SSA, the committee comprised of three members namely, 

Sri M. C. Modak Asstt. Djrectot• Telecom (Welfare), 0/0 the CG MT.Guwahatj 
; Sri D. Payeiig, D. E. (P&A), 0/0 the TDM, Jorhat. 	 . 	 ".. Sn D. l3aruah. A. 0. (Cash), 0/0 the 1DM, Jorhat. 	. 

The aforesaid committee submitted its report to the departnient detailing 
all about thcir finding/proof against each casual labourer including you. the detail of such scrutiny report is enclosed and furnished herewith as in Annexüre for your infonnation 

Under the above circumstances as you could not satisfy the e1igibility 
critcrja as laid down in the scheme for conferment of TsM/Regularisa `tion. Your case 
could not be considered favourably. Please take notice that you have not been in engagement under the dcpartment sjflcC / 

co 	 the deparnet is bound to nsider only thc cases of 	 n
such cligibk casual labourers for conferment of TSM against such vacancies/works 

This is done in accordaiicc ith tli lion 'Nc tribunals order and also the stav/s(a(usuo that was directed to be maintained 

1. 

. t. 

I )cjnit 	( 	it r iIWci 
the (;M. US N L. .IOt hat 

• 	 .', 	 • 	
•: 	

- 

,0 	 0 

• 	

0 	 • 	•,, 	
0' 	

• 
• 	 .•Sy• 	 . 	 -. 



10 	 / 

/ 

ANNEXURE..A 

DeWis,of findings by the verification Committee of Jorhat SSA in èáse 

in the un;t 

te of 	Authority of 	No4çdays engaged 	Proof o 
nt rear .t,ement engageme 	we /.rnonth wise engagement 

Name & Designation of Reasons Ihbrlefis 	Remirk 
I  members of verification found 1aelgibIe lOcUmentar committee 

UptoOl-(i8. Yea/Day TaY CO-Ii l)Name:Sr jjj 
98 for 	a) for the 

tormal cascr 
Desig. : Asstt. Director Telecom 

cases 
(Year/Days) because ° 

(We1fre) 

• 	 Stay/status 	. 
0/0 	: The COMT, Ouwahatj 

quo/not to 
) Name: Sri D. Payeng, 

disengage Deig. 	D. E. (P&A), 	. 
• 	. order 0/0 	: The TOM, iorhat.. 

passedby 
l-Ion'blc 3)Name:SrilD.Baruali, 
iribunal J)csg 	A. 0 (Cash), 

The TDK Jorhat 

ce' 
G 

i 

• 	
.• 	 . 	\L 	' . --- • 

- . 

ffT', (ITcTi) 

Dy. GeneTal Manager Telecom,(Amn) 

•.'fl 	.. ¶!"rT'. 	. 
0/0 Ih Q. '*A le!econi, 6..N.L 

"1Jocht 	001 4'• I 

ire 
l)csignu ion 
Seal E. 

. .•--..*.- 	 -• 	• 



- Oct  20/9691 	Ri 101600 	do 	do 	do 
TOTAL 0 

1997 JWL
0  

. 

29'' 1(01) 	33196-97 	Ri 1551.00 	P. C. 	ThE othf. 	P. 84ertJmn 
. 	

0 Phukan 	,.. 	 . 	 .5..- ___ 

' 
. 

.. 	 •do. .21(j)3(e) 3fl/96q7•'Fj,1497Q 	-do- 	- 	 -do. 	.. 	 -do- 
May _j 'do. 33(s) 4197 98 	Ri 63600 	do 	do 	do 

22 ftdo 6(e) 1319798 	Ri.1l7100 	do 	do 	DRsniah 
Oct. do 15(b) 16/9798 	Ri 149800 	do 	do ______ 

_J! 
r2l  

..do. 6(M) 

do. 
4o

Dc..., 22/97-95 	Ri1658.0Q 	•do- 	•do-, 
iOTAL ..d 

 AC047 : 	4(g) 26/97•98 	Ri. 165.00 	P. C. 	1DEJoth 	D. 	w&i 
pttjkm 

Feb 	. .28:- do- i4(M) 	. 1919'1-99 	. 	 Ri 	1498.00 	do 	. 	 40  

- M ..IL do l2(A9() 321/9798 	Ri 165800 	do 	do 	 do 
o. : - .d - . : 	1(c) 3/98 -99. 	Rs.160500 	{-do- 	do 	-do- 

.MRy. 6/98-99 	R.a,1658.00 1 '.do- 	-do- 	-do- 
____ 

3%...  
Jtae ..do..4(n) 

d 

.8/98-99.. 	Rg. 	214.00 	.do- 	- do 	 .. 	 -do. 
__ TOTAL l5.4 .Asyi .. 	 ..H . 	 . 	 .. 	 ..  

I 

I 

.1 

NOW 
0 0  

S AirnqiRK.c. 

RiiVnwt PjtuJiri Forn The Dale ol 1nfthsP.ngegmet 
-e.pct of ciaI Maziloor Urt DI1 E•r2 ,8/O. &4 1W,iziBorth. III. No. - 66/1 

the TDM. Jothal 

Mode of llar tWd 
of L  

by 	I'111114 

_____ _____ ______ ______ ______ W1 	AiihOrlt3'  
NG-17I 	Vr.No A1CN0. 

I 	Feb 	fl CG.17 	7(b) 5/90-9%- Ri. 1001.00 JDU 	1DF.,Jeiiot  
Ji.ue 	30 - •tio  - 	1%(4L ...fl9.-92.. Pj.1012Q0 %:4°-_. 	-do- 

P.0 	-do-  . 7 . IiJy 	3 1  •do- 	15(i) 9/91.92 Ri. 
 

M
5 

••tVr ST 	flfl a - 	- 	 ' 

iL AO- )(R) 
Nov. 30 • do 50) 

TOTAL 61 dws  
.' 31 S 017  

Feb. do- 2(f) 
_IL :..do-.. 6(d) 

- 	 Dec. ..IL do 1(c) 
TAL _ _____ 

19 i1t 

Tl~ 

1 N).t7 11(e) 

ept. 30.. -. 	 .do- 	.i 

Ri. 14.40.001 P.C. 

______H  
P,8txertj Ri. 1643.00 P.C. TDPadA 

Rs..1484.00. -do- •do- -do. 
F.l.1431,00 1 .40. •dà:. .do. 
Ri. 535.00 do I 	•do. I 	-do-..... 

Ret 165800 P. C. 1D,Joti$ P a*jwido 

Ri 1658,00 do - 	 -. do-  

,Rs. 1605.00 - do - . :. 	 do - . - do- 

girodure  

AuIdztDtteetskom 	 AccourdA Officer 
	

DIis1ijheer(P & A) 
AiuTaIcomC1rcI 
	

o/oth4 -mM.Jod 
	

1DM. 3otti 
UIt*I Ouwthali - 781007 

•0, 	
H 

- 	 2L 	

Il 

S.-. . -. 	 °-r 	 .. . 	 .'• 	
000. 	 •. S •• 	

--.;r• 



ei~ 

• 	B/IA RA 'I SA NC114 R NIGA U LiMITED, (A 'iOI'FRN,fpN OF 1N1)14 RN7ERPR/Vpj 	' 01, 410E OF 711EGENEj. AlA NA (iffR 
fOR/IA T rEF ECOM DV, TRI(• T 

JORI/AT. 785001 

To 
Sri 	

_ <.:\c)  cf\ 	

I 
Viii 	

P 1. o 
Thatia 	 ' 

( 	- Dist. 	
- 	 . 	 - 

4 As you arc 
alrc that as per direction given by Hon'bi CA Guwa1ia &nch Guwaitati 

in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98 
1 35/98 1 136/98, 14 1/98, 142/9 145/98, 

192/98 223/98, 269/98 and 293/98 the deparuucnt 
constituted 'izflctjo,i co,es for different SSAs/uii under the ci,rcle fort conductiig detailed vcrlficatiovjscrutifly about the no of days of engagem year wise m different Ufl1(S/Offj5 

and also to collect proof/evideiice for such casual1.labourci Including yourself Thc commlcc veri fied all the documcntaxy as well 1as 
other proof from the vaclous tinitS/offlpçs 

and also personally Interviewed such casual labourer including you on 
- rü 

In our officc/SSA the commtcc coInl)nScd of (hic n1eubLrS namely (1) S, 1  M ( Modak Acs 1) UCCI(U I 	(WeIic) 0/0 ilic ( CMI (iuwntig ()Si, 1) Iavcng I) I 	th I DM Joi hal (3) Sn D l3aruah 
A 0 (Ca) 0/0 the 1DM, Jorhaj I he aforesaid COflI1I((Cc submitted is report to the dcpaiiieiit detailing 

all about their fmdlnWl)Ioof against cach 
casual labourer Including you the detail of Such SCuItIJiy leporl is CflCIOd and fuinushed herewith as in Annexute for your 

in IOr1fl(j1 • • 

Under the above Circtic 	as you could not .satis'tle ehigibi11 ia as laid do n in tlic sdIu,ft lot of 1 You, case 
could no be COt1Sj(lCl'Q( favoui•ably l'lcase take notice (fiat you have not been in' 
cngagcnj1 idcr (lie dcpaiirnc,1 Sinçc !C%8 / 

the departme,it is bound to 
consider only the, cascs of 

such cIigi,Ic casual labourers for 
confennent of TSM against such 1vacauc(es/wo,.ks 

TIik is do 	ii, accor'(l;iflcc with the I Ion bic tril)uflak nrdcr and also the 
 

Sta/s 	uSquo that was d irccic(I to he ii in rita iiicd. 

Luck) :- 

l)c.jnily ( iciici-;il Mallpcl 

0/0 the GM, 13SN Jorhat 

"S 



—, 

A 

. 7 Delli lils of hnduigs by the verification Committee of Jorluit SSA in C11se 

ofShrj/mti. 	. r--'!'. 	2i: ... 	 in the Unit 	. 
/OlTicc  

14) 

ANNlX(1fll A 

tcof 
gemcné 

Authorily of 
engagement 

No. of days engaged 
year wke / month whe 

Proof of 
engagement 
documentar 

Name & Designation of 
memhcr QcrlflcatIon 

committee 

Reasons in brief u 
found Ineligible 

Rezrki 

UptoOl-08- Year/DaySayAcai'7 i)Narne:SriM.C.Mda)ç 
98 for s) for thb Desig. : Asstt. Director Teleconi 

lormnl cases cases (Welfare). 
(Year/Days) because of O/ö 	The C0NF,OuwaJiatj . 

slay/status 
• qu(/not to 

) Name 	Sri D. Paythg, 
disengage 

.. 
!esig 	D. E. (P&A) 

• order O)o 	The TDM, Jorhat '. 	. :.• 
passed by 
Ho'bI 3) Name 	Sri Da1 1aru 	/ 

Tribunal ' DcsigJ. A. 0.Cash), 
0/0 	The TDM, Jorhat 

•, . 	•. 

VT'' •

": •: 

............... 	 •• 

.— \\ 

; 

i..  

r 	 _..A.ç3• 

.. 

,.. 

.tr 	Qc-c 

N-4'co-e 

by. Genetal Manager Teleoorm 

-. 	. 	, 	•-.: vi.i 	. 

0/0 theG. M. 	1 ecom, B.5.N.L. 
1)ac :- 	\ • 	is\ 	

VjJ(.fl hat— (5001 

III r 

I )csignatin 

Sent 

...... .- .... ,.- . 	- 	. 	-.--..'-,-..•.. 	.....-•--..-'"- 



Al 
• 	- 

Eaernent Particulars Frrn the Date of u tal EngenTt 	 I - 
/ 

 
1nrepect of Casual Maz-t-'c Sri Jugil Gooi  
QotheTDMLJothat.  

ar MONTH NO OF 1 	_ 
I 	 DAYS ACG.1 7! I Vt. No.  

1993 • Nil  
TQcal. 	Nil  

 30 	1 ACOI 	_ej'--  

Dei-1 	26 :3j 	 L 	•••P_1 	 : 
• ............--• ...................L_--.-.- 	 -. - 	 - 	- 

..J..?!.__L!!.?_..Jik__. 	 ................................................. I:l 	TD 	 .... 
3u 	. 	31 	CG.1 7 	 : i 	. 	s (:() 	 P C. hukan. 	TDJRT 	 IL 

-- 	 I 	A. 	31 	C(.j L - 	5j[r 	 li" 1 	P.C.}ukui j 	TDE T 
31 	C( 1 	o( a)h1'c.7R1 'I ¶ 	 ' ukn J 	TDE 	r 	 tL_ 
19 	CC I 	I u . 	 ) 	 P J..-1 	TT)Ei 	P 

Total 	 ii  

Dectcorn 	- 	 . 	cco;j - t :Ui::cr 	 .• 	 L'.i,i i... 	P 

Tdecxn 	cie 	 c eE.\!. L.  

r 
• 	." 	. 	. 	. 	. 	. 

• 	-•. 	 •. 	 .. 	
- 

•1, 

I 

C 



13114 RAT SA NCIIIR NIGA M LIMITED 
(4 GOVERNMENT OF !NJ)14 ENTE)ZPRISE) 

ObiqcE OF 71Th (,iIVERAL MA/VA GER 
JO/WA T TELECOM L)LS?'RICT 

JOPJ!AT- 785 001 

• 	•..:•,, 	 .• 
N . 

To 
Sn 	P 
Vill. 	 P.O._______ 
Thana  

.' Dist 	Z'cJ..!3r. 

I 	4s you are aware that as per directioii gwen 'by Hon'ble CAl' Guwahati 
nch, (Juwahati InQA ns 107/98, 112/98,1 14/98, 1 18/98,.;i.2o/98, 111/98,,135/98, 

l6I98, 141/8, 142/98, 145/98, 192/98, 223/98, 259/98 and 293/98the department 
constitutedrification committees for different SSAs/unitg under the icircie for 
pn4uctin detai1d .vcrificationJscrutiny about. the no. of dayè of ehgagement year- 
ise in different units/offices and also to collect proof/evidence for such casual 

labourer incIuding yourself The committee venfied all the documentary as well as 
other proof from the various units/offices and also personally interviewed such casual labourer tncludin you on  In our oficc/.SA, the committee compried of three members namely, 	. . 	 . 

(I ):Sri M. C. .Módak Ass(t. Director Telecom (Welfare), 0/0 the CGMT, Guwahati. Sri D. Piyeng, D.E..(P&A) 010 the 1DM, Jorhat. 
Sri D. !3aruah, A. 0 (Cash), 0/0 the 1DM, Jorhat. 

ihe aforesaid committee submitted its report to the department detailing 
• all about their frnding/proof against each casual labourer including you. the detail of 
such scrutiny report is enclosed and furnished herewith as in Annexure for your in formation. 

Under the above tirct,ntstances as you could not satisfy the eligibility  
criteria as laid,down in the scheme for conferment of TSM/Rcgularlsatjon Your case 
could not be considered favourab1: Please take notice that you have not been in 
engagement under the dcpaiimncrit since ' ' (- 	 / Yu-havebec-1_disentge4_a& casual hiboiii- with cffct f m ----- - i 	- -#,; ;is tile deparmnient is hoiiiid lo IcoIisidCr only the cascs ol such eligible casual Ibui cis for coiikr,i,eiit of,  1SM against such vacancies/works 

This is done iii accorcla 11CC with thc lion hlc tribuii a is order and also the slay,'s(a ( uSquo I hat was directed to lie niainlai ned. 

I iic lo :- A tuiicx urc-,\. 

I )cpu(y (,cncral t\iauicr 
U() the GT\1, I3SNL, Jorliat 

' 	 - .,..• •..... 	• 	..•- • 	...•.. 	 . 	_- 
-- 



/ 

7 
ANN IXURI. A 

/ 	Details of findings by the verification Committee of Jorhat SSA in case 
/ of Shri/Smtf 	4- Q' t—ci_O-. 	in the Unit 

inrn 
FLLIW 	 .1 	 J 	

I 
e or Authority of No of days engaged 1roof of 	Name& Designation of 	Reasons In brief as Im1TP.4 	11 'rmrnt en gagement year wise/month wise tflmnl 1 	 e... 

flOCUfl*cflthr committee 

• tipto 01-08- YearfDay Say ACO-17 1) Name : Sri M. C. Modak, 
• 

98 for ) for the . Desig. : Asstt. Director TeIecA 
ormnI cases cases (Welfare) 

(Yearáys) bcausc of •. 0/0 	: The CGMT, Guwaha 
• 	: stay/Status 

, quo/not to 
) Name: Sri D. Payeng, 

disengage Desig 	D. B (P&A), • S •• 	
, order.. . 	• 0/0 .: The TDM, Jorhat 

passed'by 
Hc'bIc U 	. 

. 

3) Name: Sri D. Baruah, 
Tribunal' 4 Desig. : A.0. (Cash), 

iij  
_________________ •5 . 

	

0/0 	The 1DM, .Jorhat 

	

. 	
0 

On

__________________ 

• 	
. 	\(_r S. 	 . 	

:0 	 . 5 .  

•0 . 

-I  

I)c:- 	1 

Dy. Gneai Maner Teleq 	
(Acimn) 

'¼ '• 	• 1. 	Tq91  

the (3. ki 	eecoryi 
fi'/Jofhit 	k5Qi 

Signature 
I )csignation 
Seal E. 

- 	 - -- - •- 
0_• 	

.05 - - 	 •-,00•...'. 



f11$EXUREC' 

cuusl Mazdocr Sri 4t Borà,Siô .. 	 - 

YeV 	Mosth. ko. 	Mode of pmt 	 MI1- 	RS4I.d 	BllLir4 	1um of O. 

of 	. 	

Ps11114 	
II 

•

wtn 	Ai*hi 

ACG-1I 	Vr.No  
U-Roll  

993 	Mr. 	14 	ACO-%7 	%3') 	24/9243 	pj. 560.00 7. cp 

me 	30 	
4?93-94 	Re. 1350.00 	•- 	.60- 	.do 

T)T 	 Yt 

1994 	Nov. . 30 .ACO47 	
1519495 	 PC. 	IDEIJOtht 	-60- 

AL 64 	 Ri. 1440.00 

• 	. 	 ,.. 

Dc.26... 
 

	

19194-9 	Ri. 1391.00 	-do- 	-do- 	-do- 	' 

TOTAL 56d 
1995 	JL 	31 	ACO47 	2.4194-95 	Iti. 1395.00 	P.C. 	WE,Jo(td P:.itiã 

Feb 	28 	-do-. 	2c) 	27/24! 	Ri. 1484.00 	-do- 

Mz 	
27 	-do 	6(b 	30/9495 	Ri. 1431.00 	-do.  

Dec. 	-to 	'-do- . 	Icc') 	28/94-95 	Rj, 535.00 	do- 	-do- 	4O 

TOT 	96 

• 	1996 	 31 	CG4 	' 	12/9697 	Ri. 1658,00 

	

P.C. 	TD AL 	
'p.xdiJ' 

• _______ 
15196-91 

 

30 

 

Oct 	19 	;-do- 	16( 	20/96-97 	Ri. 1016.00 	-do- 	-do- 

TOTAL 111 
l97 	Jwi 	29 	ACO-.11 	1(f) 	33/96-97 	Ri. 1551.00. 	P.C. 	1DE,JOth 	P.Sridj'

PhAwn 

Mw. _25 _•4o 	1 e_7/96-97 _Re.1337.00___.do•__- __-do- 

1 __21 a  1010/91 
3 	

-98 _Ri. 689.00 __-do-__.60- 	-do- 
BWUIb 

• . 	. _3 	_22 __-do.--__a 	13/9198 _ jL"°°_- do- _-_do. 

	

Oct___28 _-do- ___j® _.16/97.98__Rgj48.00__-do- __ - do - 	D.B'J1h 

Nov. __30 _ 8 	19/9798 _R.1605.00._-do- _.
do• -_-'•do__- 

Dec. 	
31 4Cc') 	22/9798 	Ri. 1658.00 	-do- 	- do- 	- do - 

L _178 _days 	 .. 
1998 	Jan. 	30 	ACO-Il 	16(1) 	26197.98 	Ri. 1605.0 	P.C. 	1DE,JO(h 	D. SJIh 

Feb. _28 _-do-__ii 	29(91-98 Re.1498.00__-do. 	- do - 	- do- 

Mr. _31  

	

.do- 	15 4 	321/97-98 _Ri. 165800 _-do-
-do- 

1 	30 	- do - 	to 	3/98-99 	RI609P 	-do• 	-do- ___ - do - 

Ma 	31 _-do- 	di 	6/98-99 _R.g.1658.00 _-do- _-do- 	
-do- 

Jtmc__4 	-do- 	3 	8(98-99__Re__214.00__-60- 	-do- 	-do- 

TOTAL _154 d_a 

(. 
paistart DIkXC Talcon 	

AccoxU Oflic 	 DivI1o4f1 	
p A) 

.s,Ta%cOfl1 Circle 	
0/0 the TDM, 3odi 	

0/o th/DM. Sod 
-781001  

H 
H 

7 	 . 	• - 	..,... . -.'_- 
	.•--____.. 	., -. 	 - 



. ; I ..' • 	 11114RA i'VlN(.fl,J/? N1G4AfL/JJjj/). . 	 .; 1 	
(G()l/.'/iN,.!1Ni(),,A,,,,l N7PR/'//V)  

M4N4(jj/ I. 	
J011hI,fj 	 ee(Mf. 	!)I77f/( 	 . 

km/I I I 78 ho, 

lo Of 

Viii 	
0 

Ilialia - 	 t 

Dtst 
vY 1 

As YOU arc aware that as per directioi gtvcn by Hon'bie CAr Guwaliati i3ench Guwaliati In OA fibs 
107/93, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 

	

13e /98, 141/98, 142/98, 145/98 192/93, 223198, 269/98 ncL23/98 the departmcit 	
. . onstI(utccj ei iflcat,on COniuiecs for d1ffercntSSA%,unitsunder the circle for 

conducttiig detailed vcrificationlscrutiny atcout therno 	days of cngagemen year- WlS 
in dlffCftflt unUs/offlccs and also to' collect proof/evidetce for such casual 

labouiei including outscIf rue committee veufied all the documcnta ,  as well s other pioof' 
from the various Lifilts/Offices and also Personally. Interviewed such casual lahoLl,(r uicludiug ou on 	c 	In our officc/SSA, the committee c.onI pi ised of tin ee members namely, Sri M 
C. Moctak Asstt Director Tcjccorn (Welfaie), 0/0 the 

CGMT, Guwajiati Sri I) Payeng, D C (P&A) 0/0 the 1DM, Jorhat 
() Sit D. Daçuali, A' 0 (Cash), 0/0 the 1DM, Jorhat 

The aforesaid commitiec subinitied its report to the department detailing 
all about thr findtng/ptoof against each casual labourer including you the detail f such scrutiny report IS 

enclosed and furnished herewith as in Annexure 
for your Information 	 S 	 S  

Under the above circumslances as you could not satisfy the eligibi1i crIria as laid dowii in the ScliUi) foi coiifciinut of 	
Your case could not be considered favourably Please lake notice that 'oü have not been in 

ciigagcrncnt under the dcpartinc Since 	
/ yQuha bn isgagea 
the department is bound to 

cànsidcr pnly the cases of such eligible casual labourers for conferment of TStf 
against such vacancies/works •• 

.11iis is donc in accor(Iancc with thc I Jon He tribunals 
ordcr and also the stay/starusquo that was directed to he nlaitltajiiccl 

IIhi,i 

I.)cIltIly ( ciici ;il 
U/ti) the GM, 13SNL. Jorhat 



- 

L 
ANNEXURE-A 

• Details of findings by the verification Committee of iorhat SSA in case 

\\r 	 's 	 in the Unit 
ShriImt(i 

Office 

Authority oft No ,f dsys engaged 	Proof of 	Name & Designation of 	Reasons In brief as 	ReUII'4" 

found ie1Igible 
sint engagement earsise I month wise engagement 	members of verification 

documentar 	committee 	 •. 

I 	•'• 

(B) 
UptoOl-08- Year/Day Say.ACO-17 1)Name:SriM.C.MOdak 

8 loT 	s) for the 	 Desig. : Asstt. Director Telecom 

1 ormal cases 	cases 	: 	 (Welfare) 

(Year/Days) because o 	 0/0 	The COMT, Guwahati 

stay/status 	 • 

quo/notto 	 )Name:SrID.PaYeflg, 	 . 	. 	. 

disengage 	 Desig 	D. E. (P&A), 

odcr 	 0/0 	The 1DM, Jorhat 
. 	 '. 

,.. 	., 1passedby 	: 	 •. 
'p..'' 	 •••i 	- 

p.I 	'.'4i_ 	tIOflOIC 	 •.• 

Tribunal 	
Desig A 0 (Cah), 	 / 	 ( 

'p 	 oio The TDM, Jorhat  

SL 

C \  

• 	

• 	 ..•. 

. 	. 	. 	 .-...-. 	. 

- "s 
 

c_ 	 ... 	 . 

1i TIT ¶P)'TV (rIT1) 

	

. 	by. General Usnager TeIecom, (dmn) 

• •.rI i 	,. 	 .; Uj 

0/0 the G'M. eçor;, 

Dac 	• . 
	

I 	 1Jothat— 	bOO1 

Signature 

I)esigiiation 

Seal Ec. 

4,- 	- 	-----, 	. . 	 .........••.. 	00 	 . 	 •, . 



•r 	-•---- - 	 - 

i4JkXLIk. . 	 : 

7 	Lj,IL 	 t:r.irn ' iu 	:i.i; 	,i ljitil 	igctint 	 • 

	

1.t.rft if r:n 	Muzt1r Sil I1rrii Iriih , ?) • :! 	: fl• Fti•:ih 	I'•(I 	• 10 

J : dIv fl),  

.1 	 •. 	 •.. :• 	• 	• 	 • • 	I . 	I 	 ,.''•.•• . 	i. 

-,. 	' 	
1. 	, 	• 	I

B' 	P$'P,I)R 	• 	- 	; .. 

	

Vfloii 	Iwthority' 

I 1 	71 	Vi 	, 	 I AIC 	. 	 , 	. 	I • 
.---- . 	 . 	

, M!II• 	 1 	- 	
: 

- 	
I -••. 1 	j 	Jh"' 	.'U 	, , 	 1i 	 i 	 • 	• . 	I 	 1 	•,•, 	•. 

'240(sO T. 	i;i 	1;3;i%Q •ti IjT;u1h I 

I 	
:_•i: :tI:iiiL.i: :.i ::: . "•• 	

:; 14, 13, 	 .... 

37 
f( 	 : 	 ..... J.......... 4.. ---,..- .*----.. . ----•• . 1....- 

_ii1. Jll4.._.J!'i 	1G22.:24_ _R_.'*2&O_ T.c.r  

.-.i-.. .. 	
1190  

:

':.5222 	:• 	 -- .... 

. 	
l..... 	.J?.. 	.... 	 .. 	 .... 	a:..__. 	.... 

I 	' 	I 	Fiuv. 	22 	• •i • 	i,1((2),Z( 	2S.29. 	F. ... ?9.()0 	d 	k '. 	3 R. 

u......._. 	j_.........---  ........... ..".-.... 

	

I 	L•:. 	I 	'1 	-.Io- 	19 	I 	3ZI3-14 	r•, 	$.00 	-.i.)• 	•:io- 	-.:10- 

	

----- -..-- 	TTTT7 
1 22 	'. l' 	1(i) 	I?3 	2 R 1.. 	' 

ml .... I. .... 	__I.:._..--I.-........ 
. 	

.: ....... j ... t4 	... 	1?..•—i...... ..I•i: 	 --.-.-.- 

5194 ( 	$ -.----- 	 j 	js:_ 	 ..42 	_2.__ 

L--1 	
±-- --- 	-- -- 

LJ9_ 	1.1jj12 	92Q22. _° 	...:J.._- 

I.. 	-. 	 F.s. 200.00 . ..- 	- 	 - 
R.144O.O0-dO_ _.2 	L__ 30 

i2.k4Ji2-.  

	

AC3-17 ( 	1 24194-95 	Rs. 1643.00P.C. 	TDEjorhât F. skuldirliv 
190  

__i_±•_•i_- . 	I_LJ2'94:--. R14€4.00  

	

dci- 1 	li_L 8/96 	?: 535.0 	7 d -  

roT 	69 	 . 	I 	. 	. 	.•- . . 	. . 	... . 	.. 	. 	. 

	

196 	unJ 2< 	NX• 7 	i1i/'(1 I 	I 2.9/9-, 	1 4Q'. 	11Fiit 1' 

.-...-. 	
i

..... 
_i)_L_1?22L-_ ,L ..c .U_.:!2L_ 	 ...... 

do 

	

. 	 7..-- j 1._:...... ... ..I... 

L. 	. .. -. 	
2..L._i°:.......i._. _._- 

2t_L_.. _ 	 JPJ7_ . 	J9_L.22-.- _.:_- 
L TOTJ 139  

l97 . 	Jan. 	.29 	AC(i-1i 	1(j) 	33196-97 	Rs. 11.00 	P.o. 	TDEJirIitt p 

1hukrn 
ra Ii?? 00 	Lu 	 r r tiTh 

22 	_:.9.:.. .. 	 .., .2.T .............. 
7 	 1 

	

•I. 	)5fl 	9,9-9' 	R. I f,  0 3. C.I.  

- 	- 	 T 

TOTAL 168  

	

r 	 r 1tS 

i )  

31 

	

. 	
..... 	•...:.-j- ... 	 .. 	.. - 

T T' 

	

'I.., 	......... . 	. 	: 

................ 	
-. . 
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I3JIARA 'ISANC!IiIR NIGAM LIMITED 
(A :oi l:RNMfNr OF 1NI)!,I ?N1irRpR,xF) 

O!'FICI ()1 7'Ill (JNERAL M4N,1(ilI 
fOR/IA 1 iILEC'OM DISTRICT 

JORIIAT- 78500! 

URN  
To  

Sii  

\Iill 	 t5t 	0 
1Iiutn 	_ 	' I  
Dist •-' 	. 	\-' 

As you are aware that as per direction given by Hon'ble,iCA r Guwahati 

l3eich Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/2 8 , 13 1/98, 135/98,
I. 

1 13(198, t4lI9 12/98, 145/98, 192/98, 223/98, 269(98 and 29l98 the department 
contitutedve'iifáation committees for different SAs/uiiits under the cij1e for 
couucting'dctclkd vcrifica(ionlscrutiny about the no of days Sf engag,eincit year- 1  

wise in different units/offices and also to collect proof/evidtke for ucli casual1 
labourci including yourself The committee verified all the documentary as well as 
othet proof fi om the various units/offices and also personally interviewed such casua1 
lahouicr including you on . _.. z In our officc/SSA, the committee 
coInl)1 iscci ot tin cc membei s namely.  

( 
l)'Sri M. C. Modàk Asstt. Director Telecom (Welfare), Q/0 the CGMT,.Guwahati., 

Sit 0 Payeng, D. E. (P&A), 0/0 the 1 DM, Jothat 
Sri D I3aruah A 0 (Cash), 0/0 the TDM, Joihat 

1 he aforesaid committee subnntted its report to the department detailing 
all about their finding/pioof agaitst each casual labourer including you the detail f 
such scrutiny rëort is enclosed and furnished herewith as in Annéxure for your 
information. 

Under the above circumstances as you could not satisfy the eligibi1iy. 

criteria as laid down in the scheme for conferment of TSMiRegularisatioil. Your case 
• could not be considered favourably. Please take notice that you have not been in 

cngagcmcnt under the dcpartnicnt since 	 / ye4ave-bca..4ifla4aS 

oasual--4abojn--w-ith_eiict-Jiorn 	 as the department is bound to 
onsider only the cscs of such eligible casual labourers for conferment of TSM 

against such vacancies/works. 
This is done in accordance with the I Ion'hlc tribunals ordcr and also the 

stay/s(atusquo that was directed to be maintained. 

	

- ,\niicxutc-,\. 	
Deputy General Ni acii'.cr 

0!0 the G!vl, E3SNL, Joithat 

r:. 	 -.. 	 '. - •-•.-• 



At 

1. 

	
/ 
	

• 	 ': 	 L 
Vi 	 ANNJXURE - A 

Details of findings by (he verification Commiflee of Jorhat SSA in case 

in the Unit 

Office  

Authority of 	No. of days engaged 	Proof of Name & Designation of 	Reasons In brief as 	Re 

engagement 	ear wise I month wise engagement members oferIflcatIon 	found Ineligible 
cornIttet ocumentar 

(A)  
UptoOl-OS- YearfDay SayACGJ7 l)Name:SrM.C.MOdaks 

QR for 	a) for the 	. Desig. : Asstt. i)irector Telecom 

fl cases 	cases (Wellitre) 

(Year/Days) because o 	.. 9/0 	: The COMI, Ouwahati 

stay/status 
11 

quo/not to ) Name: Sri D. Payeng, 	. 

disengage ,Desig. : D. E. (P&A), 

order 0/0 	: The 1DM, Jorhat 	 • 

passed by 
FIo'b1e 	 5) Na1flC r1 U. nat.uuu, 

Tribunal 	 Desig A O (Cash), 
0110 : Th'TDM, Jorhat 	. 

• 	. 	 .. 	
' 	 t 	• 	 I. 1 	•. 	 . 	 ' S. .. '. 	 . 	 • 

- 	A 	• • I 	 . 	 0 	 .. 	 . 

eck'4_ 14,. 

tJ2' 

-• 	 . ,-..., 	 0 0• 	 ...... .. 

•0 	
0 	 0. 

F . 	 . 	 •. 	 • 	

0• 

'fftt, (tJI'taT) 

Dy. Gen'atal MshQer Tèlec ii, (mn) 

ç?l1, 

010 AheG. M 'e'(cu'!, U,-N.L. 

(,,JQtiat— 	,.,1jOl 

0 	
ijiiIlIr 

I )csip,iwtit'I% 

Seal E. 

0 

1' 



YE 
• 

MONTH NO OF 
DAYS 

MODE 
ACO-171 

OF pAYPT 
Vr. No. 	AIC No. 

AMOUNT- 
- 

- 

•E(JAO 
BY WHOM 

MllNGJ 
PASSING 

ATHOP1TY 

NAME OF £0 
WHO HAS 

. 	 PAfl) 

22 

- i(s) 
i1(J).. 

19194-95 

28/96-97 
12/96-97 

4___ 
 

Ri. 100 

Rs. 535.00 
Ri. 1458.00 

P.C. Phijkzn. 

P.C. Phukin. 
. do - 

TDE/JRT 

IDE./JR..T 
- do - 
-do- 

C.R Rijw&sa 

P. SundsR.sjsn. 
- do. 
.do- 

1994_ 

1996 

. 	Aug 

.1. 	J.i 

4 

10 

ACG-17 

ACG-17 
• 

- July 31 ACO- 
• Aug 31 ACO-17_ 501) 15/969i. P.s.1658.00 . 	 -do-. 

do. 
Se~ 30 ACG.17 6(J) T9196-97 Ri. 1605.00 do - . do- - 

-do- 
Oct  19 CG 17 16(d) 

. 

1(k) 
21(b) 

20/96-97 

.. 

33/91-98.  
37197-98 

Rs10160O• 

____ 
P.s. 1551.00 
R.s4337.00 

do - 

• 	C Ptpjk.. 
- do - 

- do - 

- 	 T(JRT 
- do - - do- 

do. 

Total  121 
ACO1L 
ACG-17 

1997.. Jss 
Mirth 

29 
25 

AJ 3 ACO.17 - 3(d) 1/97-98 Ri. 160.00 - do- -do -. - 

do- ________ 
Aug 8 ACG-17 21(f) 10/97-98 Ps.- 424.00 . - do- -do- - 

D. Bab. 
22 ACO-17 6(i) i3/97 Ri. fl77.O0 .- do - do ---. 

do. 
Oct 28_ ACG-17 150 13/97-98 Ri. 1498.00 T.-do- 	. 

do' 
do- 	• - do.  

Nov 
Dcc 

30 
31 

ACG-17 
ACO-17 

15 e) 
6(s) 

19/97-98 
22/97-98 

Ri. 1605.00 
Rs.1658.00 

do - 
-do - 

- 

-do -do. 

176 
4(3) 
14(g) 
12(M) 

26/98-99 
29/98-99 
32198-99 

P.s. 1605.00 
Rs.1498.00 
Ri. 1658.00 

P.C. Pt*ilcsn. 
-do- 
-d o- 

IDE/JRT 
-d o- 
-do- 

- -do - 

D. B. 
. -do- 

- do - 
. do. 

1998 J 30 ACO-17 

Feb 
M__ 

28_ 
31 

-do- 
do- 

Aril 30 -do- 22(f) 3/9849 Rs. 1605.00 - do- 
-do- -do- 	- 

- 

31 .do_ 3(b) 6198-99 Rx.1658.00 -do- 	- 
-do. 

• 	Jwie 4 -do- 4(.: 19/9647 

•'\ 

Rz.214.00 

_______ 
 

-do- 

£ 
Assn Tel 	ieccsn Circle 

••t AEXURE-"C" Pa8e No 1) 

Engegemert ptic*itirs Frcsn The Dste Of b$. 1  !gezxt 	. .. . 

ki respect of Cwial Mazdoor Sri. KJae. GogoL 	-. 	 S oE Late P.do* Oo. 	 File No 71 



•.JJL' 
I 

It .  

BIIAR,4 TSANcI,4R NIGAM LIMITED 
(4 G0P'VRNMEMTOp!Np,A 1NTERPR1.SE) 

OFJcjp 71/L (ENE/?4L MANA(JER 
fURl/Al' 7(1 ECOM L)LS 7RIC T 

JORIIAT- 785001 

SI' 1,K0 £\ 
VIII. 	$cdP0  
Thana 
Dist 
---. 

As you are aware that as per direction ,ivcn by Hon'ble CAT Guwaliati 
3efph, Guwahati in OA nos 107/98, 112198, 114/98, 1 18/9 12d,8, 131/98, 135/98, 
13&/98, 141/98, 142/98 145/98, 192/98, 221/98, 269/98 and 293/98 the dcpartmcnt 
constituted vei ification Colluflittees for differ&nt SSAg/uii,ts undei (he cucle for 
conducting detailed vcrificationjscrijt,ny about the no of days of engagement year-
%vise in different units/offices and also to collect proof/evidence for such casual 
labourer including yourself The committee verified all the documentary as well as 
other proof from the various units/offices and also personally interviewed such casual 
labourer including you on v.. In our office/SSA, the committee conipiiscd ofh? membeis namely 

(1) Sri M C Modak Astt Directo, Tdecom (Welfare), 0/0 the CGMT, Guwahati 
• (2) Sri1). P'cn, D. E. (P&A). 0/0 the 1DM, Jorhat: . 	• 	: (3) Sri D. Diruab, A 0. (Cash), 0/0 the 1DM, Jorhat. 

the aforesaid committee submitted its repoil to the department detailing 
all about thcirfuldnWpt.00f against each casual labourer including you. the detail of 
such scrutiny .!report is enclosed and furnished herewith as in Annexure for your 
in formation. 

U!udcr the above circumstances as you could not satisfy the eligibility 
criteria as laid down in the schcinc for conferment of TSM/Rcgularjsatjon Your case• 
could not be considered favourably. Please take notice that you have not been in 
ctigagenipt under the dcpartinctt since - / you- -been -dicngag4 a 

department is bound to only (lie cs 	of such cligilile casual lahoui'crs for coi' r('WC,It of iSM ;i'';ijji 	srih 'acaricics/works 
S (IOUC if •I accnrd:incc 	ith Ilic 	l(Hi Nc I' . iliiij,ak (idcI 111(l il( (hat ''as dIICC(Cd (0 l ,c iIlaiqI(,ijIIctl 

I 	- 
* 	S.' 

I )cjnii 	( ; ciit:r,l r\larici' 
C) ( ) tire 6\1. I S NL. .lorhat 

-. * 
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1)c:- 

Dy. Gneiat M9r8YeT Teec0r'. (Admn) 

• :vjl1T'. 	
.,tjl 

0/0 the C. M. 	
13. 

1 Jwhat—•OO j  

SigliatUre 
1)csignatiofl 
Seal E. 	:- 
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1(j 19 293 	Rs.112ft00 •do. do - •_ 
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.294 	1992 - do- 

.14. 	• - 
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. do - --• -.-.-:_. __ - - 	 .L_') :•. 	 RS.1OO 	.do. 	. ,J, 	S. R. &nowa1 --•— ••••• •- 	

--.(J:L Rg. . 2 :2i 	• 	. 	..  

	

D'c, 	: •31 	- rfc 	4(k) :. ,• 	16193.94 	}. 1395.00 	- do - 	dq 
! 	

. 	• •'do- 

	

- 	 •------•------- 

( 
•-------4-- ~LL-k1L ••... 	 • 	 .•... •••  

1991 	• 	 : • • 	6 	• . do • 	 3(e) 	24/93.94 	I 170(J() • 	PC. 	TDE,Jorhat 	• do- 1 	 • 	 •.' • 	• 	

P114.an . 

i: i2 	O 	- 	. 	 .1fl• 	• C14.95 	R. 135iUO 	-T C. Dag 	d - 	• 	- d 

	

1 ,2 - 	 IH 	11'94•95 	 8 . 0 
• 	 i•i' 

do Ao ii 1-1Ti)j=l)- 

iW  1 	 31 	qC'j l7 	11 0) 	2 uN i$ 	R 1 13 00 	P C 	ThE J i 	T. S utd ajai —--4— 	--- -- 	 -- 	

__- 
Zli 14 15 	Rs j 	i5 

• 	 27 	• •q3, 	J • 	 1tc 	3OI94• 	R. 1431O 	-d,- 	•do- • 	• 	 _____ TOTAL 	- 	• 	• 	 • 	 - 	 • 	 • • • •• do  
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• ______ 	_____ 	PhukL 	______ 

	

1ar . 	2 	 22(n) 	I,697 	P I 7 4i1 	Ic 	dO 	
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Dee. 	 - 	 /97-n 	P1uo 	-do- 

	

T 	 -do- 	• do - TOAL .188   
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füR/IA 1 1EI.E( Oil! I)!N1IU(1 

At 412 

ij 
To  

Sii 

Viii 	 r-P. 0 C 

Ihana 	4 	
cf 

Dtst 

\ 	on 81 	IW8u fli.tt 1S p4.1 Ii I ( ( I 1011 I VUI by I Ion hil ( A I ( hiwnlint i 
Beiuh JuwaIl1tIL11 0\ nos 107/98 112/98 I 14/98, 118/98, 120/98 131/9& 15/98, 
136/98, 141/98, 142/98 145/98 192/98, 23/98, 269/98 and 293/98 the department 
consuttited 'etiflcation committees for different SSAs/units under the circle for 
coitducting.detaikd vëri fication/scrutiny about the no. of days of engagement year- 

tse in different units/offices and also to collect proof/evidence for such casual 
'ahoLinc1Itdüig yourself. The committee verified all the documëñtary as well as 

• 	ôtherboffrôm the vatious units/offices and also personally interviewed such casual 
labourer tsncluding you on 	.) \. 	In our officc/SSA, the committee 
comprised of three members namely, 

• 	(1)Si'M. C. Mädak Assu. Director Telecom (Welfare), 0/0 the CGMT, Guwahati. 
42)Sri D:Pavng. D. E. (P&A). 0/0 the TDM rhat. 	 • 

• 	(3.) Sri D. Bartiah, A; 0. (Casli'i. 0/(.) the TDM. Jorhat. 
'Th afr'said c.oturniUec submitted Its report t6 the department detailing 

aItäbout their find ing/p roof against each casual labourer including you. the detail of 
such scrutiny report enclosed and furnished herewith as in Annexure for your 
information. 

Under the above circumstances as you could not satisfy the eligibility 
criteria as laid down in the schctnc for conferment of TSM/Rcgularisation. Your case 

• 	could ilot be considered favourably. Please lake notice that you have not been in 
'engagement undc4he dcpartmcnt since \- --_ 	/ yeti-1iae-been--disiigagcd-as 

as the department is bound to 
consider only the scs of such eligible casual labourers for -conferment of TSM 
against such vacancies/works. 

ihis is -donc in accordancc vit1i the I Ion'blc tribunals order and also the 
slav/sla(usquo that was directed to be inaititatned. 

Niielo •- Aiiiicxuic-A. 	0 

I )cply ( rii 	;iI 

( )'() the (J M. 13S N L, Jorhat 
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peail .  of findings by the verification Cprnrnittee. of Jorhat SSA in case 

/df 
	in the Unit 

f [Office___ 

	

- _-.--,-. ----•-- .. I -   
Authority off No. of days engigProof of__Name&DesignstIÔl0f 	Reasons In brief as _Remifi

.ie
cmcnl ènagemeDt jyear vise I month wngagement 	members of verificatipu 	found Ineligible 

	

umentar 	cornmlttce 

lJptoOi.O8-kYeariDay SayACO-17f1) Name: Sri;M., C. Modak; 
9 for 	a) for the Desig. 	Att. Director Télcom 

normi 
(Yeal/Days) 

_ 
cases 	cases 

because o 
(Welfare) 

0/0 	The COMI, 0uwaiati 
stay/status 	-, • 	• 
quo/not to 	f2) Name Sri 1) Payeng, 

• •• 	 disengage 	Desig D. E. (P&A), 	
0 

order 	oio The 1DM, Jorhat 

	

passed by 	 ••• 	 . 

	

Hon'blc 	3) Name Sri D I3aruah, 

	

Tribunal 	Desig A.  0 (Cash), 

1 0/0:meTpM,iorhat 
 

DU 

c 	 C 	kaAo £j(Sz 

s 
•0 	 •• 	••. 	•• 	. 	 . 	 . 	

0• 	 - 	 .. 

•' . •. 	. 	. 
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-• 	 . 

Iti 	 . 	

0 	 •-• 	

: 	 - 

- 	•- 	 . 	 -. 	
•.. 	i.:. 

- 	

•0•., 	

- 

- 	 . 	 •. 	

0'• 

0• 	
1-L 

............ . ... ................... 

	

ijEi 	 (C71T) 

Dy. Genetat Manager Telecom1 (Admn) 

.,t4I_I.I, 	I.i;I.•Ih 

0/0 the G. A. e'ecO', 

iq,Joi'hat— AtOOl 

- 	 Signature 
I )csi&rui1iui; 

Seal Ec. 

---- - 
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%996 	
U® 	
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• 	.H 	 :•4o 	. . 10 	20/96-91° Rz.1016 	
.do- 	.4o 

..TOTAL•. 	rn.. : 	. 	. 	, 	
;,. 	° 	. 	. .. 

l99'7 	 29 	ACO$'7 	1(8) 	
33/9691 	Ri 155100 	Pc 	WLJC( 	P 9'X4E'J' 
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28 	do-. 21 c 	
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-do- 

3. 
	10 1W9198 RI 68900' - do.-. 	

- - 	-do 
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. 	l3/91-9° 	p111l.00 

..Qct 
•'28 	

•16/919 	Rz.1498.® 	.4o 

,: 	.30 	-do- 	iS 	%9/91-98' 	1605.00 	
-do- 	-4o 
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1998. .. J. 	30. 	
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30 	
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M 	31 	-do- 	3c 	6/98-99 	P.i.163$°0 '-do- 	
-60 

TOTAL 150 
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Bh1c1RtIiSrIN(.1tI4I N1(',I ill L1iiIII1!' 
(A (;0'IRNMIIV1 OF INDIA ENTERPR1 

01tICE OF TlI GFNeR,1l, AlA NA (iIR 
JOI?IIA T lUIiCOM DITIUCT 

JORIIAT- 785  001 

: 

7 
v 	I, 

imana 

Dist 

Asyou arc aware that as per dircctloli gtvcn by Hon'bk (Al üuwahdti 
Unch, Guwahti in OA nos 107/98, 11,2/98, 114/98, 118/98, .120/98 13 i/98,J35I

9 , 

136/98, 141198, 142/98, 145198,  l92/98 223/98, 269/98 and 293I98thC dcartmCflt 

onstitited 'eiificaiofl conunhtteeS for different SSAs/lu!.. under t1''circ1e for 
conducting dctaile. vc'fitatiOfljSC1mY about the no of da?s of ngagenWflt ycar- 
wise in di$erent units/offices and also to collect proof/evidence for such csual 
labourci includmg yursclf. The committee verified all the documCntar as sv1l as 
other pi of from the various umts/officeS and also personally interviewed such catial 

labourer including you on 	
in our officc/SSA,, the committee 

comprised of three members namely, 
Sn M. C Modak Asstt Director Telecom (Welfare), 0/0 the CthvtT, Guwahati 

Sn D. Payeng, D. C (P&A) 0/0 the TOM, Joihat 
40 $ri D. Baruah A. 0 (Casb) 0/0 the TD!, Jorhat 

1 he aforesaid committee submitted its report to the department detailing 

all about their findinptoOf 
against each casual labourer including you the detail of 

such scrutiny teport is e
rnished herewith as in Annexure for.  your 

nclosed and fu  

..ituna(iOii.: 	'' 	. 	. 	 , 
 

Under the above circumstances as you could .iio satiy the. e1igiblity... 

criteria as laid down in the scheme for conferment of 5M/R
egUlaflSat10fl Your case 

'could not be considered lavourably. Please take notice that you liavenot been in 

qngagemeilt wider the department Since L l- 

cifect from 	
the dçpartifleflt is bound to 

considy only the cases of such eligible casual labourCr- f9r conferment of TSM 

• 	:tgainstuch vacancies/works. 	 , 	 ,. ... 	 - 
ibis is done in accordance with the lon'blc tribunas rdcr and also the 

ted. 
s t ay/statUSquO that was directed to he maintai  

Fiicto :- Atuiexu.tC-A. I )cpu(v ( ucnctal tvl ngLt 

0/0 the (1 M. i3St4 L, Jorhal 

wt 

- .• -, 
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Detai1s° ndin' by' the erifiC8tI0 
Committ of Jochat SSA in case 

	

ShriISt1' 	

n the Unit" 

fl'ice 

	

Autbom of N of 4eng*ged 	
POf 	arnt& Dtifl0fl of 	

ReuOflSIfl bef as 

	

0gagCmtt ear wise I ponth wise engagCm 	

found Ineligible
cation 

17 l)ameSdMMOd 
De. Asstt. Director Telecom 	' 

	

(Welfare) 	
: 	

:• 	' 

	

OI0 The COMI, Ouwahati 	, 

sme Sri D. paflg, 
DCS8 D. E. (P&A). 	 , 

ordcc 	
. 	0/0 The TDM, JoThat  

passed by  amC Sri D. Baruab, 
Ho&  
TriflS1 	

Dcsig. A. 0. (Cash).' 

	

• ' 	 0/0 	The TDM, jorhat. 	 •,. 

\ 	
-\ 	

.
' 

c- 

• 	. 	 ' 	 .''. 	-.' 

	

\ 	- 	 ' 	

• 	;' 	 , 

- 	 • 	' 	" 

- 	• 	' 	 " 	' 	' 	'' 

Datc 	(KNA 	N 

y. Genefal Manager 1eecom, (Admn) 

. <'P, 	(r 	•,. 

0/0 iheG. M'e.''co:, i3..lLL 

iV,wih— &u01 

Snature  

I )csil,t1°fl 

seal E. 

- 	 ; Y•
' 	 - 	- 	- 

iJptO 01-08- ear/Day SaYjA 

98 for s)fot the 

Otnal cases 
(Year/DaYS) because 0  

' stay/status 
quo/flOt tP 
disenit  
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ANNEXURE-'c" 

rneit P1icu1ara From The Date of Initial !ngagemeit 
tof TDcsnualMtzdoorSrj 	 Y1l•No.-59 

otheMJochr__  

MOWi No., 	ModeofP'me*t. 	',. Amout 	Enped ,BlI1th 	NneofAO 
of 	 By 	PMsir 

Dsyi ______________ 	bçr1ty.  
AEG.) 	Vr. No. I A/C No, 

1993 Jan. 31 ACG-q I. 18(M) 16/92-93 Ri. 1140.00 T.C.bu 11)Kjoctit MTemI1n 
Feb. 17. - do.- 10(k) 19192-93 Re. 	680.00 -do. - do - _c -do - 
Ma. .8 - do - 	

U 
10(3)) 1/92-93 R.L360.00 -4°- -do. 	: . 	-do. 

May 4 -71 do 
- 16(34) 3/9344 Ri 	180.00 PC. . do- - do. 

Au& 20 do- 6(F) 7193-94 Ri 900.00 tCD do 
3ept -do- 	' 12(o) 8/93-94 Ri. 150.00 ..6Q.  

•Oct. 31 ..do-7 1(b) 10/93.94 Ri.1395.00 :.do. . 	-do- -do- 
_____ 30 -do- 1(e) 13/93-94 Ri 135000 -do- -do- -do- 
______ Dec. 31 • do - 1(b) 16/93-94 Re. 1395.00 -do- • do. ., 	 - do. 

TOTAL ut d*ya . 
.1994 31 .ACG-t7.. 1(b) 16193-94 Ri 139500 'T.C.1)u C.P.R*iet* 

Feb v.26 -do- 41(fl) 24/93-94 Ri 11 .7000 
i Jte 26 -do. 1(o) 4194-95 Ri 111000 •io- -do. -do- 

_____ 1u1y 30 • dol. 1(0) 6/94-95 Ri I 35Q00 - do- 4 - do - do - 
Oct. , 	11 -d- 1(k) 12/9495 Ri 52800 -do- '-do- - do. 
Nov 30 do 1(f) 15194-95 RI 144Q00 -do- -do- -do- 

_____ 26 -do- 8(h) Re 139100 -do- -do- do- 
TOTAL i80  

1995 
• 

J 31 ACQ-11 1(g) 24194-95 Re 164300 PC 1DE,Jothg P 3xidui : ... 
•. . 

. 
.28 --dâ- S® .27194.95... Rs.1484.O0 -do- -do- -do- 

. 27 .do 2f) 3 4-95 R&143L 00 do-. -do- 
TOTAL 86 day.,  

•19 
 

31 .  'G17 .4(b) 12/96-97 Re. 165&00 
____ 

P.C. 

-- 

ThE,3Oth P,3indaan 
Phukon 

31 -do- 4(i) 15/96.97 j 165800 -do. -do- -do- 	i • 	-. - --•- 
Oct. 

____ 
19 

—: 
-do- 

'uu 
18(k) 

1717Q7$ 

20/96-97 
ZL IQU.VV. 
Ra.101600 

- Go- 
-do- 

60- 
-do- 

- do- 
-do- 	e 

OTAL 1•1i dsp .. 
- 

1997 . 	J. 29 ACO.I7 3(j) 	. 33/96-97 Ri.1551.00 P.C. 1DE,3orh P. 5xxW*an 	s 
Phtim 

Mar. 2R -1- m.im 17 .1iZY7 P. 1iifl -do- -do- -  do -  
I 	F) 	fjiI 

-d-->- 

-. 
- 

••.. 
. 

. 
31 -do- 1(h) 

.., -410- -do- -do- 
22/97-98 Re. 165800 -do- -do- -do- . 

TOTAL 176 dayc  
1998 

JWJ 
30 ACG-17 24(1) 26/97-98 Ri. 1605.00 P.C. IDE,Jortitt D. Bieh 

Pleikan  
Feb. 28 -do- _j(f)_ 29/8 tJj98qp •• •_-+- . 
Mç. 31 -do- •dQ- 9(c),5(b) 21197- Re. 1659.00 -4°. -do- 

_j_ 30 -do- 2(e) 3/97-98 Ri. 1 605.00 -do- -do- 
- 

- do- 
TOTAL 119 dave 

-- 

St&e of 	}..4ember, 

Auta7i DirrTi1com 	 Icot.z)te Officer 
ARrn TR)cc.nharçp 	 11 	O/o the 1DM Jorfiat  - - 

Divieiocxt1r( P & A) 
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A (;(WERNMENT OF INDIA ENTERPRISE 

OtVICE OF THE GENERAL MANAGER 
JORHA T TELECOM DISTRiCT 

JORIL4 TF 7.85  001 
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. 

Sri _MA9 
Vi U Sd ' 	- 
ihana 	r-_-_k 
Dist 	 4 	c'rnL 

_ 

As you arc awkre that as per direction given by Flon'ble CAT Cuwahati ' 

Bench, Guwlâfi in OA no's1.O7/9$, 1 i'2j98, 114/98, 118/98, 120/98,"131/98135/98, 

136/98, 141/98, 142198, 145/98, 192/98, 1  223/98, 269/98 and 293/98 the department 
constituted 'eiification c61nnuttes for different SSAs/units under the circle for 
conducting detailed vcrificationlscruttny about the no of days of engagement year-
'tse n different units/off s and also to collect proof/evidence for such asual.  

lahouiu including yourscl ic con-umttcc verified all the documentary as wdll a 

other prbof from the varioutnits/offices and also personally interviewed such casual 
libOurcr including you on --'- In our officd/SSA, the committee 

comprised of thiee members namely 
Sri M C Modak Asstt Director ,  Telccoi We1faie), 0/Othe CGMT, Guwahati 

Sri D. Payeng D. E. (P&A) 0/0 the I DM, Jorhat 
Sri D. (3aruah A. 0 (( ash) 0/0 the TDM, Jorhat 

I he aforesaid committee submitted its report to the department detailing 
all about their finding/ptoof against each casual labourer including -ou the detail of 
suli scrutiny report is enclosed and furnished herewith as in Annexuré for your 
information. 

Under the above circumstances as you could not satis' the eligibility 
criteria, as lakl down in the scheme for conferment oITSM/Regularisation. Your case 

could not be considered Favourably. tlease take notice that you have not been in 

cnga,cmcnt uir Oic dcartincnt .siucç '- • c. / you havc hccn disnpged as 

cnual lnboui 1'tvith ci eu I win 	'- 	 is tine dtpLutnn_itt is twid kc- 

consider onl' the cascs of such eligible casual labourers for conferment fTSM 
against such vacaucics/works. 

'this is clinic iii accordance w(h (he I Ion' bic tribunals ordcr and also the 

sin /s(atusquo that 	as ditccftd to lie inainianie(l. 

I -:iieio 	,\itIlcxuIc-i\. 	 . 	(' ••\ r \' 
L)cpu(y (icucral Manger 

O!0'.thc GM, I3SNL, Jorhat 

To 

II 



ANNEXURE - A 

I )elitiI 	F litidings hy the verilienlion Committee of Jorhat SMA n c;se 

in the'Unit 

orncc .. 

AuthJr*ty of 	No or days engaged 	Proof of Name & Designation of Reasons In brief as 	Re 

etil (nfit:enicnt year wkc / mnnth wise engagement members of verification found Ineligible 

tuc sInlettlal cotti,n1teq' 

(A)j(B) 
IJpto O1-O8-(YcarIDay Say ACG-l7 I) Name Sri M. C. Modak, 

98 frr 	s) ir the Desig. 	Asstt. Dirc4ir Telecom 

iorinal casc 	cases (WeIfarc) 	1 
(Year/Days

lquo/not 

because 01 0/0 	: 4Fhe CGMT, (',uwahati 

stay/status 
 to Name 	Sri D. Paycng, . 

disengage 	: Desig. 	D. E. (P&A), 

order . 0/0 	The JDM, Jorhat : 	•- 	 . 

• 	 . 	 ., 

passedby 
Hon'blc 

c--,•'•'* 

Name : Sri D. 13äruab, 	i 

. 	 .. 

Tribunal l)csig 	A. 0(Cash), 

010 	:TheliDM,Jorhat .. 	 •. 

£1 z 
2 LI 

tz- 

'- ~t ?--'--- 

1 

C.\t14_ t-\L_ 

L 

Dy. General Manager Telecom, (Admn) 

0/0 the G. M 	e!ecom, D...N.&.. 

d 	.i; 	ui tat — 	A L_O1 

Signature 

I )csignation 

Seal E. 

l)tc 

' .__• - _4 	-' 
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BIIARATSANcIIAR NIGAM LIMITED 	 : 
A GO P7RNAIENT OF INDIA NnRPR,.cF 

OIt',(.'b OP TilE jINERAL MANAGER 
JORiIA 7' TELECOM DISTRICT 

JORIIAT- 785 001 

L'mozn • 

To 	
Sri 

Dist.  

• . As yö'-arc aware that as -per direction givcn by Hon'bk CAT Guwati 
Bench (juwahati in OA nos 107/98 112/98, 114/98 118/98, 120/98, 131/98, 135/98, 
136/98 141/98, l4t/98, 15/98, 192/98, 223/98, 269/98 and 293/98 the department 
constituted eiificàtion conunitlees for different SSAs/umts under the circ1e for 
conducting dctaikd vcrificationlscrutiny about the no of days of engagement ycat - 

ice In diffeict units/offices and also to collect proof/evidence for such casual 

I thom u in luding you; sd i I lic donmnULC vui I icd t1 I tilL d(usmentaty as wi_Il us 
• 	&her proof frOm the various units/offices and also personally interviewed such casual 

labourer inc1udn€ you on 	Y" s- . IV.. In our officc/SSA, the committee 
comprised of three members namely. 

(l) Sri M. C. Mbaa1Asstt. Djrctor Tjccom (Welfare), 0/0 the CGMT, Guwahati. 
Sri D. Payeng, D. E. (P&A). 0/0 the TDM, Jorhat. 
Sri D. Baruab, A. 0: (Cash), 0/0 the 1DM. Jorhat. 

Theaford committee submitted its.report. to the dcpanent detailing . 
• 	all about their finding/proof against each casual labourer including you. the detail of 

such scrutiny report is enclosed and funished herewith as in Annexure for your 
information. 

Under the above circumstances as you could not satisfy the eligibility 
criteria as laid down in the schemc for conferment of TSM/Rcgularisation. Your case 
could not be consideied favouiablv. Please take notice that you have not been in 

cngagcmcnt under the department since \T2 	/ yll)ee.11 'd-ftS 

au1ouc—iTh—effect from 	 tis the department is bound to 
consider only lic cases of such eligible casual labowers for conferment of TSM 
against such vacancies/works. 

TI; is is done iii accordance wi iii the lion 'bic tribunals order and also the 
stav/statusquo that was directed to be maintained. 

lmiIo •- Aniieui e-A. 	 • 	 ( 1  

I )cjnmt' ( cncral Ni angcr 

)'() t he C NI. 1 3SN L. .lorhat 

(iL 



ANNIXUI4EA 

IJetails of flndiiis by the verification Committee of Jorhat SSA in case 

in the Unit 
0111cc 

I 
f 

meat 
Authority of 
engagement 

No. of days engaged 
year wise I month wise 

. Proof of 
engagement 
documentir 

Name & Designetlon of. 
•memben of verification 

committee 

Reasons in brief as 
found Ineligible 

Rt 

(A)(B)  
tJpto 01-08- Year/Day Say ACO-17 I) Name: SI.M. C. Modak 

98 for a) for the Desig. : Asstt. Director Telecoi 
ormal cases cases (Welfare) 

(Year/Days) because of 0/0 	: The COMT, Ouwahati'. 
stay/status . 	 . 	 . 	 . '. 

quo/not to ) Name: Sri D.Payeng, 
disengage Desig. : D. 	(P&A), 

order 0/0 	: The 1DM, Jochat 
passed by 
Hon'ble •.. 3) Name : Sri I). Baruah, 

• Tribunal Desig. : A. 0. (Cash), 
• 

.. 0/0 	: The TDM inrhnt 
____________ 

- 	 . 	 . 	 •/; 	 1 	• 	 ,.c 

V . 	 . 	 . 	 . 	. 	 . 	 •• 	 • 	 - 

S 	 • 	 S. 

•- . 
	. 	 •. 	 .. 	

0 

 CL 	't \-' ~_ 	. 

e\S-.. 	t, 	

0 ; .. 	 . 	

. 	

0• 

• 	
— 	 - 

c\ ; _ 	I4i, 

0 

(t1) 

Dy. General Manager Telecom, (Admn) 

', '.11 	• 

0/0 th e G . M 10ccoin BtN.L 
/Joiliat 	5QOi 

Iksignatiori :- 	- 

Seal E. 

• . - 	 . 	 -. 
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ANKjcTJPE - u N 

Eng'gme Pftjjcuf,, -1 Prom The Date of Injtjel EnggeM. 	
I 

in relpec( of 	M$zAJoo- al  0/ Th ThM, 	 Rob Doraj, 8/0. 
8r 8j Borsi. PlI• No. -62 

'!9'47tSer. 

Ayj1g Thr.- 
/Ifl 	

A''tf Ornc,- 
UlubI-} 	:-i(. 78 107 	 0110 the ThM, Jod 

-- 



IT B11A TSII N(:uA R MGA At LI1W TED 
(A GOJFRM lENT F INI)I4 EN7FPpR/.cE) 

OI'iICE UI'• TilE (,EA'Efl,lj. 3f,jj 
JORIJA T TELECOM DISTRICT 

JORIIA T - 785 001 

To 
Sri 	 I 

Vill.Gk 	P.O._C&c.I,t. 
Thana  
Dist. 

• 	
As you àawarc that as per direction given by ion'ble CAF Guwahat. 

l3pnch, (,uwahait in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 111/98 115/99, 
136/98, 141/98, 142/98, 145/98 192/98, 223/98, 269/98 and 293/98 the dcpartincnt 
constituteç 'eii1ica'tion coinnut -tees for different SSAs/untts under tie cuck fo 
conductu detailed vcrlIlcatlon/scrutmy about the no of days of engagement ytar-
wise jn diffucnt Units/offices and also to collect proof/evidence for such casual 
abouici ,inclq1ingyouisc1f rhe committee vciificd all the documentary as Alw as 

other proof frqm th various units/offices and also pet sonally interviewed such casual 
lahouiiçr mcl'iding you on 	In our offIcc/SS,A,, the committee 
compised of three members namely.  

(1)Sri M C Modak Assil I)ircctor TLlecorn (Welfaic), 0/0 th CGM 1, Guwahati 
• (2.) StiD. Piiycng, D 12. (P&A), 0/0 the TDM, Jorhat. 	'• 

(1) Sri D !3attuah A. 0 (Cash) 0/0 the 1DM, Jorhat 
he aforesaid commitice submitted its report to th department detailing 

all about their fiiidingJpioof against each casual labouicr includitig you the detail of 
scrutiny feport iscnt1osedaiid funished herev'ithà :jj &imexiire for your 

information. 

• 'Under the above circumstances as you could not satisfy the eigibilitv 
Criteria as laid --down in. the sclicmë for conferment of TSM/Rcgularisat ion Your case' 
could not •beconsidercd favourably. Please take notice that you have not been in 
cngagcindnt undcr the deparinient since 	H—'ic 	/ 

the department is bound to 
consider only time cases of such eligible casual labourers for conferment of TSM 
against such vacancies/works. 

This is &lone it, ;Icc(/,d:,l,e( viiIm (he I InimhIc (rih,,,,als Or(ICr and also the 
s(ay/statusquo that was directed to be tnainiaincd. 

I 'tu. - lt, :- i\nhmcxt,i c-\. 

;cmIcI',l "l;iu'e, 
(lie (j1, 13SN1.. Jorliat 

S 

.•, .• - - 	 ---- .., - 	 ....c' • 	 2. - 	 - 	 •• 	 - - - 
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* 	ANNEXURE.A 

• 	 1)clails of linditigs by the vcrificatiotiComniittec (f Jorhat SSA in case 

in the Unit 

/.Officc_____ (L —( 

: 

of 
-ement 

Authority of 
engagement 

No. of days engaged 
year wise I ynonth wise 

Proof of 
engagement 
docurnentar 

Name & Designation of 
embers of verification 

committee 

Reasons In brief as 
found ineligible 

ReDk 

(A) (B)  
Upt6OI-08-. Year/Day Say ACO-17 Name: Sri M. C. Modak, 

98 for s) for the i)sig: Asstt. Director Telecom 
ormai cases cases (Welfare) 

(Year/Days) because of 0/0 	: The CGMT, (Juwahati 
stay/status 

• quo/not to -( Niine: Sri D. Payeng, . 

• disengage Deg. : D. E. (P&A), . 

• •brdcr 0/0 	The TDM., Jorhat . 

• 

passed by • 	 . 

- 

• 	

• Hon'btc Nathe : Sri D. Baruah, 	• '• 
• Tñbunal • :Dcsig : A. 0. (Cash), • • J 0/0 	c 1DM, Jorhat 

 

I 	

• 

II 

I 	 . 
• 	 (. 

-tç 'T! 

	

Dy. GenecsiManager'Te,om 	dmn) 
1 	., 	. 	

•• 	1•t•T• 

010 ie G. M. e!econi 8..61.L 

5OOi 

Signature 	:- 
1)csignation :-
Seal Etc. 

...=-•. 	 .• 	 - 	•.. 	- • 
. .. 
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BIL4RA TSANCIII4R NIGAM LIMITED 
(A GOVERNMrNT OF INDIA ENTERPRISE) 

OFFICE OF 711E GENERAL MAJVAGER 
J(1R114 T 1U,ECOM 1)ISTR!Cj,' 

• . 	 JORIIA T - 785 001 

To 

•0• 	

; 0 

,;ir tct. 	•-A 	•t( 
Vill 41QP 0_' y 
Thana  
Dist.. 

 

0• 	 As y)uarcwarc that as per dircctioii.givcn by Hon'ble CAT Guwahati 
BènèW Gi,iwhàti'in A nos 107/98, 112/98. 114/98, I 18/98, 120/98. 131/98,, '1 35/9$, 
136/98,"14J98, 142/98.145/98, 192/98, 223/98, 269/98 and 293/98the department 
constituted. vétification committees for different SSAs/units under the circle for 
conducting detailed t'crificationlscrutiny about the, no. of days of engagement year-
w.ise.iidifThrent.thiits/offices and also to collect proof/evidence for such casual 
:labo1rr.inciudingyoue1f. The committee verified all, the documentaiy as wclias 
ótheroof 'irm 'th various units/offices and also personally interviewed : c1  casual 
Ialxur&r' including yoi' on )— . In our oflice/SSA, the committee 
comprised of three members namely, 

(lSri M.t C. Módak'Astt. Director Telecom (Welfare), 0/0 the CGMT, Guwahati. 
Sri D. Payeng, D. E. (P&A), 0/0 the TDM, Jorhat. 	 0 

Sri D. Baruali, A. 0. (Cash), 0/0 the 1DM, Jorhat.  

• Tie :aforcsajd committee submitted its report to the department detailing 
all about' their finding/proof against each casual labourer including you the detail of 
such scrutiny repo -t is enclosed and furnished herewith as in Annexure fot your 
information. 

Under the above circumstances as you could not satisfy the eligibility 
• criteria as laid down ili th scheme for con fenncn of TSM/Rcgularisation. Your case 
could not be considered favourab1' Please take notice that you have not been in 
engagement under the department since \' C'- fl 	/ yo±-h'vc-bee di-sgacd as 
casuaLLabour with- 1Te'rfi-om___— : 	as the department is bound to 
considcr only the cases of such eligible casual labourcrs for conferment of TSM 
against such vacancies/works. 

This is done in accordanec with the I lon'blc tribunals order and also the 
stay/slatusquo that was directed to he maintained. 
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ANNEXURE.-A 

Details of finding,s by the verification Committee of Jorhat SSA in case 

	

ofSht/St4.0 	 -LZ. __________ intheUnit 

/Ofcc  

	

flate.of Aut%rlty of NO. of days engaged 	Proof of. 	 - 
.ogfigement engagement 1Yar wise / month wise engagement 

	

(A)- 	(13) 
• 	

•'. 	Upto Ol-08-kYear!Day Say ACG-17 1) Name: Sri M. C. Modak, 
• 	- 	98 fot 	s) for the 	 Desig. : Asstt. Director Telecom 

• 	 ormal cases cases 	 (Welfare) 

	

(Year/Days) because ci 	 0/0 : The CGMT, Ouwahati 	 -• 
stay/statuls  

	

quo/not to 	) Name: Sri D.Payeng, 

	

disengage 	 Desig D E ('&A)i 

	

order 	 0/0 The 1DM, Jorhat 

• 	 passedby 	 . 

	

Hon'ble 	3) Name Sri D. Baruah, 
I 	 Tribunal 	 Desi A 0 (Cash), 

0/0 The TDM, Jorhat 

	

S. '•• 	Dc ' 

0 
ro 

Name & Designation of 
members of verification 

committee 

Reasons in brief as 
found ineligible 

L— 
I- 	 ••• 

_& 

c__ 	LA•.L(• ' 

Qc& C) 

I 

:- 

C 

(. 

•••1 •T 	t! 	U I. 	u1IT I 	 3 A.() 

Dy. (3aneral Mangor 1 ecom, (fr4mn) 

	

I it 	 :. 

	

0/0 We G LI 	1e! CI)1 , 	'... N ..L. 

• 	.. 

r. 	 - 	Desiunalion 
:eul 1:c. 



1P'ytTWnt 	 FArmhount. 

rvr.i'iJ1 A/CNo. 

7 	 1 	123-94 
6, 	17/93-4 

p.s. 1350.00 
1 1395,00 
R. 1395.00 

ANNEX1JRE-' 

• EngagCTT)Cflt Parl.i,culars From The Date of Initial Engagement 

In rerpe(& or crnuul Mazdoor Md. Rnild A1 ,1/O - hatiuddin A1ned . File No. - 109 

OIO the Th r 01 

Enggfl}0! WRY

..  

T-mitnt.r! 

::.: 	. 

v;;:- 	ti)nh1I No. 
of 	•;:•. 

ACG-17/ 
: M-Roll 

- 	jJtl• 

... .. 
30 AC0-17 

Ju'- .. 
31 .:.4_..... 

1 A'.'J 	1, 

I 	July 6 do - 

I 	IOTAL . 	72 

1.. 	I fiC 
i 1 	12. -_do - 

f(YFM.. . 	20: 
1:71 	(..j 	I 	S 	ACc3-17 

- 
- 	1 	I.'d. 4 -do- 

- do- 
do- 

.j 	J.'n 21 AC'J17 

. 
i',i,1y' - 	..... 28 

I I 	69 

:4') 	4 

34I' 	U-''U 
47J ,J.-'i 

I 	U 	I 	/ 	I V '''' 
)•t 	((j - 	.1.. 	. 

1 
1 '1 16/94 -9 5 

 

P 0 D' TDE J OIh3t ' 	3'P 	' 	- 

636:00 -d 	-. r.. 

4i97-9 Rs. 1325.00 S. 	Dasc' 'E,Jorh3J 3i 

3 23/97-98 Rs. 212 ,QO do -dt) -  

27 	j 29197-98 R 	21200 - do- - do-  

1 31197-98 s. 1325.00 - do -  

.1L ..:JQ_ _LL12:__-. ...... 

j1)4Q) .2.01  .--  S. K..P-  

j 	3 45197-98 Rs. 	200.00  

47 	47198-99 P 	848 00 - do - - do - - 	1 

22 	8198-99 R ' 
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/ 	 iOu/IA T - 785 001 

DAtd *nt tlttO ,4" 2Ø4 
To 

Sri 	 It( / 

c._. 	P. 0. )) Lv 	r.. 
T
j  

As you are aware that as per direction given by .'Hon'ble CAT Guwahati 
Bench, Guwahati in OA nos 107/98. 112/98. 114/98, 118/98, 120/98, 131/98, 135/98, 
136/98 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department 

• constituted veriiicntion committees for different SSAs/units under the circle for 
conducting detailed vcrifi.ationIscnmtiny about the 'no. of days of engagement year-
wise. 'in different utüt/.ofliccs and also to collect proof/evidence for such casu1, 
labourer including 'oursc.lf. The conimiftcc verified all the documentary as well as 

	

• 	other proof from the vrious tnits/ffices and also personally interviewed such casual 
lahourr mnchidmg yu on - 	 In our officc/SSA the committee 
%.)InpIiscd of three members namely, 

	

• 	
• (!)Sf M C. Modak'Asstt. l)ircctor Telecom (Welfare), 0/0 the CGMT, Guwabati: 

	

• 	(2) Sri 1). Pnvcngi. D. E. (P&A). 0/0 the 1'DM, Jothat. 
(3) Sn 1). 'thruik A. (.). (Cash). 0/0 the 1DM, Jorhat: 	. 

'1'h'eaOresd committee submitted its repo to the:depanent detailing 
a1labout'thcir finding/proof against each casual labourer including you, the detail of 
such scrutiny report iscncloscd and furnished herewith as in Aimexure for your 
in formation. 

Underthe above circumstances as you could not satisfy the eligibility 
criteria as laid down in the scheme for confeimcnt of TSMlRcgularisation. Your case 
could not 'be considered favourably. Please take notice that you have not been in 
engagement under the.departmc.nt since / ynu hv' been disengagcd...as 

the department is bound to 
'consider only the cases of such eligible casual labourers for conferment of TSM 
against such vacancies/works. 

''This is done in accordance with the Hon'ble tribunals order and also the 
stay/statusquo that was directed to be maintained. 

I 	• - ,\iii'x iii ('-,\ 

( it,'ii 	i t1 	\liti'ct 

(')iO the Gt\1. BSNL. Jorhat 

.5 

I.. 

5. 	
5i 

cZ'. 



I. 	 ANNEXURE-A 

I )e(nik of IiinIiiigs by tin: veiiljcu(k,t, (uuiitijlIee 41 Juliui SSi\ in 

— in the 

I Oflk.c  

teof 
ernent 

Authority of 
engagement 

No. of days engaged 
year wise! monlh wise 

Proof of 
engagement 
locumentar 

Name & Designation of 	- 

members of'crIlcat1on 
commlttet 

Reasons In brief as 
found Ineligible 

Reu 

(H)  
Uplo 01-08- Year/Day Say ACO.l? I) Name : Sri M. C. Modak, 

98 tin s) for the Desig. : MstI. Director letccorn 
iorrnal cases cases (Welfare) 
(Year/Days) because of 0/0 	: The COMT, 0usahati 

stay/status 
quo/not to Name,: Sri 0. Puyen 

• 

• 

disengage Desi: 0. E. (P&A), 
order 0/0 	:The 1DM, Jórhat 

r passed by • 	0 • 

Hon'blc • Nam: Sri D.Saruah, 
Tribunal Psig. : A. 0. (Casit),. 

• 
: 

: 
:'óio: The 1DM, krhat 

— . 	I 

• 
1. 	.t 	-- 

b- 	 o 
( 	

00 ; 0 	 .•. 	
•0 •• 

• 	Otc.l 	 • 	 •. 

ic- 
0 0•  

_______________________ to.. 

-r& Co td  -  c 

19, 

S..  

- 

Ce-5 

l)iic. :- 	 ' 	1 	• 	I 

a! 

VY-
t7lT 	tirtc) 

ly. Gnral Manager' 1ei.m.(dmn) 

I.j'*: ç'sT9T 

0/0 the G. M. 3eleconi, B..N.L 

R/JoiIta— XbO01 

Sigimlure 
I )upttiil i n, 
Seal E. 

r.. ..--..-- 



Si 26 

- S 

jo 

ZI 

, - XI A}UE.'C"s8eNo;1) 
Eege,t 6admiarx From Th. Data Oftial Fmppmeit 
ki re dCuusl Mdoor Art NWwsb Dul2a. 

S 

Son cf Sri Kunkamw 
S 

Flit No 76 

YEAR .?)NTh NO OP MODE OF PAY?vIENT AMOUNT WMAaM BIINO/ NAME OF £0 
5  

:.. 	 -.. DAYS ACG.171 Vr. No. I AIC No. PAS0 . WHO its 
AU1flY_ PAID 

19 'July 31 ACG-17 20 12196-97 Ps. 1658.00 -  FP.capvik TDEJJRT P. swmk Rtj 
____ • 	- 31 A03617 3(s) 15/96-97 Rs.1652.00.j.do . -do- -do- 

Sept 30 ACG-17 7(J) 1 19196-97 P.s. 1605.00 14b. - do - 
Oct 19 ACO-1 7 17(k) 20/96-97 1 Ps. 1016.00  

____________  
1997 	________ 29 ACG-17 20 33/97-98 Ps. TDE(JRT P. Swa PaM 

ilf. • Mardi 28 ACG-17 (e),1(b)U97-9S Rs.1497.00:J4do. -do- 
:f  31 ACO.17 6(b) 11/97-98 Ps. 1658.00 -do. D.Beni*b. 

30 ACO-17 10 13/97-98 Ps. 15SL00jo. -do- ..do - 
28 AC047 1(3) 16/97-98 Rs. 1498.00:I.. .d. 

No 30 ACG.17 8(k) 19/97-98 P.s 160500 	- - do. • do.- - 
31 ACO-17 1 4(d) 22197.98 Rz.1658.00:j  

/ Total  207  
• 30 ACG-17 16(n) 26/98-99 J Pg. 1605.00  TD€JJRi 
Fab s  ACG.17 22(1) 29/98-99 I Ps. l49%O0 t_d, - - do - - do - 

Mdi 31 AC047 15(M).4(e) 32,1/96-97f Ri 1658:00 -do. -do- - 
_______ • April 30 	1 ACG.17 1(d) 3/98-99 I Ps. 105.00:do. -do- -do- 

/ S  Miv 31. 	. AC(.11 I  411's 	I tVQQ..QQ 	 I  fl 	1c6Ron .A.. - __ 
i 	-17 	31L 	i  

	

S 	 Total  154  

r 
 

4 	 Asnt DireeIT.kaxn 	 Acciowz officer - 	 Divri,ol 	LA) 
An Te1c Teleuzn Circle 	 Ofo the Tmoarbd . 	 Q'o the134fr5&bsL 

	

S i 	 S 	 ••• 	 S. 
S . 	 .... 	 • 
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BI!ARA T SANGL4R NIGA M LIMITED 
'A GO VERNMENT OF INDIA ENTERPPJE 

OFFICE OF mE (3E7'IEML MANA GER 
,I0RIL4 T TELECOM DrRIC7' 

JORIIAT- 785 001 : 

To 
Sri 
Vi1L 0  CL 	0 	4 
Thaia 
Dist 	 - 

r 	A'you are aware that as per direction given by jon'ble CAT Guwahati 
Bench, Guwahati in OA ngs 107/98, 112/98, 114/98, 1 18/98, 120/98, 131/98, 1,5/98 
136/98, 141/98, 142/98, 45/98, 192/98, 223/98, 269/98 and 293/98 tb department 
consttt,uted verification conunittees for different SSAs/units under the circle for.  
conducting 1etaiIed vcrificationJscy about the no of days of engagement year-
wise in dif.etent units/offices and also to collect proof/evidence or such casual 
labourer including yoursdf The committee verified all the documentary as well as 
othei proof from the various units/offices and also personally interviewed such casual 
labourer including you on 

-- o p In our offlcc/SS& the coiniitftee 
complised of three meribers namely,  

• ... . (1) SrIM. C. Modak Asstt. Director Telecom (Welfare), 0/.0 the CGMT, Guwahati. 
!) Sri D. Payeng, D. E. (P&A), 0/0 the 1DM, Jorhat. 

• : 	(3) Sri D. Baruah, A. 0. (Cash), 0/0 the 1DM, Jorhat. 
The aforesaid committee submitied its report to the department detailing 

• all about their finding/proof against each casual labourer including you. the detail of 
such scrutlny report is enclosed and furnished herewith as in Annexure for your 
iii toriui jon 

Under (fie above circllfllslances as you could not satisfy the eligibility 
critcria as laid down in the schcmc for conferment of TSM/Rclarjsatioii Your case 
cptildçpt bc.consi(krc(I favourably. Jlcttse takc jioicc that 'ot have not been in 
c1lgagIñe1it under the department since 5 -2- 	/ you-hav&.been-disnagcd as 
c.aual 1a4eur--th-ef_ç0 	 .- as the department is bound to 
consider only the cascs of such eligible casual labourers for conferment of TSM 
against such vacancies/works 

This is done in accordance with the Hon'blc tribunals ordcr and also the 
stay/statusquo that was directed to be maintained. 

Enclo :- Annexure-, 	

• 	 f)c rl Magcr 



ANNEXURE..A 

/ 	Dei1s of find 	bythe verification Committep of Jorhat SSA in case 

wd  
in the Unit f Oflice 

I
7horfty of 
engagement 

No of days engaged 	Proof of 
year wise / month *lse engagement 

Name & Designation of 	Reasons In brIefg 	Remj4 
S  

membesofrthcon found Ineligible : OCumentar Comm 

I
I UPt0 O1O8(YearIDay SayACO.i7 1) Name: Sri M. C. Modak, 
F 

98 for 
ormal casesi 

I a) for the Desig 	Asstt Directot Telecom 
(Year/Days) 

iss 
Jbecause o 

... - (Welfare) 
I '' Istay/status 

. 0/0 	The CGMT, Ouwahat; 

I 
fquo/notto )NameSrID.pay g 	. Idisengage 

ordcr 
Desg 	D E. 

passed by 
0/0 	The 	Jorhat i 

I 
I I 

I 
Hon'ble 
rbi 

3J Name Sri D. Raruah 
I Dcsig 	A. 0. (Cash), 

r 

5' 

Wb.. 	The 1DM, Jorhat 
. 	......... S.  

b 
'- 

3 	.,, 
S 	

S• 	 o 

U Ck 

	

- 	•- C 

c 	, - 
r- 

ec, jg 

S 	 5 , 55 ., 	 ,5S•. 	

. 	. 
5 .  

S  

.:. 

'I 
. 5 	 .. 	. 	.' 	. ......... 

. 

(tJI) 
Dy. Gene,l Manager Teleoom (Ad mn) 

...... I I 	 .  

jt 
/Jorhat. 	OO1 

- 	- Li Signature 
S 	Designation 



I----------TT 	 . 	 . 	 - 	.. 

crticu1arsFr0uh1 The Date Of jnitial Engagemeflt 	1. 	. 	 .. 

/Casual MaLdO0r Sri Biren Bb 	Son of 	Sri Bhuban Borah 	
File 	o 13(1) 

NTH 	OOF 	 FPAYNT 	 AMOT 	ENGAGED 	 NAME OF AO 

DAYS 	ACG - Il/ 	Vr. Na. - 	A/C No- 	
BY WHOM 	

WHO HAS PAID 

M/Roll 	 ___ __________ _  	
AUThORIT. 

Feb. 	28 	ACG -.17/ 	7(c) 	. 	. .4/90-9 1 	. .. 1001.00 	T. C. Das 	TDE, Jorhat 	S. R. Sonowal 

- 	.--. 	 -- 	______________ 	 ________________ 
1arch 	. 	28 	0- . 	24(r) 	10/90-9 1 	. 1001.00 	-do- 	-.- 	. 	-do-  

	

- 	. 	- 	 - 	 . 	 - 

	

May 	31 	-do- 	2(d) 	5/91-92 	Rs. 1240:00 	-do- 	 -do- 	. 

June 	. 	30 	-do- 	11(m) 	7/91-92 	. 1200.00 	-do- 	. 	-do- 
- 	- 	 - 	 - 	 __________________ - 

Sent. 	22 	-do- 	25(l4),1 1(5) 	15,25/91-92 	. 	820.00 	-do- 	 -do-  

Oct. 	31 	0- 	 3(Y) 	15/91-92 	Rs. 1108.25 	P. K. Mazumdar 	-do- 
- - 

 In 

 

- . 	. 	 o- 	1(e) 	17/91-92 	Rs 	1200.00 	T. C. Das 	 -do- 	 -do- 

__ 	

- 
- 	. 	 n V hAimdr 	 -do- 	 -d o- 

NOv. 	______  
Dec. 	-do- 	36 	.35/91-92 	Rs. iU)U.UU  

	

- 	 _3-0 

Total 	 230 	days 	. ____________ 

1992 	.ioril 	30 	ACG. 	 14 	5/92-93 	Rs, 1200.00 TC. Das
al   R 1240.00.  .. 

 
Oct. 	. 1 	--do-. 	1(g)  

I 	Sept. 	25 	-do- 	88(19) 	15/92-93 	Rs. 1050.00 	D K. Das 	 -do- 

-....-. 	-....- 	 -.- 
Dec. 	3! 	-do-: 	27(a) 	14/92-93 	Rs. 124000 	T. C. Das 	 -do- 

Total 	 117 	days  

1993W 	Jan 	31 	ACG - 17/ 	2 1d) 	19/92-93 	Rs. 1240.00 ( 	
T. 	bas 	TDE, Jorhat 

Feb. 	28 	- -do- 	3(0 	19/92-93 	Rs. 1120.00 

March 	is 	-do- 	5(27)- 	46/92-93 	Rs. 	675.00 	-'P. Das  

April 	4 	-do- 	13 	. 	1/93-94 - 	Rs. 	180.00 	-do- 	 -do- 	- 

Au_6. 	do 	22(20) 18/9394_ 	27000 	-do-  

Oct: 	- 27 	-do 	5(cO 	. 	11 	 125 	T. C.Das 	 -do- 

fl 	 . 	. 	4(s) 	13/9394 	.Rs. L350M0 	 . 	
. 	-do- 

- .',ov.  
ec. 	31 	 1-(r 	 ' 	_____________ 

Total 	 -- 	 - - / - 

	iv'94 	Rs. 139).OU _  

:_ uays  

Signawre or t GpiCe Members  
Dv 

Assistant DeC0m 

Assam TeIom Circle 	. 	 . 	

:. AccountS Officer 

Ulubari. Gahati - 	 . 	

.1/° th TDM,Jorhat 	. . 

..,. 

...-.. 	 \.. 

U 

-do- 
-do- 

S.R. Sonowal 
-do- 
-do-
-do-
-do-
-do-.. 
-do- - 
-do- 

!rTP&.A) 	:iv' 	f• 

Jorhat 	. 	: 

U. 


